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LOK SABHA

Wednesday, March 31, 1965/Chaitra,
10, 1887 (Saka) .

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Nehru Academy of Higher Learning

+
( Shri Yashpal Singh:
| Shri 8. M. Banerjee:
*639, { Shrimati Savitri Nigam:
| Shri Vishwa Nath Pandey:
( Shri R. G. Dubey: :

Will the Minister of Education be
pleased to state:

(a) whether t is proposeq to
establish Nehru Academy of Higher
Learning in Delhj as also to institute
a Nehru Peace Prize on the lines of
Nobel Peace Prize;

(b) if so, the broad outlines there-
of; and

(¢) when these proposals will be
finalized?

The Minister of FEducation (Shri
M. C. Chagla): (a) and (b). A
statement is placed on the Table of
the House.

"

Statement

The Jawaharlal Nehru Memoria]
Fund propose to establish a fully
residential Academy of Advanced
Studies to be known as the Nehru
Academy. The scheme has not yet
crystallized but the intention is to
Jocate the Academy in a quiet place
near Delhi. The shape and scope of
the Academy and various other
details are now under consideration

by a Committee of Educationists
under the Chairmanship of the Vice-
President, Dr. Zakir Husain. The in~
tention is that the Academy should
be unique in character and standards
and should draw upon the best
available talent both in regard to the
Faculty and the student community.
Such standards will be set as will
attract the most able scholars. The
Academy will not be just another
addition to the number of existing
Indian universities. It will be an
Institute of Higher Learning designed
to produce outstanding scholarship
and leadership in various walks of

life. -
The courses at the Academy are
expected to embrace both Science

and Humanities, areas of significance
being selected from the Humanities,
the Socia] Sciences and the Natural
Sciences. The Academy is also ex-
pected to have courses in the study
of problems of planning for Develop-
ment, National Integration and Inter-
national Peace and Understanding

Nehru Peace Prize:

It has been decided to institute an
international award named the Nehrn
Prize for International Urderstand-
ing. The rules and conditions for the
award are under consideration. The
award will take the form cf a prize
of Rupees one lakh which wil] be
awarded every year to the person
or institution who or which has
contributeq most during the preced-
ing year to the ideals of world peace
and international understanding. An
independent jury of eminent persong
will make the selection for the award
which will be open to citizens and
institutions of all countries. It is
proposed to entrust the Indian Counci}
for Cultural Relations with the ad<
ministrative work connected with the
award. It is proposed that the
award for the calendar year 1068
will be made in 1088
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(c) The Projects are still under
examination and it is hoped to fina-
lise them soon.

st gyaw fag : w7 3w AREEY
¥ wft  Sfre ggrmar S g,
FE TuT & ¢
+ Shri M. C. Chagla: At present we
-have not considered the question of
‘any foreign aid, but we hope to go
‘through -this project without any
assistance from any foreign country.
Wt g fag : 3@ ARSI A
qF A ¥ 9 ¥ fawg @y 5w ?

ot Ho wo wmwenw : fawai w1 A
g g% folg agY fear mar § 1 7
ot fagg dfeq oft #1 qoz 7 3 feama
. - -

st famrArg qnin : AgE A F
X o fosy wdd ofw s
7 faart gowT wT @, & S
wgat § fe ow od R & ogmew A
"W AW WAy fawafagrent &
qrszww # av foer qzfa ¥ gyar s
usggT A T gL ZE

Shri M. C. Chagla: Yes, Sir. The
idea is not to have g duplication.
“The idea is to have an institution

‘which will be very different from the

©ther universities. We will have
courses which are not normally
faught in the universities. Other-

wise, there is no point in this pro-
Ject if we just set up another uni-
versity.

Shri R. G. Dubey: In this Academy
‘of Higher Learning, may 1 know
‘whether all the 14 Indian languages
.'will be taught?

Shri M. C. Chagla: We have not
yet laig down the courses. Whether
‘we will have a subject of linguistics
or not has not been decided.

ot fagTee wew g faAcer §
awiaT war § fw vw I frem vy
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# W w@a F91 gem | & SmEAr
=gt g fF 5w 9= frar w@&h w0
W WG FIAT g1 a% T8HF a7 g1
o F A AT FT @R

Shri M. C. Chagla: We have set
up a committee presided over by the
Vice-President, the acting President,
and with a membership of very com-
petent academicians who will draw
up the project, and the intention is
to get the best students from all over
India by proper cntrance examina-
tions.

Shri Hari Vishnu Kamath: The
statement laid on the Table of the
House says:

“The award will take the form
of a prize of Rupees one lakh
which will be awarded every
year to the person or institution
who or which has contributed
most during the preceding year
to the ideals of world peace and
international understanding.”

Is it not a fact that Shri Jawaharlal
Nehru, as head of the Government,
hedged in by his own limitations,
carried on, with varying degrees of
success and failure, the Gandhian
tradition and ideal of world peace,
and if so, does the Minister appre-
ciate that it would be more appro-
priate to Institute, in the first
instance, a Gandhi Peace Prize, and
does he propose to act accordingly?

Shri M. C. Chagla: Well, Sir, I
would not like this House tn think in
terms of competition. Gandhiji was
the Father of the nation.

Shri Hari Vishnu Kamth: Shri
Nehru just carried on the tradition of
Gandhiji.

Shri M. C. Chagla: Too much can
never be done for Gandhiji or to his
memory. We are now thinking of the
Nehru Memorial and this is what has
been done for Nehru.

Shri Kapur Singh: The Nobel
Prize and the Lenin Peace Prize, as
we all know, are not commemorative
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of the peaceful dispositions of these
two gentlemen but they are, respec-
tively atonementary and trojan
horsey in character. Do we propose
to commemorate Nehru's name also
im this Pickwickian sense?

FT TQAT F& AQA AR H1 IATEAT
quT iffEET & qEAETT A AET
g7 FETr o ; AR

(=) afz g, a1 a5 TR
# w1 AT # g 7

ag-wTd AT § s (o
) : (%) (@), 9T (7). ofe=w
M AET T A GEAT & T
fer AfiREe & g @@ ¥

Shri M. C. Chagla: I hope my hon.
friend is not comparing Nehruji's
name cither with Lenin or Stalin.

Shri Kapur Singh: No, Sir. It is
the Government who are comparing
and I want that this comparison
should not be done.

st few qzaTaw ;T Sft @

am A gy gy § & Y A= Angar
g afem fmaw ataiged am @
TTE A X ®A §, 49§ ge
wF N AT G A F W 7w«
aft a0

Shri M. C. Chagla: Again, it is the
same question. Netaji was also a
great Indian leader and we might
consider what memorial to raise to
his memory. This question js con-
fined to what we should do to the

late Prime Minister who has just
passed away.

Aqfeem wrarwr afafa

[oft g wT weaw
st wfere wmm dw ¢

w1 Ny we aE T@T AT FAO
& fw

(%) w1 g 7= ¢ f& ofew S8
& WAt q@ ¥ “gfewr weg
afafa’”’ amaw. a=qr *1 faatey faear w7
L N

(@) w ag W &9 ¢ fo @ aom
F1 off qifee & wdfaw awr dfag,
afgwfai & aww §; ’

() v g ot 7w ¢ o @ @A
1 Jo v aferae ¥ avt awfe

*660.

AT VHATE q9T WY I9% qq
qT go A ¥ gfeew weor afaf
am &1 ow qeqr ¢ feea wwwr gt
aifeeara & afaw waar wdfs sfa-
wifwt & aw &€ sy @ §, 9
AT & v s wrf qrfee & o
Feqfer 1 a3 F& WA gu v fagi

FT JWTE F I NfET qaanTTi

1 @gET €
(W) s¥ & a8 sz

Wt gew W oW § aEAr
amga g 6 ¥ €@ s €1 afafa ot
fraior @9 & aE Y waw § wfgww

atﬂm:aﬁ,m:wmfrzﬁ
|

W PR W W W7 qTETT
q o9 w7 faNTT £ 307 oA
1 @ %1 § s ¥ afafe) w1 aww
wr & O g aga & afafafuat
Fr STy qrfer w5 Y & faerft
ACE L S

W W R e i
LW AW AR A qfred) darer
TadHe & JreEd AT § W IR
*g1 § fe 37w A avrw ofew
% fafew a1 faforedt wfems & ot
2
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st wiw a@ w7 & s
wigan g fF o ag wearor afafa a@
& ag o s < § fr ofsm A
ot qafow Feawr afafe ¢ ov @ e
g} faagt &1 famaer 2 /i o faarg
FEY | T THFI A §F 09 $ A
% & fr w3 aw & far oy faang
@damm A ¥grE?

oft grdt: qdf FaTer F wrdy fravg
Q@ & fad #1€ gq gwrC #1 afufy
W s & ar Y, W ey
o oaft g

OqA WEAW : ¥T U FEAIV
T @Y ¢ fn wrdy faag s § 7

oft gt : TgT 9T S gAAT § 9Ed
wqae g qafesl & seamor & fod
sRITFqE Ffar s FT G

st Io Ho faAd : FT AT
WY oY 7 FTAA A IR G Fowy
W qafan weqmor afafe & am &
F0 qafaw weamor wfafy afeam
¥ Wy g, Saramdcaxarfs ag et
g qfaer wearor gfafa &1 s
®5T qg QA waw waw )

oY grdt : ofeeT W @ ar A,
R AEASTA AT qrw A )

Shri Tridib Kumar Chaudhurl: May
I know whether the Government has
obtained any information about the
activities in which this Kalyan Samaj

engages in? -

Shri Hathi: We have tried to get
information from the West Bengal
Government; the main activities are
religious and also to an extent, com-
munal so far as the Muslims are con-

cerned.

Shri P. R. Chakravertl: May I
know whether the Government have
acquainted themselves with the speci-
fic objectives for which this Kalyan
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Samiti has been ijnitiated and then
proceed in respect of the methoq of
implementation?

Shri Hathi: As I said, the Waest
Benga]l Government are Jooking into
it and they have given this informa-
tion that there is a samiti which looks
into the religious work.

ot fafe e cqmag wT 8
¥ a® *r wrfq @ afafq @ @
FrveTfas O IEE WTEAT G
2 ? afe ot & | g ot
geqrei o Wfgaw sy & a §
@ W ¢ ?

ot g : g OF g A §
] 3w § f& N Smate deqrg am
g S% FW ofaal ¥ fag W) S9
w9 & fog rar & forad fag & aamd
T § | AR qF wT a1 Ad ag
TH §@R & faarnia )

Dr. M. 8. Aney: May I know whe-
ther this Samiti has got any Hindu
member on it? How is it that it is
named “Kalyan” Samiti and why is it
that it has pot used any Urdu or Per-
sian word?

it gt @ W ey At &
afe ¥ s & 5 ‘s wew
e et 1 §, gafae ag aw “qfer
s afafa’’ war mr g ) gaw w9
ww fog o E

Declaration of Assets and Liabilitles
by Ministers

+
Shri Hari Vishnu Kamath:
Shri Yashpal Singh:
Shri M. L. Dwivedi:
*661. Shri P. R. Chakravertl;
Shri P. C. Borooah:
Dr. P. Srinivasan:
Shri Paramasivan:
Will the Minister of Home Affairs
be pleased to state:’
(a) whether every Minister has
furnished a declaration regarding his
assets and liabilities;
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(b) if not, the names of defaulters;

(c) which State Governments/Union
Territories have not yet adopted the
Code; and

(d) the reasons for their failure
or refusal to adopt the Code?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) to (d). A statement is laid on
the Table of the House.

Statement

(a) All Central Ministers and
Parliamentary Secretaries have fur-
nisheq declarations regarding their
assets and liabilities.

(b) Does not arise.

(c) and (d). The following State
Government/Union Territories have
no Ministers:

1. Kerala.
2. Delhi.

3. Dadra and Nagar Haveli.
4. Andaman and Nicobar Islands.
5. Laccadive and Minicoy Islands.

The question of adoption of the Code
in their case does not, therefcre, arise.
The adoption of the Code is still
under the consideration of the follow-
ing State Governments:

1. Assam.

2. Madras.

3. My&.

4. Rajasthan.

5. Jammu and Kashmir.
6. Maharashtra.

7. Nagland.

All others have adopted the Code.

Shri Hari Vishnu Kamath: The
Minister, answering a question on the
19th November last in the last session,
referreq to a code of conduct which
had been circulated among the State
Governments also, of which this fur-
nishing of statements about the assets
and liabilities forms only one of the
requirements. Is the Ministeyr in a
position to tell the House whether the
code of conduct that was formulated
and circulated to Ministers here as

CHAITRA 10, 1887 (SAKA)
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well as to the States Governments
has been adopted in toto by al] con-
cerned or only partially and, if parti-
ally, to what extent?

Shri Hathi: All those States which
have acepted the code of conduct have
accepted in that sense in full. They
have accepted it fully.

Shri Hari Vishnu Kamath: The
statement says that some of the State
Governments have not yet adopted
the code: Assam, Madras, Mysore,
Rajasthan, Jammu and Kashmir,
Maharashtra and Nagaland, while all
Central Ministers and Parliamentary
Secretaries have furnished declara-
tions regarding their assets and
liabilities. With regard to those
Ministers and Parliamentary Secre-
taries who have furnisheq statements
in this regard, considering that they
are public servants—servants of the
nation, if I may put it that way—
may I know what are the reasons for
not making these declarations public,
by allowing them to be placed on
the Table of Parliament gend for
treating them as a party affeir, put-
ting the party above the nation?

Shri Hathi: They are public ser-
vants in a sense, but they are not
Government servants, and I do not
think Government lays all these re-
turns which they get from other Gov-
ernment Servants on the Taltle of the
House.

oft gvave ferg : o @ a2 fafiex
|Tga X 4g a1 §id9 A Fg, W A
#R0 & i, AT &= qud A e,
o wTEi Y@ F I FAT@ A, fE
W g Y FIE FO aT@ AT @S
N FANEemae i
T GFAT R W7 AT A TUT AT @S
R AAMITAAT ST HF7 & §har
g\ Jr gy Y I AT Ed
foam w03 & wifaw § ?

WO WY : ITET 4T ® qEr
@ Y ffow s 17w )

Shri P. R. Chakraverti: May 1
know whether the attention of the
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Government has been drawn to an
announcement by the Chief Minister
of Andhra Pradesh about the volun-
tary surrender of the houses to the
Housing Board and, if so, whether the
Government will advise the other
States also to follow that example?

Shri Hathi: The attention of the
Government has been drawn to that
news repori; at least I have seen it,
where this thing has been mentioned.
1 think the State Governments will
themselves take the initiative; in this
case, we never adviseq them. They
are responsible people, and they
would take the initiative if there is
anything which is not proper.

Shri P. .C. Borooah: There is a
saying in my part of the country that
whoever goes to Lanka becomes a
Ravana, and similarly, whoever js to
pay the taxes becomes a tax-dodger.
Similarly, whoever becomes g Minis-
ter, he becomes corrupt. Therefore,
in order to end this kind of atmos-
phere, may I know whether the Gov-
ernment  proposes to change the
Representation of the People Act to
the effect that candidates should
make a declaration of their assets, for
the purpose of the elections, as part
of the nomination papers for scrutiny
angd vertification?

Shri Hathi: That is g suggestion.

Shri S. M. Banerjee: After the
report of the CBI that the two ex-
Chief Ministers of Orissa have amas-
sed wealth, I would like to know
whether Government contemplate to
take any action to probe their assets
on the bhasis of the CBI report and

pPunish them if they have amassed
wealth illegally?

§hrl Hathi: I do not think that
arises from this question at all.

ot TdwE anen - meger e,
imm&mmﬁu@
Ry @ fr ¥ P war s
FEOTHTTE WY a7 18 Froh
% oafew o 22 TP ¥ g
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fedoger v & 7 afk g, @1 Wk
qR A FIH H T FEAT § ¢

, WO WRRTW :  IEET JAIq ql
I faar
Shri Hathi: You have rigntly said,
Sir, that this question was raised and
it was replied to. I do not think we
are dealing with the code of conduct
and allegations against all nunnis-
ters. As to whether he has 20 com-

panics or so, that question has been
already replied to.

Shri Ranga: Where was it replied
to, Sir? May I know what steps
Government propose to take or have
taken to satlisfy themselves that the
information supplied to them is quite
correct” In view of the sact that
quile a number of ministers have been
alloweq to use their own houses as
their official pesidences and to use
public funds for repairing their
houses and furnishing them and so on,
what steps are Government taking to
prevent this practice, since ministers
hold their office only during the
pleasure of their legislatures and not
as permanent officers for a particular
definite period of time?

Shri Hathi: In the first instance,
in the States the ministers submit
their returns to the Chie¢ Minister
and the Chief Ministers ggbmit their
returns to the Prime Mxﬂer. Prima
facie when these responsible persons
submit their returns, they are taken
to be correct.

So far as the other question of
Mr. Ranga is concerned, I think the
Home Minister has taken up this
matter with the Andhra Government.

Shri Ranga: It is not only in
Andhra, but in every other State also,
similar things might be happening.
Why should he single out Andhra?

Shri Hari Vishnu Kamath: On a
point of order, Sir. Only the other
day you gave a clear direction to
_the ministers that when a question
is specific, precise and clear, the
answer should be equally specific,
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precise and clear. My hon. friend,
Shri Ranga asked what is the modus
operandi the method, of checking the
veracity of the statements. The
minister, to my mind rather evasive-
ly, says that prima facie they are
taken to be correct. That is no ans-
wer at all.

Mr. Speaker: There ought not to
be any objection to that. He says at
least ministers are responsible per-
sons and when returns are filed by

Shri Hari Vishnu Kamath: What
about Shri Patnaik and Shri Mitra?

Mr. Speaker: There can be excep-
tions. But in public life, should we
first presume that every minister
would be dishonest. and then proceed
on that basis? Il would be the day
when we start with this presumption
that every member or every minister
every citizen i8 dishonest.

Shri Hari Vishnu Kamath: Then
they can flle whatever they like.
‘Who will check up?

Shri 8. N. Chaturvedi: May I know
it this return is to be furnished once,
a year or whenever there is a change
in the assets of the Minister?

Shri Hathi:
once a year.

Shrimati - Yashoda Reddy: I am
‘very glad, Sir, that there is a method
-of assessing the liabilities and assets of
ministers. May I know whether the
Government is thinking of assessing
the liabilities and assets of all the
Members of Parliament and members
of the different legislatures belonging
to all parties? I would like to konw
whether the Government is thinking
in that light? (Interruptions).

Shri Vasudevan Nair (Ambala-
puzha): We accept the challenge.

Shri Hari Vishau Kamath: Let
them be laid on the Table.

Shrimati Yashoda Reddy:
a question of challenge.

‘Mr. Speaker: Order,
‘ought to proceed

It is to be submitted

It is not

order. We
in some manner
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that might be acceptable to cvery-

body. A question has been put. Let

us have the answer if the Minister

wantg to, or else let us hear what he

says. There are so many voices that

I am unable to proceed.

Shri Ranga: Sir, it meets with our
approval.

Mr. Speaker:
remain silent.

I expect others tu-

Shri Ranga: Sometimes, Sir, it is.
useful to make the Government rea-
lise how strong our feeling is.

Mr. Speaker: Sometimes it may be:
useful, but it is not alwavs that a
question may be interrupted in this
manner. I would not allow that.

Shri Hathi: There is no proposal
yet under consideration. )

Shri Hari Vishnu Kamath: They
want to evade it.

Y & qveg : gy T wAr S
oot fgare feema aw 7 & a3
¥ ¥ w1 F0 ¥ Afad) w1 WY qaTEIT
' qar ¢ P fafreee g9 & @i
¥ gt gwfa s @t &, v e

A It fearw w1 8 sy g
2 ?

oY gueit : #7% fama frarar a7 Y
T &, QHZH FAAAT & g9 qaa
¥ O g7 9 I q@ET Far @
WX @fag g a1 & gwar @ fw
I awfa feat a@r & wie fraey
oAl g7

st TRAWCAR : 19 TFTC & q977
T waAr femma feame gy § i
weere # wfaw a2
o gal & ;| A fe WA
# wifae 1 & ] & wu ™ @&
WeTaTd A ¥ gde AW qw
frarat w1 fawm @ & W\ FTETC
Q¥ WERrY AW N gde IwT
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g qm & fratfaq = &1 f@A
r@dr § WK TF 9594 NfF weerardy
aft § sam sar Mg af@rfes
A ¥ feqw @dw &

woow AgR G gAiE a9
qs3 § |

Shri Kapur Singh: Will there be
a Manusmriti on the statute-book?
That is the question.

Shri Daji: In November, Sir, the
Home Minister said that this code
will require the declaration of assets
of the ministers and their sons. 1Is
it correct that the declaration receiv-
ed is only in respect of their minor
sons or does it include the assets of
their wives and sons? Also, does it
give a comparative statement of the
assets they had before they assumed
office and their assets now or is it
only an absolute statement of the
assets on the date on which the state-
ment js given?

Shri Hathi: First when the code of
conduct is accepted by a State and
the ministers at the Centre they were
required to furnish the information
asked for in that code of conduct
within a month. So far as the depen-
dent sons are concerned, they were
required to furnish the information
within three months. All the States
have not accepted this, but those
who have gccepted the code of the
conduct have furnished the informa-
tion at the time they accepted the
code. Subsequently, they will have
again to do it on 31st March every
year.

S8hri Daji: My question was specific,
Do the wives and sons also make a
similar declaration?

Shri Hathi: So far as major sons
are concerned, they are not depen-
dents and they are not required to
submit the information (Interruption).
They have their own avocation and
they carry on their life in the manner
they like,

Some hon. Members rose—
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Mr. Speaker: Let us go to the

next question.

Rehabilitation Reclamation Organisa-
sion

+
( Shri P. R. Chakraverti
Shri P. C. Borooah:
( Shri Rameshwar Tantia:

Will the Minister of Rehabilitation
be pleased to state:

*663.

(a) the number of acres of land so
far offered by the States sirnce Jan-
uary, 1964 to the Rehabilitation Re-
clamation Organisation and the ex-
tent of reclamation made so far; and

(b) the additional lands that are
likely to be released by the States
in 1965?

The Deputy Minister in the Minis-
try of Rehabilitation (Dr. M. M.
Das): (a) Lands for resettlement of
the migrants from East Pakistan are
offered by the States to the Central
Government and not to Rehabilitation
Reclamation Organisation direct.
Since the 1st January, 1864, about
2,62,000 acres of land have been
made available by the diffeffrent
States. Out of this area, about
1,717,770 acres will be reclaimed by the
Rehabilitation Reclamation Organi-
sation and the remaining area by the
State Governments through their
agencies. So far 15,593 acres have
been reclaimed by the Rehabilitation
Reclamation Organisation.

(b) In 1965, 34,580 acres are ex-
pected to be released by the Gov-
ernments of Madhya Pradesh and
Orissa in Dandakaranya, while in
other areas further offer and release
of land will depend on the avail-
ability of suitable agricultural land
for which continued efforts are being
made.

Shri P. R. Chakraverti: May I know
whether Government propose to
settle the migrants on these reclaim-
ed lands or set up State farms?

Dr. M. M. Das: The State farms
will have to be established. At the
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same time, the migrants will also be
resettled.

Shri P. R. Chakraverti: May I know
whether Governmént have considered
the question of developing Danda-
karanya and the Indravathi-Sabri
basin, which I understand has now
been surveyed by the Minister along
with the Finance Minister? If so,
may I know “whether Government
have considereq the prospects of set-
ting up an industrial complex there?

Dr. M. M. Das: Although the sup-
plementary of the hon. Member is not
quite relevant to the main question,
I may inform him that there is a
proposal to establish an industrial
complex in the Indravathi-Sabri
basin.

Shri P. C. Borooah: What is the
total expenditure incurred by both
the Centra] and State Governments
for the delay caused in the rehabili-
tation of refugees?

Dr. M. M. Das:
the question.

I could not follow

Mr. Speaker:
delay?

Expenditure on

Shri P. C. Borooah: Because of the
delayed rehabilitation, the refugees
had to be kept in camps and provid-
ed with food and clothing for which
money had to be spent. What was
the expenditure?

Dr. M. M. Das: I could not follow
1t still.

Mr. Speaker: I also could not
follow it. Delay is something nega-
tive whereas expenditure is some-
thing positive. I do not follow it.
Shri Hansda.

Shri P. C. Borooah: May I now ask
another question?

Mr. Speaker: He will have to wait.

Shri Subodh Hinsda: In the re-
clamation work in the States may I
know whether manual reclamation

has been tried and, if so, with what
result?
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Dr. M. M. Das: In Adilabad dis-
trict of Andhra Pradesh about 500
acres of land were given to contractors
for reclamation. Though ! am not
quite sure, I think it has been done
by manual labour. 1,000 refugee
families are going to be rehabilitated
in NEFA. There also the lund is re-
claimed by manual labour.

ot fagfar fomt @ BT 9@ & 40-50
g it affe & e
T {7 @ gHm 2 & Afww w9
as ga Ik fag wrf e T g
&1 T GTFT IR I FE agF w7
e A Y AT A G ¢ gie
R gEs fag w7 & § afeT ag
e AdY g )

Dr. M. M. Das: [ think the hon

Member is speaking about old mig-
migrants.

Shri Bibhuti Mishra: I am speaking
about both old and new migrants.

Dr. M. M. Das: So far as our in-
formation goes, old migrants were
gettled in Bihar on land and they are
déing well,

Mr. Speaker: The questicn is whe-
ther there is any proposal to put up
any industry for them?

Dr. M. M. Das: I require notice
for that.
Shrimati Jyotsana Chanda: May I

know from the hon. Minister whether
anyland has been reclaimed in
Assam for the rehabilitation of the
new migrants?

Dr. M. M. Das: There ir a scheme
for reclamation of 8,000 acres, exclud-
ing 4,500 acres for tribals. It has
been sanctioned and the State Gov-
ernment propose to set up g State
farm in Kamrup reserve area. In
Goalpara district a total area of 2,000
acres has been reserved.

Shri M. R. Krishna: May I know
whether this Ministry have taken
steps to see that the land allocation
cshemes of State Governments for the
benefit of harijans agre not bampered
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or disturbed by these schemes? May
1 also know whether the facilities like
drinking water and other amenities
which are provided to the uprooted
people will glso be extended to the
harijan families who are ncarby?

Dr. M. M. Das: Yes, Sir. The Joeal
people derive benefit from it. I do
not think the interest of any other
sector or community is hampered by
the rehabilitation work.

ot wiiwre aver avan : § qg wnan
aigat § fs coeaw Age @ fwaen
T Iawr & ey ;i fpad afraTe
T 9T FHT A™GH |

Dr. M. M. Das: The hon. Member
may take a little more trouble and
give notice for this.

Shrimati Renuka Ray: I would like
to know what is the total quantity of
land set apart for State farms. Are
they to be run on collective basis and
co-operative basis, or are they going
to be run by the refugees themselves
individually or other state purposes?

Dr. M. M. Das: Up till now no such
State farms have not been established.
The main function of the existing
Farms has been just to evolve the crop
pattern and undertake the production
of good seeds to be supplied to the
migrants. The refugee families have
been settled on their own individual
lands given to them. In the beginning,
-we are just trying to convince them
the utility of doing cultivation joinly.

Shri Basumatari: May I know whe-
ther it is a fact that leading people of
the sub-division of Golpara has sub-
mitted a scheme of jute mill for the
rehabilitation of refugees and, if so,
what is the reaction of the Govern-
ment thereto?

Dr. M. M. Das: 1 will be very happy
to supply the information to the hon.
Member if he gives notice for that.

Shri R. 8.. Pandey: I would like to
know how much land has been offered
by the Madhya Pradesh Government
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and whether it is a fact that Chambal
ravines are included in the scheme.

Dr. M. M. Das: Chambal ravines
have not been included in the scheme
uptill now. ‘

st e HAT WERT T 9T
Taman @ f& g8 womdf gfw-grm A(fw
97 FHIC AT % & | § S| qigan §
& wife fy &1 F7 Fow T®Y £
Dr. M. M. Das: About two-thirds
of the total numbers that ate now
in camps want to b= rehabilitated on
agricultuce.
ot ww ;7Y qET 7 J49T9 G
frar mar &

woaw WERW : SR e 8w
™ 7 %9 7 fagq gt & s=
¥ ¥ -fagrt sfs &1 &7 FwT IEA
g
Shri U. M. Trivedi: May I know
if any land has been offered by the
Jammu and Kashmir Government
with regard to this rehabilitation or-

ganisation or for the purpose of
of rehabilitating refugees?

Dr. M. M. Das: So far as the re-
habilitation of the East Pakistan
refugees is conerned, we have not
received any offer from that Govern-

ment.

St gEW W SO : W5T NIW
¥ $TH! JRTE § omdf we § | e
TRW HIFTT F FFT TTHIT FY FE AW
forar & -f& 3 @wi #1 o agfew
freret wifyge, ¥ 16 gwre & a8 fawr
qreft €, fora® wreor & 5T FTEY W
1% gg e wigar g 5 wroww
AT € g FA & 0 I gopTc
I A Y Iy wE o, @ fE
T YW I ¥ IEG AN W
wr g ?
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Dr. M. M. Das: There are refugees
who have been sent to Madhya Pra-
desh and arrangements are being
made by that Government for their
rehabilitation. The expenditure is
borne by the Centre.

The officers of Madhya Pradesh
Government and our officers meet
together, discuss the things and what-
ever financial assistance or grant is
to be given is given to them.

ot %N @:7 FBA1T  ITFT FETAAT
A9 aTs fasd.q grar 2

Drilling near Port Canning

+
Dr. Chandrabhan Singh:
-*¢| Shri D. C. Sharma:
| Shri Rameshwar Tantia:
Shri C. K. Bhattacharyya:
“664. 4 Shri Bibhuti Mishra:
Dr. Ranen Sen:
Shri Dinen Bhattacharya:
» Shri A. N. Vidyalankar:
Shri Vidya Charan Shukla:
Shri R. S. Pandey:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether a decision has been
taken on the question of drilling oil
in the region of Port Canning near
Calcutta; and

(b) it so, the
thereof?

broad features

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b). A decision has been
taken in principle to undertake dril-
ling in the Port Canning grea, after
a suitable anticlinal structure has
been discovered by seismic survey.
The Seismic survey is still in
progress.

Dr. Chandrabhan Singh: May I
know how much money has so far
been spent on this project?

Shri Humayun Kabir:
vey carried out by the

Of the sur-
ONGC

CHAITRA 10, 1887 (SAKA)

Oral Answers 6866

separate figures are not available,
and this survey is still in progress.

Dr. Chandrabhan Singh: Is the
hon. Minister satisfled with the pro-
gress made?

Shri Humayun Kabir: Yes, we are
satisfied, because there are some
hopes that there may be a good anti-
clinal structure in that area. The
Stanvacs haq earlier carried out a
survey and they had found some
indication of the presence of gas.
We are , therefore, pursuing the
matter.

Shri Kapur Singh: Is there any
substance in the general impression
that our drilling operation failures
are inordinately high as.compared

‘with those elsewhere?

Shri Humayun Kabir: 1 am rather
surprised at this question of my hon.
friend, because on the contrary our
success has been almost phenomenal.

Shri P. R. Chakraverti: May I
know whether initial survey has indi-
cated the prospects of o0il resources
in this_neighbourhood?

Shri Humayun Kabir: Unless the
initial survey had held out some
hopes we would not have continued
it. We have actually intensified the
survey. Instead of one party, four
parties are surveying there now.

it 90 ®To WTETS : THEGT &
oo StaerT § AW & graey § gAWw
fiar At av | & ag AT Jgan §
va% wraeg & g faoiq fear ma g 7
Shri Humayun Kabir: This ques-

tion does not arise out of the main
question.

oW WERY : AT e WY
e ¥fqr & agdte & 7

Commission for Citizens’ Grievanees

+
Shri P. C. Borooah:
Shri P. R. Chakravertl:
Dr. L. M. Singhvi:
| Shri Hukam Chand Kach-
| havalya:
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- Shri Bade:

Maharajkumar Vijaya
Ananda:

Shri D. N. Tiwary:

*666. { Shri P. K. Deo:

Shri Kapur Singh:

Shri P. K. Ghosh:

Shrl Ramachandra Ulaka:

Shri Dhuleshwar Meena:

Shri Vishwa Nath Pandey:

Shri Kolla Venkaiah:

Shrimati Ramdulari Sinha:

Shri Bibhuti Mishra:

| Shri K. N. Tiwary:

»

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have of
late been considering the question of
setting up a commission for the
redress of Citizens’ grievances;

constitution
Commission;

(b) if so, the precise
and functions of this
and

(c) the manner in which the work
of the Centra] Vigilanze Commis-
sion, Sadachar Samiti, the new Com-
mission under reference and other
bodies set up for eradication of cor-
ruption will be co-ordinated?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) to (c¢). A proposal_for appoint-
ment of a Commissioner for redress
of citizens’ grievances as also the
details of the constitution and func-
tions of the Commissioner, are under
consideration of Government. The
issues relating to its co-ordination
with the Central Vigilance Commis-
sion, Sadachar Samiti and other
bodies will be taken up as soon as
decision is taken on the main
question.

Shri P. C. Borooah: May I know
how the activities of the proposed
commission are proposed to be co-
ordinated with the activities of the
Central Vigilance Commission and
the Sadachar Samiti, and what steps
are being taken or are being con-
templated for avoiding duplication
of the activities?
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Shri Hathi: The Central Vigilance
Commission is chiefly concerned with
complaints of corruption or irregu-
larities committed by public servants.
The organisation which is sought to
be established, or the Director or
Commissioner for citizens’ grievances
or public grievances will look intq
the grievances of the people, delay3
and other things. That is the main
duty contemplated.

Shri P. C. Borooah: May I know
whether the opinion -of the State
Governments has been sought for in
this regard and whether this kind of
Organisation will be set up in the
States also?

Shri Hathi: So far as the setting
up of the Vigilance Commission is
con-erned, most aof the States have
set up such vigilance commissions.
So far as the organisation for redress
of citizens' grievances is concerned,
we have not yet decideq what kind
of organisation it is going to be.

Shri P. R. Chakraverti: In the con-
text of the myriad of public griev-
ances, what immediate and urgent
deep concern have
prompted the Government to take to
this new idea?

Shri Hathi: The main idea is this.
There are complaints about delays
in administration, and people feel
that the issue of sanctions in regard
to what they want and so on is not
being done as speedily as it should
be done; and they have these com-
plaints and grievances. It is there-
fore, that we have thought ot having
some such organisation as this.

st gew T wEEAW : AT HAY
Fwgr 5 oo ool Y @ wmw
Y et # § 1 & ag s wngan
fs fem for ool ¥ S99 Y @A
8 A § W e | o §, @
wERT § w9 S aweg § W s
W & qifearde & azew Wt fay s ?

ot gt it A ER T fear
Ty oo fafae sfmm F ey % 2
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aga @ w2zw ¥ fafosra wfme fge
e & 1 N S fafaeiq wfawe & s
qar § f5 1€ Qar afer @ 1 g
1 oo g AT WY feme g & a1
fFfiaRk @ afamaaad

Shri Kapur Singh: May 1 ask what
hidden wisdom is supposed to inhere
in our practice of letting a mushroom
growth of grievances at the minis-

terial levels and then trying to
eradicate them at para-ministerial
levels?

Shri Hathi: I do not know whether
it is hidden wisdom or what sort of
wisdom it is. But the fact is that
if there is any complaint, it is the
duty of Government to look into it
and remedy it

Shri Kapur Singh: My question

was somewhat different.

Y faraarg I ;T & Y
frafre a7 a5 @ I WX @A
Fw fraar g7 =g i ?

ot gt ;o A gz famTadE
21 & F:13 umy £ A@iET A «4T qEHar
g

Shrimati Ramdulari Sinha: The
hon. Minister stated just now that in
most of the states, machinery in
some form or other has heen set up
for the redress of public grievances.
Have the working results of such
machinery been assessed or are they
going to be assessed?

Shri Hathi: No, I did not méntion
that an organisation like the Director
of Publiz Grievances has been set up
in the states. What I said was
that an organisation similar to the
Central Vigilance Commission has
been set up.

ot faefar i @ @@ S &
W= w7 91y fody aX safey Y A=
‘qTEY § A AGRAT A ST H o
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fram & @9 9T FW@ 7 @ feam
ITH! NEAe R afeqrs a1 a7 Wi
A F a9 FQ@ 4 7 TW ag A
WIEAT T ATKHT T W A 04w
ST ?

it grat : wY A1 98 AEATESe
FGT T HAT G, 3g & fawrud=
g Aferagam g dw g fe
1% W wfwa 5@ ¥ fagw fear amq
qg Qa1 AT =iy fraFt At & arg
few=edt g 7

Shri Ranga: In view of the fact
that some political parties have de-
clined to take part in this Sadachar
Samiti, and the Vigilance Cammission
is intended for the purpuse of wun-
ravelling and then bringing to the
notice of Government cases of cor-
ruption and then suggesting what
punishment should be given and so
on, would Government sec to it that
when this Commission comes into
existence, it will be completely inde-
pendent of both the Sadachar Samiti,
which is not a non-party or all-
party committee, and alsy the Vigil-
ance Commission, so that their func-
tions would be kept complctely clear
and separate from each other and
there wil] be no confusion?

Shri Hathi: As I said in the begin-
ning, the Central Vigilance Commis-
sion looks into corruption cases or
cases of irregularities committed by
publiz servants. This will deal only
with- grievances of the peorle There-
fore, the functions of both will be
different.

As regards the Sadachar Samiti, I
do not know what relation it will
have with the Director of Public

Grievances.

Shrl Ranga: It should bhave no
relation.

Shri Hathi: I do not think it will

have any direct relation with the
Director of Public Grievances. But
that can be considered later after we
find out what is going to be the whole
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setup, though at present there is no’

«question of it.

s Fo Ho frady : wx frdy 7@
gfudT?t AU FEATEAAET F FIC
71 A" 2 faar & A g9 faegw
A2 AT AT IGHT TEES 6
Ao H9z g a1 3e% fawrs
e 2T wfawA FOm AT de
§ 7t wfwwa fger g, ag w3 ?

st gt ;. gz @ A mfewrd
FT 98 Br I 97 AT F T, SER
YR 9T AT | WL 98 T TaHe

a7 gfyerd & @ |z FT AR o
F ERT A7 T FQM )

ft T {ww W : FT AT /Y
2 e o weerarT wwa § a1 wew AR
# 9T gAT § IEET qF FICOU wiaE
fawwar 2, afg g, &1 w1 gasar gEn
W warA afufrai faw S @
A Ay W fawwar @1 g oFA &
faq t a7 FrE F27 IoTA 1
A
ot Y © T AATE A AAT R
aitaw fawwar @1 @1 & wfew feR
W1 S Ry g § ag R @
Tge § W I
Shrimat] Savitri Nigam: May I
know whether any terms of reference
-of this Commission have been decid-
ed upon, and whether nepotism' and

favouritism will also be enquired into
by the Commissioner?

Shri Hathi:
matter is under
particular terms
yet been framed.

it uro w10 FWY : FErAR Hfafy

Y G IGHT WA gEEy !

gawr W #rf wfaw e ar Y
g ?

As 1 said, the whole
consideration. No
of reference have
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W WERW : 97§ &l
T IaT §

Security Arrangements st Airports

+
[ Shri Dhuleshwar Meena:
*667. .{ Shri Ramachandra Ulaka:
( Shri D C. Sharma:

Will the Minister of Home Affairs %e
pleased to refer to the reply given to
Unstarred Question No. 171 on the
9th September, 1964 and state:

(a) whether the report of the high
powered committee to go into the
security arrangements at airports has
since been received by Government;

(b) if so, the
thereof; ang

recommendations

(c) the action taken by Govern-
ment thereon?

The Minister of State in the Minis-
try of Home¢ Affairs (Sh:i Bathi): (a)
It is expected to be received shortly.

(b) and (¢). Do not arise.

Shri Dhuleshwar Meena: May I
know when the Government will take
action on this recommendation?

Shri Hathi: That can be decided
after the report is received. We have
not yet received the report.

Shri Dhuleshwar Meena: May 1
know the number of members of this
committee ang their names?

Shri Hathi: The members are: Joint
Secretary, Ministry of Home Affairs;
Secretary, Cen'‘ral Board of Revenue,
Ministry of Finance; Deputy Secre-
tary, Ministry of Defence,

Shri Dhuleshway Meena: These are
not names.

Shri Hathi: 1 am not giving the
names because some of the officers
have been transferred. So, the names
have no particular meaning. Then,
Deputy Director General, Department
of CiviP Aviation and Assistant Direc-
tor-General of Health Services. Those
are the members.



6873 Oral Answers

Shri Hari Vishnu Kamath: [s it not
a fact that in the infamous case of
Walcott, which exposeq the Govern-
ment’s security bare to the public eye
in such a shamefaced manner, the
inquiry committee which went into
this disgraceful affair had made
some deflnite recommendations with
regard to security conditions at the
airports that were lacking at that
time; if so, have those recommenda-
tions been taken into consideration,
and with what effect so far?

Shri Hathi: As T said, the report of
the committee has not yet been re-
ceived,

Shri Hari Vishnu Kamath: Even of
that committee?

Shri Hathi This is a committee
which was set up as a result of the
Walcott incident. Perhaps he refers to
the committee of the Transport Minis-
try, but I am talking of the committee
of the Home Ministry.

Shri Hari Vishnu Kamath: That
Committee also made some recom-
mendations, I believe.

Finances of D.M.C. and NND.M.C.

+
668 J Shri Yashpa] Singh:
"\ Shri Rameshwar Tantia:

Will the Minister of Home Affairs
.be pleased to state:

(a) whether Government are con-
sidering a proposal to set up a high
power Commission to go into the
finances of the Delhi Municipal Cor-
poration and the New Delhi Munici-
pal Committee;

(b) if so, when the Committee is
likely to be set up, its composition
and terms of reference; and

(c) the date by which the Commis-
sion has been asked .to submit its
reports?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) to (¢). A copy of the
Government of India Notification No.
1/3/65-Delhi, dated the 28th March,

21 (ai) LSD—2.
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1965, setting up the Commission of in-
quiry is laid on the Table of the House.
[Placed in library, see No. LT-4107/

85].

st oo fag : feAe feAT &
¥ fremd W@ AR farwaa
# gw are fead @ ot gTe &
awy wrg §7

st ®o ATo faw :  forwraat av
I arE #F oA A g e
TR fom & wiies gea & a #§
atw WX ¥ f ag w9 T g
2

=t guaTe ey : S agT wewEeeg
gt &, o meafewi gt Pmaw
WY w7 Mo e o g, Sew
Aarfed®  AYHTX A T FLETE &
27

st &o ATo fasy : TWA ¥ Mew
e w1 I AL ¢ §O fawi & gowy
g fusga df fr S qmET & 9w
aqi g AwaT @ WX IAH g
# qvE ¥ wiuw qan faear =anfegd
g ¥g a1 fF & wuA gmet wy
WA | W a9 9 7 @A ¥ fag
F]A qart g W T g
o

it gwR w wgw & e
aga g & 71 ag a@ & &€ fr forw
F o v § 99 FT AGT FIA F T
fassa g @, @ ¥ ag N oF Wy
Fr g1 AR fom & fau foadr
gaafe @ 59 o9 afor § s #
e gt g g fad s @
o€ |

st ®wo Ato fAw : Ty T A
g e g @Y foaat ot @ 5@ &
HRT &9 I F I 4, WX ¥6
it ad off fom & f & Y wo
wifgd a1 afew g7 W= A At T @
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*T S 4| ¥ ¥ 37 A T
qUE N | WH I FA P AU
war T g

W gFA AQ ®AW : AW
e, ..

W AR ;W S aRy &
Ig I@ A IR AF fqar W
o |7 AR & |

st o A d7@r 0 & JEAT
Tigar g B g o A ¥ fag
frm A FF A e ararag qo
o Raarg ) qr garaar g F
FEA IT R G T F& I X A
rm # s Fcfaar g ww
W aR A AR

sft %o Ao faw : AT AT M
Q| S 8, afew @ &t & fag wTm
g

suet W wrt e Tt fawry

+
[ wq fowd o
*669-{ ¥o T wAET Wifgar :
Leht ow ¥aw amew :

W g™ Hefl a7 ¥qT € FO0

R 5 .

(%) Trorear, fagre, IaT w2w,
ey waw T doe ¥ ¥ fiew oo &
oy 7 wiafor wrer & w0 § s
1 T30 A @A 61 S " e
L g

(@) ®&7  TET FT[T TN W
qua ¥ gweR gra fear mn
W W

() afe g, & w7 ay qAv
wary fay Ak #1 waET W TSl )
sy s af 7
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TEETq AArrg ® e W (s
TR) : (%) o7 A Afafsa wrar
¥ w9 & WS FT @ I @
fay fodt ot Tom ¥ FEAT I AP
foar &

(w) &, &
(w) www & T Fav

st Ay g : Wam F A
¥ waw faar mar § fe =i s
T A gy A frarman) s
A% ¥ qard fe ot Tow aEd #Y
ag 1 a7 FF F dfeas v ¥ ANt
T IAT T T I AT T, W]
JoF fay s9 «d |+ & ST
et g o w|ar ag qwTaTC T °v )
M AWATIR AR

st grat ;. g@fqum w7 oS AT
3453 39 & N formr gar & W
T A IEra g WA
s qar w1 s g Sl A
§ duft &1 Faw @y F fag

“Subject to the provisions of
articles 346 and 347 the Legisla-
ture of a State may by law adopt
any one or more of the languages
in use in the State or Hindi as the
language or languages to be used
for all or any of the official pur-
poses of that State:

Provided that, until the Legis-
lature of the State otherwise pro-
vides by law, the English langu-
age shall continue to be used for
those official purposes within the
State for which it was being used
immediately before the commence-
ment of this Constitution.”

If any law is requireq it is for the
purpose of continuance of the English.
ot Wy foma ;o T wERY
TN AW I AR F o7 &N W
fezma Ty |+ " @ A ek
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& I fis T AT o S I SN
=T @A ¥ fore g aoe ¥ o
w¢ feama aff & ot a@arad
gaer 7 ¥ ww fa¥ & Seer
AT

v W@ weR W@ %
w ife. ..

ot Wy foed @ SR ST AT
9¢ ¥ gAY I§ H K JAre@r 9r )
A R F M AX T, et
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Shri Tridib Kumar Chaudhuri: May
I know whether it has come to the
knowledge of the Government that
although many of the State Govern-
mentg passed legislation for using the
regional language as the official lan-
guage of the State, in spite of that,
they have again to come to their
legislatures with a legislation so as
to permit the use of English for a
continued period?
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Shri Tridib Kumar Chauwdhuri: I am
asking about these States: whether
some of these Stateg have passed le-
gislation amending their previcus
legislation for using the regional
language for all official purposes.

Shri Hathi: Some of the States
have passed legislation, and then they
have provided as to what purposes
English will not be used or for what
purposes it will be used. Each State
has passed legislation wherein they
have provided for it. For example,
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take Gujarat. In Gujarat, they have
said that acocrding to thie notification
issued - in February, 1965, the State
Government have specified the pur-
poses for which English will be used.
‘There are about 60 such purposes.
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fiar § aw 9¥ gfraw & e § s
g o dargfamd . . . .

Y TETTNT et - 26 AAAL,
1965 & aTg I« Fox ¥ YW UK WINT
s & 7 ¢ o g W T &
g Y § ow =g wify w@ &
T gafag

ot Tedy | ferlt wrar o & fey
g A A g, AR A @

St swwe mTew s A
A v frdFmysf@an
Fraaadigd | Fagaaad g fs
ST WRW FT A& HAT AOwAT gAAT
g A faym awr ¥ ag wgr 9
aE WA FT A FF AW HT
tagadr & fdwara s i
afg g, A a8 ¥ wg a¥ @ &

Shri Hathi: My difficulty is that the
questiong are put on different gub-
jects, The use of language can be
divided into three categories. One is
the use of language for official pur-
poses; the other is the use of langu-
age in the legislatures; and the third
is the use of language in the high
courts: their decisions, judgments,
etc. (Interruption).
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WRITTEN ANSWERS TO QUES-
TIONS

Petrochemicals/Fertilizers

(Dr. L. M. Singhvi:
Shri Gokulananda Mohanty
Maharajkumar Vijaya
Ananda:

Shri Radhe Lal Vyas:

Shri Jashvant Mehta:

sShri C. R. Raja:

Shri Koya:
| Shri M, Rampure:
(Dr. Chandrabhan Singh:

Will the Minister of Petroleum and
Chemicals be pleased to refer to the

*862.
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reply given to Starred Question No.
311 on the 2nd December, 1964 and
state:

Written Answers

(a) whether ag a result of the ex-
ploratory discussions held by the
Minister of State during his World-
wide tour any concrete proposals
have come up in the fleld of petro-
chemicals, nitrogenous fertilizers and
oil exploration and refining; and

(b) if so, the broad features there-
of and the financial and technical basis
for the proposed collaboration and
expansion?

The Minister of State in the Minis-
try of Petroleum and Chemicals
(Shri Alagesan): (a) and (b). There
have been some discussiong with the
parties contacted and a few tentative
proposals have been received; certain
others are awaited. It is too early to
give an indication of the features of
the particular proposals.

Drilling near Por¢ Canning

*665. Shri C. K. Bhattacharyya: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) whether an American oil com-
pany struck gas in the Port Canning
area some time back after drilling
10,000 feet; and

(b) whether this company wanted
to continue its work further but had
to stop under orders from its head-
quarters at New York?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) Yes, Sir, at a depth of 13,000 feet.

(b) No information on this point is
available.

New Source of Natural Oil

sgro. J Shri Subodh Hansda:
" | Shri S. C. Samanta:

Will the Minister of Petroleum and
Chemicals be pleased to state

(a) whether any new source of
natura]l oil has been found in the
country besides the places in Assam
and Gujarat; and
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(b) it so, where ang whether any
survey hag been made?

The Minister of Petroleum and
Chemioals (Shri Humayun Kabir):
(a) No, Sir,

(b) Exploration for oil is being
carried out in sedimentary areas all
over India.

Aurobindo Ashram, Pondicherry

Shri Tridib Kumar
Chaudhuri:

Shri Yashpal Singh:
Shri Onkar La] Berwa:
Shri N. C. Chatterjee:

Dr. L, M. Singhvi:

Shri H. P. Chatterjee:
*g71. a} Shri Sinhasan Singh:

Dr. M. S Aney:

Shri Prakash Vir Shastri:
Shri Hari Vishnu Kamath:
Shri Nath Pai:
| Shri Vishwa Nath Pandey:
[ Shri P. R. Chakraverti:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that hooli-
gan mobs made several organised
attacks on Shri Aurobindo Ashram at
Pondicherry on the 11th, 12th of Feb-
ruary resulting in serious damage to
Ashram establishments including the
residence of the Mother and the Sama-
dhisthana of Shri Aurobindo; and

(b) whether any attempt has been
made to find out who were behind
these attacks and to bring the cul-
prits to book?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):

(a) and (b). According to the report
received from the Government of
Pondicherry, the situation arising out
of the anti-Hindi agitation by the
local students was taken advantage of
by hooligans and anti-social elements,
resulting in damage not only to the
Ashram and its establishments but
also to propertiegs belonging to pri-
vate individuals, Municipality, Gov-
ernment etc, on 11th and 12th Feb-
ruary 19685. The cases arising out of
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these incidents are in courts. 46 per-
sons are under trial. An enquiry into
the causes and course of incidents in
Pondicherry on the 11th February
1965 and the attack on Aurobindo
Ashram, and the measureg necessary
for preventing the recurrence of such
incidents will be held by a senior
officer of the Home Ministry.

Profit earned by Fertilizer Corporation

8hri P, Venkatasubbaiah:
612 Bhri Ravindra Verma:
") Shri K. C. Pant:
Shri Yashpal Singh:

Wil] the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether his attention has been
drawn to the press release of the
Fertilizer Corporation of India re-
garding the Finance Minister's esti-
mate of the net profit of the corpora-
tion in 1963-64; and

(b) if so, the reasons for this dis-
crepancy?

The Minister of State in the Minis-
try of Petroleum ang Chemicals (Shri
Alagesan): (a) Yes, Sir.

(b) The Fertilizer Corporatioa of
India has denied that there is any real
discrepancy by issuing a Press Note
on 13-3-65 and a letter dated the 15th
March, 1965 by the Chairman and
Managing Director of the Corporation
addressed to the Editor, Times of
India. A copy each of the above is
placeq on the Table of the House.
[Placed in Library, see No. LT-4108|
65].

Head of a Buddha Statue of Mathura
Museum

*673. Shri Narendra Singh Mahida:
Will the the Minister of Education be
pleased to state:

(a) whether it is a ftact that the
heag of a Buddha statue which was
stolen from the Mathura Musecum in
1961 has been found in Switzerland;
and

(b) if so, the steps being taken to
recover the precious piece of art?
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The Minister of Education (Shri

M. C. Chagla): (a) Yes, Sir.

(b) The Embassy of India, Berne
has been requested to repatriate the
lost Buddha Head through amicable
settlements.

Students’ Strike

Shri Yashpal Singh:
Shri §. M. Banerjee:
Shri Bhagwat Jha Azad:
Shri Sidheshwar Prasad.
Shri P. R, Chakraverti:
Shri Kolla Venkaiah:
Shri M. Rampure:

Will the Minister of Home Affairs
be pleased to state:

(a) whether any survey of the stu-
rents’ strike in 1964 was made by
Government;

(b) if so, the salient features re-
‘vealed; and
(c¢) the lessons learnt as a result

thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) No official survey was
made,

(b) and (¢). Do not arise.

Oil in Ankleshwar

(Shri P. C. Borooah:

Shri Man Sinh P Patel:

Shri Indrajit Gupta:

Shri Daji:

Shri R. Barua:

Shri Vishwa Nath Pandey:

Shri L. N. Bhanja Deo:

Shrimati Renuka Bar-
kataki:

Shri Hukam Chand
Kachhavaiya:

Shri Onkar Lal Berwa:

Shr R. S. Pandey:

Shrimati Johraben Chavda:

_ Shrl A, N. Vidyalankar:

Will the Minister of Petroleum amnd
Chemicals be pleased to state:

(a) whether it is a fact that a pro-
mising oilfield has been struck at

2675. <
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Navagam, north of Ankleshwar in

Gujarat;

(b) it so, the estimated extent of
the reserves struck; and

(c) whether a scheme hag been
drawn out for exploitation of these
reserves; if so, the outlines thereof? °

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) Yes, Sir.

(b) and (c). Exploratory drilling
to delineate the fleld and the extent
of reserveg is still in progress. A
scheme for exploitation will be drawn
up after this is completed.

Prices of Medicines

Shri D C. Sharma:
Shri P. C. Borooah:
Shri P. R. Chakraverti:
Shri Rameshwar Tantia:
Shrimati Savitri Nigam:
Shri Balmiki:

Shri Onkar Lal Berwa:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether some measures have
been taken to ensure that retail prices
of medicines and drugs, imported or
manufactured in the country are not
increased; and

*676.

(b) if so, the nature of the measuresa
taken and the effect thereof?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) Yes.

(b) The Government of India, in
the Ministry of Health issued on the
19th December, 1962 an Order called
the Drugs (Display of Prices) Order
1862 under the Defence of India
Rules which required manufacturers,
importers anq distributors to publish
price lists of their products indicating
therein the wholesale and retail prices
and dealers in drugs to display these
prices on their premises. As a sequel
to the above order which did not
debar a manufacturer from revising
his price list once it is published, the
Government of India in the Ministry
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of Industry issued on ihe ilty Nov-
ember, 1963 an order called the Drugs
(Control of Prices) Amendment
Order 1963 under the Defence of
India Rules. According to this order
the maximum retail prices of drugs
as shown in the price lists of manu-
facturers, etc., which were effective
on the 1st April, 1963 cannot be in-
creased unless prior permission of the
Central Government is obtained in
this regard. Since the enforcement of
these Orders, the maximum retail
priceg of drugs and medicines have by
and large remained steady.

Women’s Education

Shrimati Johraben Chavda:
Shrimati Maimoona Sultan:

Will the Minister of Education be
pleased to state:,

Shri Rameshwar Tantia:
*671.

(a) whether it is a fact that the
Chairman of the National Council for
Women’s Education has alleged that
a big chunk of funds allocated for
the promotion of women’s education
during the Thirq Five Year Plan has
been spent for other purposes; and

(b) if so, the action taken or pro-

posed to be taken to remedy the
situation?

The Minister of Education: (Shri
M_C. Chagla): (a) Yes, Sir.

(b) The State Governments were

requested in June, 1962 that funds al-
lotted for special Schemes relating to
girls cducation should be utilised for
the purpose for which they are given.
Most of the States have not diverted
funds meant for Women’s Education.
The few that have done so are being
requested not to do so.

Model Schools

{ Shri Yashpal Singh:
*678. { Shri Sidheshwar Prasad:
| 8hri A. N, Vidyalankar:

Will the Minister of Education be
pleased to state:

(a) whether Government have de-
cideq to establish model schools to

MARCH 31, 1865
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train children to shoulder the respon-
sibility of administering the country;

(b) if so, a brief outline of the

scheme; and

(c) where they will be established?

The Minister of Education (Shri
M. C. Chagla): (a) A scheme to de-
velop selected schools in the Fourth
Plan is under consideration.

(b) and (c), The details of the
scheme have not yet been worked
out.

- 0Qil in Assam

{ Shri P. C. Borooah:
«g79. 4 Shrl R S. Pandey:
" ) Shrimati Renuka Barkataki:
Shri Yashpal Singh:

Will the Minister of Petroleura and
Chemicals be pleased to state:

(a) whether a rich ofl-bearing area
has been discovered recently in
Lakwa, Rudrasagar and other areas
in Assam;

(b) if so, the estimated extent of
the reserve; and .

(c) the QHroad outlines of the
scheme for exploitation thereof?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b). 'Oil was struck at Rudra-
sagar in December, 1960, and at
Lakwa in August, 1964. The poten-
tialities of these deposits are being as-
certained.

(c) Schemes for exploitation will
be drawn up after the extent and
characteristics of the oil-bearing
horizons have been determined.

Western 01l Companies

*¢80, Shri Rameshwar Tantia: Will
the Minister of Petroleum and Chemi-
oals be pleased to state:

(a) whether it is a fact that the
Western Oil Companies operating in
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India oppose Government's proposal
that they handle supply of deficit bulk
productg importeq against payment in
rupee; and

(b) if so, the reasons therefor?

The Minister of Petroleumm and
Chemicals (Shri Humayun Kabir):
(a) and (b). The international oil
companies have not agreed to handle
bulk deficit products imported from
the USSR. They state that it is
against the policy laid down by their
principals on a world-wide basis, Im-
port of bulk deficit products from
other rupee payment countries has
not been discussed as they are not
readily available.
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Cultural Grants

1745, J Shri K. C. Pant:
" \ Shri Sidheshwar Prasad:

Will the Minister of Education be
pleased to state:

'a) the nameg of the cultural insti-
tutions/organisations and amount of
grants, recurring or non-recurring
granted for 1962-63 and 1963-64 res-
pectively;

(b) whether all these institutions/
organisations were asked to submit
performance reports;

(c) how many of them have not
submitted the reports for the year
1962-63 anq the reasons therefor; and

(d) the steps taken to stop further
grants to such institutions/organisa-
tions?

The Minister of Cultural Affairs
in the Ministry of Education (Shri
Hajarnavis): (a) Grants were given
to more than 250 cultura] institutions/
organisations during 1962-63 and
1963-64 and information as soon as it
is collected shall be laid on the table
of the house .

(b) No, Sir, But they have to give
audited statements of accounts, and
a certificate to say that the grants
were utilised for the purpose for
which they were given.

(c) and (d). Do not arise.
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All India Fine Artg aud Crafts
Society

6 Shri Sidheshwar Prasad:
1 { Shri K. C. Pant:

Will the Minister of Education be
pleased to state:

(a) whether it ig a fact that no
mortgage deed has so far been exe-
cuted, as required by the terms and
conditions of the loan advanced, by
the All India Fine Arts and Crafts
Society, New Delhi;

(b) if so, the reasons for this delay;
and

(c) the stepg taken to expedite the
matter?

The Minister of Cultural Affairs in
the Ministry of Education (Shri
Hajarnavis): (a) Yes, Sir.

(b) and (c). This could not be done
because of legal difficulties arising
out of the fact that (i) the Society
had not been granted perpetual lease
of the lang on which its building
stands, and (ii) the Completion Certi-
ficate of the building had not been
granted by the Municipal authorities.
Adequate steps were nevertheless
taken to safeguard the interest of the
President in the loan advanced to the
Society till the execution of the mort-
gage deed, The Society hag since re-
ported that the mortgage deed will
be executed shortly, and the matter
is being pursued.

Sewage Purification Plant Near
Nagpur

1747, J Shri Sidheshwar Prasad:
"} Shri K. C. Pant:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that in
April, 1959 the Council of Scientific
and Industrial Research sanctioned the
setting up of a field laboratory with
an oxidation pond near Nagpur to
carry out certain experiments on sew-
age purification and sludge utilisation;
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(b) if so, whether thig laboratory
is functioning properly and since
when; and

(c) the nature of its findings and
how they are being utilised to im-
prove the present system?

The Minister of Education (Shri
M. C, Chagla): (a) The work on sew-
age purification and sludge utilisation
is a regular programme of research
of the Central Public Health Engi-
neering Research Institute, Nagpur.
established at
Bhandewadi near Nagpur an ouxida-
tion pond with a small control labo-
ratory.

(b) This pond wag commissioned on
11th February, 1965 and is function-

ing properly.

(c) The studies have not yet been
completed.

Multipurpose Schools in Rajasthan

..1748 Shri Karni Singhji: Will the
Minister of Education be pleased to
state the details of financial assist-
ance given so far to the Rajasthan
Government for the purpose of open-
ing of multipurpose schools in Rajas-
than during the Third Five Year
Plan?

The Minister of Education (Shri
M. C. Chagla): No financial assistance
has been given so far during the
Third Plan period for eitlicr opening
or strengthening multipurpose schools
in Rajsthan.

Orissa Students going Abroad

1739, Shrif Rama Chandra Mallick:
Will the Minister of Education be
pleased to state:

(a) the number of students who
went to foreign countries for studies
afier taking loan from the Govern-
ment of India during 1963-64 and
1964-65;

(b) the number of students among
them belonging to Orissa; and

(c) the tota] amount of loan given
to thg students belonging to Orissa?
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The Minister of Cuiltural Affairs in
the Ministry of Education (Shri
Hajarmmavis): (a)

1963-64 : 23
1064-65 : 31.
(b) None .

(c) Does not arise.

Vijnan Mandirs in Orissa

1750. Shri Rama Chandra Mallick:
Wil* the Minister of Education be
pleased to state:

(a) the number of Vijnan Mandirs
established in the State of Orissa from
1961.62 to 1964-65;

(b) the total amount allucated for
the above purpose during the afore-
said period;

(c) whether any amount of grant
or loan was given or is proposed to
be given to the Government of Orissa
for the same purpose during 1865-66;
and

(d) if so, the details thereof?

The Minister of Education (Shri
M. C. Chagla): (a) No new Vijnan
Mandiy was established during this
period.

(b) Does not arise.

(¢c) and (d). As no new Vijnan
Mandir was opened during 1961-62 to
1964-65, the question of giving any
grant for the same before or during
1965-66 does not arise. Grant will,
however, be given for the new
Vijnan Mandirs that may ke opened
in future by the Government of
Orissa according to agreed pattern of
assistance.

Special Sub-Jail Viyyoor, Kerala

1751. Shri A. K. Gopalan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government have pro-
vided ceiling fans in the cells of the
Special Sub-Jail, Viyyoor, Kerala,
where the detenus are being kept;

6894

(b) whether the detenus are allow-
ed to use their own Radio Sets;

(c) whether the detenus are locked
up in their cells in the night;

(d) whether there is g request
from the detenus to allow them to
sleep in the court-yard of the Jail
during summer nights; and

(e) whether Government have any
objections to provide the detenus
with fans, radios and allow them to-
sleep in the court-yard during -sum-
mer nights?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) The detenus have been
permitted to use table fans at their
own cost.

(b) There are arrangements in the
jail for the detenus to listen to the
Radio till 9.15 p.m. every day.

(c) Yes, Sir.

(d) Yes, Sir. But the detenus
cannot be permitted to sleep in court-
yard for security reasons.

(e) In view of replies given to (a),
(b) and (d) above, question does
not arise.

Special Sub-Jail Viyyoor, Kerala

1752. Shri A. K. Gopalan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether there are non-
Malayalee Detenus in the Special
Sub-Jail, Viyyoor, Kerala;

(b) if so, whether they are sup-
plied with food to which they are
accustomed;

(c) whether they have applied for
transfer to the jails of their home
States; and

(d) whether Government
to accede to their request?

propose

The Deputy Minister in the Minis-
try of Home Affairs™ (Shri L. N.
Mishra): (a) No, Sir.
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(b) Does not arise.

(c¢) and (d). The non-Malayalee
Detenus have already been transfer-
red to the jails of their own States.
During their detention in the jail,
they were supplied with food to
which they were accustomed.

Hindi as Medium of Instruction

1753. Shri Manabendra Shah: Will
the Minister of Education be pleased
to state:

(a) the number of universities in
the country in which Hindi is the
medium of examinations and upto
what standard;

(b) the number of universities in
the country in which Hindi is one of
the compulsory subjects and upto
what standard;

(¢) the number of Universities in
the country in which Hindi is taught
as an_optional subject and upto what
standard; and

(d) whether any directive has been
sent by the Central Ministry of
Education for making Hindi a com-
pulsory subject upto a particular
standard of knowledge of Hindi?

The Minister of Education (Shri
M. C. Chagla): (a) to (c). Informa-
tion is being collected and will be
laid on the Table of the Sabha in
due course.

(d) No, Sir.

Girls Education

1754. Shri Siddiah: Will the Minis-
ter of Education be pleased to state:

(a) whether there are any special
schemes for the advancement of girls
education belonging to  Scheduled
Castes and Scheduled Tribes; and

(b) it so, the details thereof?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). There
is no Scheme specifically reserved
for girls belonging to Scheduled
Castes and Scheduled Tribes. How-
ever, provigion amounting to
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Rs. 2881:48 lakhs in the Backward
classes Sector of Third Five Year
Plan has been made specially for

furtherance of Education amongst
both girls and boys belonging to
Scheduled Castes and Scheduled

Tribes. This provision is exclusive of
the provision made for the Scheme of
Post-matric Scholarships to Scheduled
Caste, Scheduled Tribe and other
Backward class students and is in
addition to the provision available in
the general sector of the Plan for
education schemes.

Reservation of Posts for
S.Cs. and S.Ts.

1755. Shri Siddiah: Will the Minis-
ter of Meme Affairs be pleased to
state:

(a) whether instructions have been
issued by him to all the Public Sec-
tor Undertakings, Statutory and
Semi-Government bodies to reserve
posts for Scheduleq Castes and Sche-
duled Tribes;

(b) if so, whether they have made
the reservation; and

(¢c) the number of Scheduled
Castes anq Scheduled Tribes working
in each of the above bodies as on the
1st March, 1965 in each cadre and
the tota] number of employees work-
ing on the same date?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) Ministry of Home
Affairs have not issued any instrue-
tions to the Public Sector Uhnder-
takings direct. However, Ministries
administratively concerned with the
Public Sector TUndertakings have
been requested by the Ministry of
Home Affairs to issue instructions to
the Undertakings under their control
to make reservation for Scheduled
Castes and Scheduled Tribes in their
services on the lines of the reserva-
tions in the Central Government ser-
vices. The Statutory and Semi-
Government bodies generally follow
the reservation arders. However, the
administrative Ministries were "asked
in 1954 to direct the Statutory bodies
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which were not then following the
reserviation orders, to follow them,
provided the relevant statute per-
mitted of such a direction. If in any
particular case, the relevant statute
did not permit of a girection of
follow the reservation orders, the
Ministries were requested to recom-
mend those orders to the Statutory
authority for adoption by it. ‘

(b) and (c). The information is
being collected and will be laid on
the Table of the House as soon as
possible.

School Fees in Delhi

1756. Shri Yashpal Singh: Will the
Minister of Education be pleased to
state:

(a) whether his attention has been
drawpn towards the fact that certain
schools of Delhi have raised their
fees from Rs. 12 in September 1964
to Rs. 54'50 in January 1965;

(b) whether there is any mach-
inery which goes into the increase
of the fees before they are charged;
and

(¢) if not, the reasons therefor?

The Minister of Education (Shri
M. C. Chagla): (a) No.

(b) and (c¢). So far as the Higher
Secondary. Middle and Primary
Schools which are recognised and
aided by the Delhi Administration or
Loca} Bodies are concerned, fees are
regulated by the Delhi Administra-
tion. The Administration has at
present no control over the fees
charged by the private and unaided
schools.

Lotteries

1757. Shri Yashpal Singh: Wil] the
Minister of Home Affairs be pleased
to refer to the reply given to Un-
starred Question No. 1188 on the 8th
December, 1964, regarding withdraw-
ing sanction to run lotteries and
state:

(a) whether replies from State
Governments have sitice been receiv-
ed; and

(b) if so, the decision taken in this
regard?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) Yes, Sir.

(b) Decision is to be taken by the
State Governments within whose
jurisdiction the matter lies.

Barauni-Haldia Oil Pipe Ling

Shri Subodh Hansda:
1758. Shri S. C. Samanta:
Shri Balmiki:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the laying of oil pipe
line from Barauni to Haldia has
made any progress;

(b) if so, the nature of the pro-

gress made 50 far; and

(c) when it is likely to be com-

pleted?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b). Yes, Sirr Out of a
total length of 522 Km of pipe, about
320 Km have already been laid.

(c) By the end of 1965,
el ¥ waw

1759, st fagme waw
71 fown gAY gg @@ ®Y w1 oSN
f -

(%) "1 9z 79 g f& a@F
F Ft F qErr foar ¢ fe @ g
¥ O 97 BTAl ® 9@qW L

(&) ®1 T& qWR 9 FTH FA
¥ fu g favafaaemt 1 s
gew  fRa a7 §;, Wk

(7) = fomfagea Y @™
g & ¥ wfafwar § 2
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fom st (vft 90 wo wwrEn) :
(7) o' (@). ot af 1+ AT
favafaarem 9@ ag =@ & w9ar
T w1 o fafaw qrgaewdi & fag
faernfqat & arfae § grafaa g3
faam  fauifew #T aFar o

VT & Hafaeafaarea g $
st afafy gra ode, 1961 ¥ f&aX
T @ gAE A, o IR favafaera
¥ grfeger sfgs qred w1 g
*F IR 9T fer At ofgd, €9
farafreY & a@ w9 fear @
g

TE, 1962 ¥, USEH THAT
after it fawifoer o), favafrareg

WX AR 7 o) 4 §@ &
wAY X, g favafamea § a9
zifes & awm frawt £ aqEws
amfyg @ & faqg sfaT 37 9@,
afe wfes dvmar 2 argaEat
IYFAT  F WER 97 FifEer faar
I aF AR FE W fagrdf 9w
WEIT ¥ arg g1, d3w woAr
TN, qG, AW HqAT frATg-E
T w g wTON ¥ arfae § dfsa
AW & | @ I W SR famT
qr f& ofex g oix frem @
g 7T vl qar Famal” & R
g =fgd

(1) o favafagreml & faar
frafgma a@Em w1 o
ge & SR A 9T @ fawifoa
q wodt wgafa sfge # v &

M.B. Boys Higher Secomdary School,
Reading Road, New Delhi

1760, J Shri Daji:
\ Shrimati Vimla Devi:

Will the Minister of Education be
pleased %o state:

(a) the
teachers in

sanctioned strength of
the M.B. Boys Higher
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Secondary School, Reading Road, New
Delhi and the number of teachers
serving in this school for the Ilast
six months;

(b) whether any request was made
by the school authorities for filling
up the vacant posts; and

(c) if so, when and the reasons
why no action was taken thereon by
the New Delhi Municipal Committee
for a long time?

The Minister of Education (Shri

M. C. Chagla): (a) Sanctioned
strength. 43

Teachers serving from
September 1964 to Feb-
ruary, 1965 42

(b) and (c). Request to fill up
the vacant post was received on
23-11-64. The post remained unfilled
as 4 candidates selected for the post
did not join. The post has been
filled w.ef. 24-2-1968.

Agitation by Salaried Class in Kerala

Shri P. C. Borooah:
Shri P. R. Chakraverti:
Shri A. K. Gopalan:

Will the Minister of Home Affairs
be pleased to state:

1761.

(a) whether the salarieq class im
Kerala have given tlireat of agitatiom
to press their demands for interim
relief gnd review of pay scales;

(b) whether Kerala Administration
has asked for special financial aid
from the Central Government to
meet these demands; and

(¢) it so, to what extent, and Gov-
ernment’s decision thereon?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N,
Mishra): (a) Yes, Sir.

(d) and (c). The State Govern-
ment had requested for Central
Assistance to the extent of Rs. 3:8
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crores during the current financial
year, towards expenditure on raising
the pay and dearness allowance etc.
of State Government employees in
general. The expenditure was [one
to be met by the State Government
from out of their resources and it
was not found possible to provide any
specific assistance for this purpose.
However, considering the difficult
financia] position of the State Gov-
ernment, they were allocated a loan
of Rs. 2 crores in the current year
1984-65 as additional assistance
towards their plan expenditure.

Indo-UAR. Cultura]l] Programmes

1763. Shri P. C. Borooah: Will the
Minister of Education be rleased to
state:

(a) whether a U.AR. cultural dele-
gation is expected shortly;

(b) whether their visit is purport-
ed to finalising Indo-U.A.R. cultural
programmes; and

(e) if so, a broad outline thereof?

The Minister of Eduwcation (Shri
M. C. Chagla): (a) No, Sir.
(b) and (¢). Do not arise.

Setting up of a Plant for Benzene

1764. Shri Rameshwar Tantia: Will
the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that an
agreement has been signed between
the Government of India and an
Italian firm for helping to ret up a
plant for benzene;

(b) if so, the main features of the
agreement; and

(¢) when the agreement is likely
to take affect?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) Yes.

(b) Under the agreement the firm
will do the detailed engineering
supply equipment and materials for
the plant and supervise its erection
near Koyali refinery. Indigenously
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available materials gand equipment
will be utilised to the maximum ex-
tent possible. The foreign exchange
requirement of the project will be
met out of ENI Credit to India. The
Unit will produce 33,000 tonnes of

Benzene and 14,000 tonnes of
Toluene per annum.
(¢) The agreement will beocme

effective from the end of March,
1965.

gfegn difeer ot weaowr feove

1765. st swwwit @l
w7 foen AT 9% T AT FATHE
F* .

(%) w1 % gfeam Aifeaer w1T
Feave  fowg A wrdr sfew wfa-
afraamsl ©a 99% afs wfuwfay
gra ffed e ¥ qeoa &
T AN & LA GAT Y

(&) =T 1962—63 TUT 1963—
64 ¥ freiy gfadel & w@ a0 ¥
@ dba faa ax §

(1) ;1 7y gw ¢ fe fadwi W
ferdt & w17 F fam 9 i agraar
Tq Fifad w1 ) af o JwT W agTEr
it gwv

(7) = #Yfed & 9 52X X
Faarfa Y garet & vt v fafose
fraw w€ &, =

'(s) afr g, @ W Ay A
FTETT A ¥ FEAE A ?

fovw sl (ot §o wo wwEW) :
(%) <t gt 1 go T forerad
werrer & s g€ @Y 1 o w9
7 frerad frwe e g%

(&) 1962-63 F frniE & w1
it aifes  wfwfraar ar o
®T FE IFo" AR T | 1963-64
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1 for &1 o9 @ o1 Wr g, gwtay
W g F1E g T3 & AT a6y |

(w) ot T o

(7) o (%) &1 fagwrasy
71 Afrw &7 2 faar @ § A afeg
F ot e ¥ 9 mama & fag
I3-I-%% F ATHRT =T F7 fraw
A

fawr wrart afafeat swa wwEn

1766. st wwrTik TTEW
1 fown H@ ag @ FY I
f& :

(%) feew owzg aqf # o8 fera
o gqar gfafagi aam af
forg frerr & guresit o et
gATT 3] FT TR FT97 4T av;

(@) T8 & faaat & sfaqea
fr o 97 97 @ wEE) #od;
R

() =it fwgm wfagew dx @
q faari & aqr I W w9 A%
frewa @ orrdy ?

forrr st (st go wo wmrEn) :
(%) & (). guar usfaq 1 a1 78
§ A gqRI AT 9ZH 97 ™
& S

Mechanical Aids for Promoting
Education

1767. Shrj Vishwa Nath Pandey:
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
UNESCO is willing to make avail-
able to India audio-visual and other
mechanical aids for promoting educa-
tion; and

(b) if so, the reaction of the Gov-
ernment of India in this regard?
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The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.

(b) Such equipment as is neces-
sary will be obtaineq under agree-
ment with UNESCO.

Aid to “Excellent” Schools

1768. Maharajkumar Vijaya
Ananda: Will the Minister of Educa-
tion be pleased to state:

(a) whether Government have
formulateq any scheme for rendering
assistance to higher secondary
schools which reach “peaks of excel-
lence” during an academic year;

(b) if so, a brief outline
and

thereof;

(¢) when the scheme will be imple-
mented?

The Minister of Education (Shri
M. C. Chagla): (a) No, Sir.
(b) and (c). Do not arise.

W § 79 famfaumy
1769. Y fasarq qv®q : FaT
foar 5 a8 a9 FY T w467 fF

(%) 71 /717 &1 fa=r7 graw
g # 31 favafaeman corfem =3
LI #

(=) afz g, a1 721 F71 #17 Fx
rqrfee fen srdd; w7

(7) T 9% femen s@m e 7

foatr Wt (st §o wo wwwn):
(%) T™7 gTH g wariaa oo
© us fawafaama & wfafem, sww
¥ qgrd Sa gy, Wi & I o
#g ¥ fau ow ¥=Ng favafaaew
% et eatfas #79 # fag, favafmmag
gE s aun o sarwem g
wqw w7 7 wariya sfafa € fewrfor
97 w7 g A= w7 o §
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(@) wom & wreiagR fordy & feguma &
& fawafaawg wfm s@ 3 fao
ST g A faur qwt § g faage
e dwr wX feuwr 3 faduw &
wfafrafaa 14 qar fqvafaareag aiw
FA ¥ fau yrifes =R dae w0
AW F© /WG AT | JgF TF IAT
@t &7 & fag yenfaa favafaamm
%1 gy g, favafeara g7 9 #=
wqrfae frar smo g faog # iy #rf
frorg At fear qar @

(1) ST FTRR g warfaa feo

F1 g favafqarem o7 I FO7 T

T EA FT R § | ey favafaaras

gagr favafaaas ‘quel’ o qrE

qeqT e F75 F T gEE @

gafug w@EFA7 Wiy fue a8 feo
T E

Special Police Establishment, Puri

Branch

1770 / Shri Ramachandra Ulaka.

"\ Shri Dhuleshwar Meena:

Will the Minister of Home Affairs
be pleased to state:

(u) The number of inquiries insti-
tuteq against the State and Central
Government officials in Orissa during
1964-65 so far by the Special Police
Establishment, Puri Branch; and

(b) the number of cases in which
inquiries have been completed and
punishment awarded during the same
period?

The Minister of State in the Minls-
try of Home Affairs (Shri Hathi):
(a) and (b). A statement is laid on
the Table of the House. [Placed in
Tibrary, sec No. LT-4110/65].

Grants to Orissa for Primary and

Secondary Education
Shri Ramachandra Ulaka:

1771, { Shri Dhuleshwnr Meena:

( Sh71 Rama Chandra Mallick

Will the Minister of Eduncation be
pleased to stafe:

(a) the amount of grants and loans
actually advanceq to Orissa Govern-

21 (A LSD--3.
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ment for Secondary Education during
1964-85; and

(b) the amount proposed to be
given to the State for the purpose
during 1965-66?

The Minister of Education (Shri
M. C. Chagla): (a) A sum of Rs. 349
lakhs was allotted to Orissa for 1964-
65 for the Centrally Sponsored
Scheme of Improvement of Secon-
dary Education but no loan for this
purpose has been given.

(b) Allocation for 1865-66 has not
been made.

Declaration of Scheduled areas im
Tripura

1772. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any representation
nas been received py Government on
the demand for declaring Scheduled
Areas for Tribals in Tripura as pres-
cribeq by the Dhebar Commission;
and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) and (b). Government
have received some representations
for declaring certain areas as Sche-
duled Areas in Tripura. The recom-
mendations of the Scheduled Areas
and Scheduleq Tribes Commission in
this regard are contained in para
497 of Chapter 49 and Summary of
recommendations Nos. 9 and 10 of
Chapter 8 of their Repori. are laid
on the table of the House. [Placed
in library, see No. LT-4111/656]. The
‘alternative approach’ suggested by
the Dhebar Commission viz. that the
tribal areas should be grouped under
Triba] Development Blocks, has been
accepted by the Government of
India. The question of scheduling
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any areas in Tripura does not, there-
fore, arise.

Development of Hindl in Orissa

1773. Shri Rama Chandra Mallick:
Will the Minister of Education be
pleased to state:

(a) the names of voluntarvy organi-
sations in the State of Qrissa which
were given grants for - development
of Hindi in the State during 1964-65;

(b) the amount sanctioned to each
of them during the same period;

(c) whether the sanctioned amount
was fully utilised or the amount
spent so far; and

(d) the details of the amounts
sanctioned or proposed to be sanc-
tioned during 1965-66?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) The Utka] Prantiya
Rashtrabhasha Prachar Sabha, Cut-
tack.

(b) Rs. 5,580-00.

(c) The required information is not
yct available, as under the terms of
the grant, the Sabha is required to
submit the audited accounts and
utilisation certificate by 20-5-1965.

(d) Applications from Voluntary
Hindi Organisations for payment of
grants for the year 1965-66 are
awaited from the Government of
Orissa.

(w0 T wvgT s
1774 %uh femm qeamw
(ot "y fowd :
T qE-WTE HA Jg IO XY AT
war fw ¢
(%) *a1 | § 797 W< fgd
qont # STl & oY fawmity sefreary
T g aen g e ¥
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wgfaq arfaat & fad wig gefea
@A F TIT GHIA FIA FT O
far §;

(@) 71 ag &= § & ag wvgw
37 qdeamt & for, o fam aawa,
1963 & qg &9 T4 &, AT 7Y &01T

() afz 7, av 71 Tg =AW
1964 ¥ qalg ¥ Fwm-wiieaql ¥
for g ¥ afqamg it ol ™
Wt ae fwar @ & o

(%) =1 7g ot 7 & fF ag widw
T T F gF o & fan, faer
faw sRqE-Ta=T, 1961 # a4 %
YT S ¥, 1962 N g1 aTAT 4 97
qa Wi 19657 I I WY §, AWM
e g !

TE-wT wMET § I (of
Mo Ao fam) : (%) o (|)
8—11-63 ®1 ag Araw a<x Frar war
foed wqare fadg Soft waar =R
FR F o= § gl a1 IS 919 g
fawrig seiEd & faw @fia
sfaafiaT ot g P & for
Fift & gedeara & far +1f ad
i & oI 7 omRw
8—11—-1963 ¥ AT FT | g T IT ATHAY
# any 7@ g et fawmia e
afafy & g #wi & @i a7y &
w79 F7 foar § seaa wfaafrar o
F fraw 8-11-1963 & @A &
gwif Y W

() &g afaaTad F41 4 qqam
gfaerd (S0t 9F) T g@wfy
# foir o wiagvef e s@d 1964
¥ g€ ofy 9o fraw 8- 11-196 3% qEY
yeifer g2 & =, Tafad, 9@ e
# ggfaa ol qan sqgfaa s
anferat & foor oo e <t o @t
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(7) st qde ™I Haew A
A 1962 § AN AT ag IW any A
g8 | wa €9 A @ AT @17
o 3¢ afvaram @@ F fod s
gfupfal & d® & oZmf @
foer mv difem  fawei  afaafma
qOedr "€ 1965 ¥ A1 T VE
g1 zmodend faaw 3—-10-1964 F1,
YT 8—11~-1963 & 177 a1z, NHTIA
f&ar 7 ¥ A%, T@fa?, 8-11-1963
& IIUFT WRYT & HAAT 37 QT
4 wgfaa wifai aar s§faa mfw
afaat & faa #1¢ swg gefaa @&
T AT aFAY |

T gust

1775. st cwewy : FAT OO
He! gg Oy F1 Fq1 %7 f ¢

(%) T gl F TWEA Fq
a% ¥ & g9 F AW

(') @1 39 gvg F¢ wAdg
e § ;W7

(W) ®ur aFwA A A qfeadw
FTA FT F5 qEATT & 7

TE-ET WAET W o AW (s
oY) : (%) W (). T A
F a9 A gfEads #47 #1 718
g Ag & |

(@) sfr =&
Representations of Members under
detention
1776. Shri Kolla Venkalah: Will

the Minister of Home Affairs be

pleased to state:

(a) whether any Members of
Parliament detained in the States of
Kerala and Andhra Pradesh have
represented to the respective State
Governments and to the Central
Government for allowing them, in
view of Section 44 of the Defence of
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India Act, 1962, to attend the Sessigm
of the Parliament commencing on the
17th February, 1965 suminoned by
the President under Article 85 of the
Constitution of India;

(b) if so, the date on which the
representations were made; and

(c) the action taken thereon?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). A representation dated
31st January, 1965 was received in
the Central Governm:nt from Shri
Kolla Venkaiah (Andhra Pradesh)
but it did not contain any reference
to Section 44 of Defence of India
Act, 1962.

(c) He was informeq that there is
no obligation on a Member of Parlia-
ment that he must attend a session
of Parliament when “‘the President
summons the Houses to meet, even if
he is prevented from doing so by
being kept under arrest or preven-
tive detention.

TRAYEE! | st AgE ® wEw
. [sﬂiofwocﬂﬁ'«:
7 (ot gereiere e

Fqr frwr @l o TATA * Fav
&t

(%) 71 atd St # g aur
@ETar ¥ wEaT 9T s AY®  FIr
fer m@ wrowi 1 grax A3y wgen
T FTA FY qrsagEEr & wfoer
A F YT E; AR

(@) afz g, ar awwr & fa=e
€9  arayg ¥ #T FEAE! &0 KT
27

ferwr st (ﬂ-‘ qo ®o !mrm) H
(%) =¥ (=). A7 qreo FY IE
w7 # Al maqfen = O fe oal
gif ¥ qrEagEw # wwfas #9
F1 $aer faar v @ 1 A a5 gEw
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¥he qif Fem AR o dGfEs
wE T 3 sfvew afeag o qare
RN AEE

g W Iqre

1778. =t wwmET e
o qRET At 9g qa #vogr
wa fiw

(%) wgragrasary #r 3arfu fwg
¥ Aaxar g

(W) #I % TeEAR AT A
fer e safeml &Y a8 Sofe &
WA g ; WK

(W) wg wwfy wwt 7 3 F @@
wrew § 7

TE-wTd dwem § e wer (st
gR) : (¥) 1887 ¥ & A Y
1946 T& |

(&) 58 g N o w=@
H AR AT 9w o sy A gear F
I AT @ AT qform Ao
ER |

(7) o& wurfe & =7 § T
fer sy & fan wa & wfqum &
TTOBT 18 F IYEY AT EY AT |

Recognition of Degrees of Tribhuvan
University

( Shri BaImiki:

! Shri Dinepn Bhattacharya:
Dr. Ram Manohar Lohia:
Sl{ri Ram Sewak Yadav:
Shri Madhu Limaye:

Shri M. M. Haq:
Wil]l the Minister of Home Affairs
be pleased to state:

(a) whether Government recognise
the degrees of Tribhuvan University
(Nepal) for the purposes of employ-
ment under them; and

(b) it not, the time it will take
for Government to recognise such
degrees?

1779.
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The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) No Sir.

(b) The matter is under considera-
tion of the Government; and a deci-
sion will be taken as early as possi-
ble.

wifrn wi, feslt ® e @ aneTQ

1780. sft yto Ao fowrd :
w7 AR HAr gy s A AT
wa fr o

(%) =1 zgawgfF 5 am,
1965 &1 Mfaar &, faeet & wuA
& syrorfedt & € a9t PR FY AR

qgm'&mﬁm (%t =0
mo faw) @ (%) sren

(=) wETEES W ES wT Q1A
¥ mrawe awg wfafs & ogra 7
Fmimey T NAam
g ATE &< Wi IaEr
¥ quefaq wfaa@m & 31 Wt #Y
X F @Frg § 29 IHFET W 32
qd  FY g o af off ?

(1) @ awfuE ¥ o A
T T A gwr feg aga @
amaw W fomd et ¥ w1 fy
|
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G.B. Pant Polytechnic, New Delhi

1781. Shri Rajdeo Singh: Will the
Minister of Education be pleased to
state:

(a) the number of scholarships
awaiting allotment at G.B. Pant
Polytechnic, Okhla, New Delhj and
the period for which the same have

been outstanding; and

(b) when the same are likely to be
paid?

The Minister of Education (Shri
M. C. Chagla): (a) None of the
scholarships is pending. All scholar-
ships have already been allotted.

(b) Payments are in progress ac-
cording to the schedule.

Institution of Engineers (India)

1783. Shrimati Maimoona Sultan:
Will the Minister of Education be
pleased to state:

(a) the main observations and sug-
gestions made at the 45th Annual
Convention of Institution of Engineers
(India); and

(b) the decisions taken by Govern-
ment in the light thereof?

The Minister of Education (Shri
M. C. Chagla): (a) Government have
not received any communication
from the Institute of Engineers
(India) on the subject.

(b) Does not arise.

Bus Service in Middle Andamans
1788 J Shri Mohammad Elias:
" Shri S. M. Banerjee:

Will the Minister of Home Affairs
be pleased to state:

(a4) whether it is a fact that no
bus plies between Bakultalan and
Rangat in Middle Andamans due to
which the people of this area have
to face enormous difficulties; and

(b) if so. the reasons therefor?

CHAITRA 10, 1887 (SAKA)
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The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). Bus service between Bakul-
tala and Rangat plies during fair
weather. The question of starting a
regular all weather service will be
considered after a bridge across the
Rangat river on this route has been
constructed.

Bridge over Rangat in Andamans

1185 J Shri Mohammad Elias:
"\ Shri S. M. Banerjee:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the construction of the
bridge over the canal of Rangat in
the Andamans has been completed;
and

(b) if not, the reasons for the
delay in completing the construction?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). Due to frequent changes in
the course of the Rangat river a sitc
for the location of a permanent bridge
could not be finalised. However, the
construction of a temporary bridge is
nearing completion.

Rangat Hospital in Middle Andamans

1786 f Shri Mohammad Elias:
‘) Shri S. M. Banerjee:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that therc
is no lady doctor and Ambulance in
the Rangat hospital in the Middle
Andamans; and

(b) it so, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). The Rangat Hospital is
manned by a male doctor. Because
of himited population of the area,
there is little justification to attach
a lady doctor, in addition to a male
doctor. Instead of an ambhulance,
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FeUTn TeEy FY demT 52 & dar fw 1788. Shri Shiv Charan Gupta: Will
N . the Minister of Rehabilitation be
A9 fearar wa % ’ pleased to state:
fweft /8 faeehl 43 (a) whether Government had fixed
AL 5 Rs. 25 per sq. yard as sale price of
land in Malkaganj, Delhi and allowed
s 2 a rebate of 10 per cent if the dis-
W Y placed persons made payment within
2 = a specified period;

! . (b) whether it is a fact that the
JEE ¥ T 9, w9 oW g ¥ displaced persons - were required to

fo ¥ § W qWT qEe 9T @Y T g | pay lease money at the rate paid by

[ g ® 7 o *fed d@ oHo them during the first five years;

F——4112 /65] (c) whether it is a fact that the
rebate has been discontinued and the

(g) F T TR FHETE T lease mc:lney is demanded at enhanced
wifie fgemsi &) foard s weré ol on

& zwar Fat w1 wferwr fzam nar (d) if. so, when these concessiong
fa . were withdrawn and whether it was

¢t ofrw & N T ®eaTr g notified in the press?
GRT‘ forer€ 1 , T® a?r i The Minister of Rehabilitation
TN WY gegzan JEr & 1 Ao (Shri Tyagl): (a) The reserve price
qgqr  wifaw FEAa 7 W SO of land under residential quarters in
- Malkaganj on Revised lease terms as
foom wiar § afe feait o1 qfemor " Appendix XI of the Displaced
fyn e &7 F FIFETQ THATAT Persons (Compensation and Rehabili-
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tation) Rules, 1955 was Rs. 25 to
Rs. 27.50 per sq. yard. This price
was flxed in 1954-55 on the basis of
market value of land at that time.
A rebate of 10 per cent on the value
of land was allowed.

(b) to (d). Allottees of quarters
with lease of land on old lease terms
as per Appendix XII of Displaced
Persons (Compensation and Rehabili-
tation) Rules, 1955 were to pay
ground rent at 3 per cent of the cost
of land for the first 5 years of the
lease. For the next 15 years, in addi-
tion to the above ground rent, half
of the cost of the land was to be paid
by the allottees in 15 annual equal
instalments, The ground rent during
the above 15 years is not increased.

The rebate of 10 per cent allowed
on the price of land chargeable under
the Revised lease terms was dis-
continued with effect from 20th May,
1960 as the market value of land in
Delhi had appreciated considerably.
The discontinuance of this concession
was not notified in the press.

Central Secretariat Service

1789. Shri D. J. Naik: Will the
Minister of Home Affairs be pleased
to state:

(a) whether C.S.S. (Grade 1)
Association have submitted represen-
tation to the Ministry for the discri-
minatory treatment meted out to the
Service; and

(b) if so, the action taken thereon
to ensure that equal promotion pros-
pects are made available to C.S.S.
(Grade I) officers as are available to
other administrative services?

The Deputy Minister in the Minis-
ter of Home Affairs (Shri L, N.
Mishra): (a) Yes, Sir. The Associa-
tion demanded a higher share of the
posts of Deputy Secretary and above.

(b) The representation about the
discriminatory treatment was based
on a misapprehension of the facts.

1887 (SAKA) Writicn Answers 6918
Selections to the senior administra-
tive posts at the Centre are made
taking into account (1) the require-
ments of the posts; (2) the experi-
ence, background, merit and suit-
ability of all the available and
eligible officers in the field of choice,
and (3) the seniority of such officers
within their respective gervices. The
appointments are thus made not on
considerations of the service to which
a person belongs, but on the above
criteria which do not make any dis-
tinction between one service and
another.
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Houses for Police Officers

1792 Shri A. V. Raghavan:
‘\ Shri Pottekkatt:

Will the Minister of Home Affairs
be pleased to state:

(a) the amount of Central assist-
ance sanctioned to each State for
1964-65 for providing houses to their
non-gazetted police officers; and

(b) the number of houses con-
structed in each State?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) A statement is attached.

(b) Information is being collected
and will be laid on the Table of the
House. [Placed in Library, see No.
LT-4113/65].

Scales of Pay of Engineers and LA.S.
Officers

( Shri J. B, 8. Bist:
Shri Bal Krishna Singh:
l Shri Rajdeo Singh:
Shri Jedhe:
1794. Q Shri Sumat Prasad:
| Shri Pratap Singh:
| 8hri Bishwanath Roy:
Shrimati Savitri Nigam:
Shri Balkrishna Wasatk:
{ Dr. P. Mandal:
Will the Minister of Home Affairs
be pleased to state:

(a) the number of engineers who
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are B.E's. in all departments under
the Central Government who retire
at Rs. 800 or even Rs. 1,000; and

(h) whether any I.A.S. officers in
the junhior scales retire at Rs. 800 to
Rs. 1,000?

The Minister of State in the Minis-
try of Heme Affairs (Shri Hathi): (a)
The information is being collected
and will be laid on the Table of the
House.

(b) It is theoretically possible that
an officer of the 1.LAS. in the Junior
time scale of the Service (which is
upto Rs. 1,000) may retire from the
Service while in the Junior scale.
However the Ministry of Home
Affairs are not aware of any case in
recent years of such a retirement.
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Foreigners in Ministry of Educatioa

1797. Shri H. N. Mukerjee: Will
the Minister of Education be pleased
to state:

(a) the number of foreigners
working in departments under his
Ministry; ‘

(b) the number out of them work-
ing as heads of departments;

(¢) whether any of them are func-
tioning as such for more than three
years;

(d) whether any of them have
crossed the age-limit of 65 years; and

(e) whether they will be replaced
by Indians?

The Minister of Education
M. C. Chagla): (a) One.

(b) One.

(¢) Yes, Sir,

(d) No, Sir.

(e) Yes, Sir.

(Shri

Note.—The figure given in reply to
part (a) of the Question does not
include subjects of Nepal who are not
treated as foreigners for the purpose
of employment under the Govern-
ment of India.

Uniform Divisions in Graduate and
Post-graduate levels
Shri Gopal Datt Mengi:

Shri Samnani:
( Shri Abdul Ghani Goni:

1798.

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that 4 num-
ber of universities have written to
the Inter-University Board about the
desirability of having a uniform pat-
tern throughout the country regard-
ing percentage of marks for the
various divisions at the graduate and
post-graduate levels; and

(b) if so, how long it will take to
arrive al a decision and to imple-

ment it?
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The Minister of Education (Shri
M. C. Chagla): (a) and (b). A few
Universities suggested this item for
consideration by the Inter-University
Board at its 38th annual meeting held
in Bombay in 1963. The Board
resolved that both at the post-
graduate and the degree level in the
faculties of Arts, Science and Com-
merce, the classification of results
should be based on the following
percentage of marks:

First Class (or Grade A)—Mini-
mum 60 per cent or higher
percentage,

Grade B)—
cent or

Second Class (or
Minimum 50 per
higher percentage.

Third Class (or Grade C) (and
pass mark)—Minimum 35 per
cent or higher percentage.

The Inter-Universily Board has
circulated the proceedings of the
‘meeting to the Universities. It is for
the Universities to take such action

as they may deem appropriate.

National Biological Laboratory

1799. Shri Hem Raj: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
‘Question No. 139 on the 18th Novem-
ber, 1964 and state:

(a) the progress so far made in
setting up the National Biological
Laboratory near Palampur, Punjab;
and

(b) when the work for construc-
tion of its building is expected to be
started?

The Minister of Education (Shri
M. C. Chagla): (a) The land which
was selected for the National Biolo-
gical Laboratory has not so far been
‘made available.

(b) Does not arise.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RFPORTED INVITATION TO SHEIKH
ABpDULLAH TO VISIT CHINA

Shri Kapur Singh (Ludhiana): Sir,
1 call the attention of the Minister of
External Affairs to the following
matter of urgent public importance
and I request that he may make a
statement thereon:—

“The reported invitation to
Sheikh Abdullah by the Chinese
Government to visit China and
the Government of India’s reac-
tion thereto.”

The Minister of External Affairs
(Shri Swaran Singh): At the dinner
given for the Chinese Vice-Premier
and Foreign Minister, Marshal Chen
Yi, by the Karachi Municipal Corpo-
ration on 27th March, 1985, the Pak-
istan Minister, Mr. Z. A. Bhutto, is
reported to have announced that the
Chinese Government had invited
Sheikh Abdullah to visit China. He
added that the decision of the Chinese
Government had just been communi-
cated to him by Marshal Chen Yi,

Government have no information
whether Sheikh Abdullah has accept-
ed this invitation. The passport issued
to him does not carry and endorse-
ment for the People’s Republic of
China. .

Shri Kapur Singh: Has this invi-
tation something to do, not chrono-
logically but politicallv with the
public appreciation by the Sheikh of
Chinese support to plebiscite in Kash-
mir and if so, whether Rs. 35,000 in
foreign exchange were granted to his
party for anti-India activities abroad?

Shri Swaran Singh: The Chinese .
and the Pakistanis in this respect
have been working in collusion with
each other and the suggestion by the
hon, Member that from this Sheikh
Abdullah might have had encourage-
ment is not unjustified. We think
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that this visit will be undesirable and
we will convey our strong views in
this respect to Sheikh Abdullah.
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Shri Kapur Singh: What about
Rs. 35,000 in foreign exchange grant-
cd to his party?

Shri Swaran Singh: Ahout grant of
foreign exchange, this had been given
to him for legitimate purposes and
not for anti-Indian propaganda,
although his activities are such which
show that they are undesirable.

Shri Hari Vishnu Kamath (Hoshan-
gabad): What is legitimate purpose?

Shri Kapur Singh: He has not taken
the House in confidence. (Inter-
ruptions).
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Shri 8. M. Banerjee (Kanpur): May
1 know whether it is clear from the
various speeches by Sheikh Abdullah
that he is trying to champion the
cause of Pakistan and China abroad
and if so, after this invitation which

CHAITRA 10, 1887 (SAKA)
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has been given to him by the Chinese
Government and conveyed to him by
Mr. Bhuttu, may I know whether it
is becing made absolutely clear to
Sheikh Abdullah that if he accepts
this invitation, he will be punished
under the DIR and put back into the
prison, where he was?

Shri Kapur Singh: The Forcign
Minister of Pakistan is Mr. Bhutto
and not Mr. Bhuttu.

Shri Swaran Singh: It is really

extremely unusual that China should
extend their invitation for a visit to
China by Sheikh Abdullah through
the Government of Pakistan.

Shri Hari Vishnu Kamath: You do
not know China even now?

Shri Swaran Singh: This by itself
is very unusual and something which
is a matter of concern. I have
already said that we think it will not
be desirable for Sheikh Abdullah to
go to China.

Shri S. M. Banerjee: Why “desir-
able”; why not make it clear?

oft vy fama (FAX) : a0F TEY |

Shri Swaran Singh: As to what
action is taken will be a matter which
will be decided at the appropriate
time. '

Shri Hari Vishnu Kamath: Has it
been conveyed to him?

Shri Swaran Singh: It is not cus-
tomary to announce before hand what
action will be taken,

Shri S. M. Banerjee: You can only
arrest the people in Kerala.

Shri Daji (Indore): I would like
to know whether the Government of
India has conveyed categorically to
Sheikh Abdullah that he should not
proceed to China as that was not one
of the countries visualised when the
passport was given?
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Shri Swaran Singh: I have already
said that we will convey it. We
have not done so.

Shri Daji: Why does he say ‘“desir-
able”? I want a categorical answer.
1 want to know whether it was done
or not?

An hon. Member: Why is there
this hesitancy on the part of the
Government?

Mr. Speaker: Order, order. My
only regret is that Members do frus-
trate their own objectives by really
confusing the issues. If they clearly,
silently and patiently put pointed
questions they might get morc infor-

mation and attain their objective
rather than lose in that confusion
what they want to gain. If we pro-

ceed in an orderly manner probably
their objective will hc better served
and more information will be forth-
coming, and I will see that that infor-
mation is given. But they should not
just create noise—if I may be excused
for using that cxpression—when they
are putting questions. If each ques-
tion is put in a quiet manner and
answer obtained, if the answer is not
satisfactory certainly I will ask the
Government that the answer should
be to the point and satisfactory.

Shri Hari Vishnu Kamath: Only a
couple of days back you had to pull
up a Minister and ask him to give a
precise answer, (Interruptions).

ot whr (fgeme) - o awE @
AT aEEdT F qETES el w1 A0S
FAS 10 L

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
" Shastri): Sir, I wanted merely to tell
the House that our attitude is abso-
lutely clear. We would never like
Sheikh Abdullah, nor shall we on our
part allow him, to go to China. It is
perfectly clear, (and this position
would be made clear to him also.
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Mr. Speaker: I am rather surprised
by the form of questions that are put.
Hon. Members should think for them-
selves whether that can be done and
whether it would be advisable.

Shri P. R. Chakraverti (Dhanbad):
Is it not a fact that the Government
has landed itself into this imbroglio
because of the initial mistake in
allowing Sheikh Abdullah to go on a
passport which has no validity of its
own and which has thereby encourag-
ed China to offer him invitation
through Pakistan because there is no
Kashmiri citizen as such?

Shri Swaran Singh: Sir, questions
on this issue were put the other day.
I had occasion to examine it and I
am now in a position to inform the
hon. Housc that it is quite clear from
the application of Sheikh Abdullah 1o
the Regional Passport Office that this
is the declaration to which he has
subscribed:

“I hereby apply for an Indian
passport for travel abroad. T
solemnly declare that 1 have not
lost, surrendered or been deprived
of my Indian citizenship.”

This is the declaration to which he
has subscribed and he has signed it.

Shri Hari Vishnu Kamath: How
did he fill the form, (Interruptions).

Mr. Speaker: Order, order.

AN A T A
g% |

A i
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Shri Swaran Singh: To this decla-
ration he has clearly subscribed. 1t
is true that in the subsequent column
ul onc place, as 1 stated the other
day, he did describe himself as a
Kashmiri Muslim. In his first appli-
cation he described himself as a first-
class- subject of the State of Jammu

and Kashmir., (Interruptions). Sir,
this 1& not & point for laughter.
{Interruptions) .

Mr. Speaker: Order, order. Infor-

mation is wanted and he is giving
what is put down there. They should
wail until he has given the informa-
tion and then criticise or make com-
menis. But they are not prepared to
listen to him. They do not 'seem to
want the information which is useful
to them for making comments. Even
before he has given the information
there are interruptions. After all, he
is giving what is in his possession.

Shri Swaran Singh: This descrip-
tion was given in the column against
the nationality of his father. It
appears that in Jammu and Kashmir
there are two classes of citizens. In
the passport application there are
columns for the nationalities of father
ang mother. 1t is in that context that
he has referred to first class citizen.
It is not a matter for laughter. It is
a factual statement.

ot YA JFF qE@A (TSI ¢
qEIW WEIT AT UF SqAEqT FT A

geaw wiam - w9 A5, w=@v
FF S ot 7 W IR 7 agA T
T O ga iy e oo sraear
F AW ISTELTT |

Shri Swaran Singh: About the
column on his own nationality, I have
already given the information and
clarified the position, This should
have been checked. But, unfortu-
nately, it was not checked. And it is
sur intention that in future we should
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insist that all these columns are pro-
perly filleq in.
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Shri Alvares (Panjim): In view of
Sheikh Abdullah’s stand on Kashmir,
it is evident that the invitation by
Ching, conveyed through Pakistan, is
an indication of fresh poltical offen-
sive against India, involving the ter-
ritory of Kashmir. Under such
circumstances, may 1 know if Gov-
ernment intends to inform all their
Embassies abroad not to endorse the

passport of Sheikh Abdullah to
China?
Shri Swaran Singh: The Prime

Minister has quite clearly stated that
he will not permit him to go to
China. So, there is no question of

any cndorsement being made. There
will not be any endorsement.
Shri Hem Barua (Gauhati): Sinee

this invitation to Sheikh Abdullah to
visit China has been announced from
Pakistan, a fact that establishes our
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[Shri Hem Barua]

apprehensions that China wants to
stiffen her support to Pakistan on the
Kashmir issue, may I know whether
ou’ Government are in a position to
tell us categorically that they are
going to tell Sheikh Abdullah not to
visit China, and if he visits China not
only will his passport be cancelled
but he will be physically debarred
from re-entry into India?

Shri Swaran Singh: The Prime
Minister has already said that he will
not be allowed to go to China. If he
does not go, then the matter ends
there. But if he does go, what action
is to be taken we will decide accord-
ing to the situation. The course sug-
gested by him might perhaps be too
mild; we might have to do something
more.

Shri Hem Barua: Sir, on a point
of order.

Mr. Speaker: He has asked a ques-
tion and the answer has come. The
hon. Minister not only agrees with
his suggestion but says that some-
thing more shall have to be done.
Now is he not satisfied?

Shri Hem Barua: Now I am satis-
fied.

Nt AT ¢ W WRIEE, A0 U

v & FAE I F AT § AG
AT FT Y97 AF IS aHaAT & |

Shrimati Savitri Nigam (Banda):
May 1 know whether a formal pro-
test has been sent to the Pakistan
Government asking them not to
mis-direct any Indian citizen into an
unholy alliance with China and whe-
ther Kashmir Government was also
80 asked before granting the passport
to Sheikh Abdullah?

Shri Swaran Singh: I do not think
any useful purpose will be served by
lodging a formal protest to Pakistan.
They are pursuing a policy which we
know and any lodging of protest in
a matter like this will be absolutely
useless.
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Shri Inder J. Malhotra (Jammu and
Kashmir): T would like to know tnat
if Sheikh Abdullah tries to visit China
without the properly endorsed pass-
port, what specific steps Government
will take to prevent such a visit.

Mr. Speaker: Why should you go
into that now.

Nt AE YT U sgEedT A7
LLC A SU

WEqR WY  TH U8 G §7 A
ffax |

oY g T FYAW ;T Hoged 1
M grEwe # foar @ f & e
amfe g 9% 39 9T qraerd sfuwra
& I9a! arfeg w7 faar a1 aa 74 wdew
F W T 3% wwta % & ag fair
T faar mr fF 39+ aragE @ fon
T T FAT 47 AT qEy A & Or wagd
T AAT F gNy H IR aifEera
I & fordr ragE i o afe gurr
FTHTT A Iq T A9 3 F A3 A
qraee 2 fagr

Shri Swaran Singh: Even earlier {he
passport, I think, was endorsed for
some other countries besides Pakis-
tan—I have not actually seen it—but
that is immaterial. At that time, he
had asked for permission to go to
Pakistan and this was allowed to him.
I have already said that he has clearly
subscribed to the declaration of
Indian citizenship. (Interruptions).

Some hon. Members 70se—
Mr. Speaker: Order, order.

) TR A9 A | 50T REIRT,
AT qF ARG FT AW B |

ot gEN W FEATE: AR A AT
FaT feagr I |

werw AW | N9 W a8 ¥ Ay
agt # FHAE AR AW AR 1 4. 2
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HTEHT OF |19 I8 F a1 780 HT a9
& AT TEer 33 ST | @ A,
a7 WY & ST

4, 4 U7 10, 10 AEHI T AG
¥ OF aTq & g FT QA qE T
T ATAT FT A IS L& FC ]
A A fag Fgr A FEAE T TE@TAT
afewd g Jraw | ST F qgy o 54
AT FT T § W17 AT 6 & ggaT
argar g 5 W ae § T R g
T AT A QAT T e F9 3, W
TH 9 oA« T8 fear snam oA &
WY sETT #1 g9 IIH FT TATEA
& g fowwT sgaeyr w1 AW
qg @37 &Y F FI LAFT F§ 6T &
& Ia%T OF sgaear 1w § afEw
A T T &Y e ag 99% =12
AT q& FT 30 ar ¥ Iuwr faegw
LCIEC G UG L

A T AT AT ; QT AT FAT
afgw |

weaw vy & qrh Fg &1
fr & facger wooig 99z ¥ ag
T AR A T F WA
AT qET AT W NSNS G Ry
faz Fom At § ¥ Ffard) ¥ wEe
|

qq A N FgaE fE IR
ATqT T w1 qqT § 7

Nl W dEw OWEE WA AR
g o1 ag W fear T 91 5 w7 A
@ 2 fF g I TENE FT A
W T 4 faar qr 29 F1 qEee
wfrs19r 7 wqan s svafaa & g,
I wafew Iasr amg FT faar
g7 fF IFA I@ & o Aiewar
FEY Eaa freerd of 7 Aay
TeT W H1Y R T &7 qTH AT
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I AL X @ E | gw A o Y
Y § IO TS T & fox Afew
Iq W9 FH AT W@ § 9T A
Al W AT F TN gF T Q@
§ e amo & arg Afagl &7 @ at
fordardt & fF & 9w &7 e e
TH TR & Mo a F F ey
f& A FIT 91 @ | W AW
¥ WY gy A MHTT qIT FE 8,
FIAT T § Afew g FT Hwr
Su< g fmr & ar & s/ ax mrA
sTIEqT ATEAT § with e & fF wae
W A& A FIE T IT AUAT A
AT gEet ¥ oF maea ar g
g &

R WERE : TEEr W ar aw
¢ fr o a1 X F1E sggear A IS
WK AFAT qgF « qg fuwwEa @
fi fafaeet arge 7 9 @ Ao 79T
97 IEHT qA9 I Q@ Agy fEm
a1 3g % S9ET 9% T IAET W7

St T A gy faega &1 AN
faar, a% ®&T FaT & 7

oo wEEa . AT, Wl |
T HF o § & o @ a7
fedft agm ar F1% T F a@ HA
wifgy | & aga <% @ @ HT QWi
FAETR 98 1 aa@ § fwg
N W @ ¥ e @ o
fafreex @Es 28 aw@ & F1§ I
T wEx £ 7

wft vt fay : 3 I Srw Y @
fr = F ot sfoeeT & @t aTaw w7
fear | ag @ favgw wom & 1 A W1
oA g
Shri S. M. Banerjee: Let there be
an inquiry into the whole matter.
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st cgrw fag (ITCOrET) - A
ARA A g F1 @1 Y | F I A
wrgar g & g & fag 9t & wa s
¢ 39 ¥ IR Wyt AwAfae T4
T WX aZ AN g F g aranrd =y
fear wan, Fv ag 9g w1 qrEGE @,
a1 T aee T R omn o

Wt wgq fag ;- g ¥ fag wrf
guigrwaNraf 3 v o v ofaqmn
¥ fog st gy W@ awr ¥ g
il

oft tare fag © g & faqg o
W AT A, 99 F R wegEAn
A Ay JAfady ;& 7

oft exot Ferg : gw foro o Afes
aifge |

Mr, Speaker: Now Shri Hem Barua
might raise his point of order.

Shri Hem Barua: The passport that
was granted to Shzikh Abdullah by
Shri Jawaharlal Nehru was an Indo-
Pakistan passport. ...

Shri Shinkre (Marmagoa): What is
the meaninj; of ‘Indo-Pakistan pass-
port’?

Shri Hem Barua: That was a joint
passport meant only for Pakistan.

Shri U. M, Trivedi (Mandsuur):
There is no joint passport anywhere.

Shri Hem Barua: The passport
rules stipulate that that passport
meant for Pakistan cannot “be endors-
ed op used for other purposes, that
is, for visits to other countries.

When this question cropped up- in
the other House, the Minister of State
said that the decision to give this
passport to Sheikh Abdullah was
taken at the highest level by the Prime
Minister and the External Affairs
Minister. But the other day, the Ex-
ternal Affairs Minister told us here
that this passport was granted to
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Sheikh Abdullah before he became the
External Affairs Minister, Today, he
gives us news that he does not know
whether that passport given to Sheikh
Abdullah by Shri Jawaharlal Nehru
for Pakistan contained endorsements
for the countries or not. So, there is
a lot of discrepancy between the
statement in the other House and that
in this House. Therefore,I have raised
this point of order. And you, Sir,
should try to ‘Samjhao’ the External
Affairs Minister and see that a satis-
factory and correct reply is given.

Shri Ranga (Chittoor): Befor> you
say anything about this point of order,
I would like to say this, Just now,
the hon. Minister was pleased to say
that it was by an oversight that this
wrong declaration or unsatisfactory
declaration in regard to the status of
his father and mother was allowed to
be passed by the External Affairs
Ministry. But in the other House, it
had been stated that it was a political
decision, when a specific question was
put to the hon. Minister why it was
that Sheikh Abdullah was allowed to
get away with this passport by stating
that he was not categorically an Indian
citizen but that he was a Kashmiri
Muslim or Mohammedan. So, there
is a discrepancy between the two
answers

Secondly, the information that the
hon. Minister has vouchsafed to this
House should have been given earlier
~ither in this House or in the other
House suo motu on his own initiative.
Instead of that he waited for Shri
P. R. Chakravert! to get the opportu-
nity of putting that question before
he could give this information.

If this is the way this Government
is functioning and they give informa-
tion to this House as well as the other
House in such an unsatisfactory
manner and expect us to take the
chance of extracting the right infor-
mation which is in the interests of
the country itself, to which the hon.
Minister himself agrees, then I can
only say that the House cannot be
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st g AT AT T
[T WRT F 35000 T fF
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satisfied with the manner in which
the Government is dealing with us and
with you, the Speaker of the House.

oW WERm ;. §T AEAEE
geew, =t anrdy, FT WY AT FT
s g ?

st aTmlY AT SmEEdT F1 WA
A TR AT qEE ¥ oge e
T a1, JfFT o9 § qF 97T T
i &

fadwr #elY AT 7 @ F]W g
TF AT A Tl (6 NG Heqe1 F Hq{A
AT FT FTEK FT 9GS a9 T, TIH
ot w1, Arfew fomr 1 & fadew
AT e § 6 w@ & ard g &
fergmma 1t Sifaaa w1 2w At wrardy
R oF fren w1 qiew @ fF e
T qg T HT AT FTH T & v
FE AR I A fEdm e fa
@y d-fardraar wee ad s
1fgq |

au gEa fragw ag & fr fee
AIAAYT §F F gfa aq e §, I9
I T AT FT A9 fHamaT AT |
waTe g fan o av f6 de wegeen
1 35,000 ToaT fow s ) fear
T | WX faRdw gt ag @O, av
w=oT T, fw a' wegeaT F1 35,000
AT ¥ a ¥ @ "HER 97 faar
T AR FEA FT AT TIAT F¥ AGY
fear AT g, 9% aifeamiie & g3
MM ATTE U9 ¥ SORT AR
fegr ST & WX I9 &Y 6,000 ®AA
A sgrEr Ad fear ST &

U% WAAT @TEd . 3,000 ¥4
ot vgaw fag - ag wfiw & AT

qraT W% AET & 7
21 (Ai)LSD—4.

T wfex § A @ Fafaw o,
for Y a9g & 97 w1 A7 & fawax
% W AT woar 2 fogr mar g &
fadga % fF g 0¥ qa Jo A
T A AT & | X wwwar g fR @
weg a1 FraaTgy § faare fed 9 sfew
& 38 & waqw St F1 AT faar )
R fggEm™ § #E w99 Aot v
s @, @ & widw €, feer
AU AR

&t TR (FATA) . HETE
AR, MATFAA AL, & ag a9
Fg W . | WA AT FT I Ig
2 f& wrw #1 9aT aafsq 9w weeen
F1 AT R g FAT} 1 TR gy
o 38 #1 fadw &1 gue [T AR I
& faq 35,000 T9@ T T AJ]T F]4T
ATEIT FY AT a1 wETEAT §
ar 7Y, ag & W19 § ST AR g

e WWEE ¢ "9 § AT
ATAF T TEEGT & GTHA & qg a1 @ar
g 5 s RAfeags wax § faA
qrde "I% WE IS¢ AC &, FT IA
¥ § qF WY Q9T 91, N 91T AT ATET
wgAT TwAT & |

Ty Ay arew - faege T

Mr, Speaker: It might be a matter
for further elucidation or for expla-
nation or for better answer. That is
quite different.

Shri Ram Sewak Yadav: Not
‘better answer’--There was no answer.

W WREE : IAH ¥ oF
gar 4 ar, fom w1 & qryz ore W
FE % | ITAT STH AT A AG AT §
fora & X § wiee feof\ % 2 &%, forw
7 ST 1A, SEIgeT T &9
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[wega wgRy]
%1 WATHT & 75 3@ 98 &% agi 97
IAFT IS 21 @V 8 WIR I T JraEd
ag deen 2| fowaa ag § e Y o -
o forelt 2, o 7o A @ AR W
fos@d #1 979 WTE AT N AE
ISTAT AT #

»fY IO F LW AT 9T Y1 IR
feor f& N w2 amw fafeww foar
mar 2, 3§ a1 & fawre fgar o
frffec aEa A g & s o1l A @&
arr At 3, o § aw v fafram-
fog el St @ W 9@ @™ ¥ 9
TR FT AT | FATEF MR A FTE—
I & fa= & & 97 1@ ® ehewwe
¥ W frrer @& 7 qAt g7 ) fawre-
A% g A gu 7 fafree awa A
wgr & fr gfedda & ogd Fwi &
fafegafog N s=rfafedww 6 | T
w3 A o+ fafeqafiw w0
THRT FW@ U wE ¥ fafeww
forar 1 Y @Far @ fe @r-3feq3g qifv-
7T ¥ gw feew &t senfafedow o,
Afe 0 79 &1 o0 A & fr ag a-
fafwdw g1 %y oF a7 78Y | Afew
fafrzs aa & g1 & fF a@i R 3.
Fenfafedws o1 91X 39 7 ag foam
wiwadawmiafiaarfega g
T § FF & 77T A6 ATET FT KA1
AT TETE |

faw ofar & og a1g mé f%
gH AF warT g o @ § Wik &%
g fegam@r 9@ 1 35,000 ¥
FRma A gFT AT fHgw A
fear | &1 TFHRTE W1 GEAT 91, A7
WY E R | WG I TH AT FT ATAF
f& wt fan o afet Y &= Y
fear smar 2, .. ..
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Wl ¥R W wEEW . T OWiT
ey wrdo amfes Y A e &
Ty ?

WAF WETT . AT AL
I X AR F WgE ST AR ¥
o Fae A ffeardy e Iy
g, q a8 9 & fag w1 #i Tdwr
TRAT F7. | RIS qhAE fRfAey
# grew w1 @ | AT geer
feermm WY Wi @) & | AfF €
IF FT AT ATH AR AT wEA ¥
Y I3W@T AT ;AT T 7

s g WY 0 39 R 9O
Mg ¥A@IR A Ty &S
Fifew gdu Aifeq fear v sl s &
¥ g ¥ 1T F 09 WAGTI W GAT R}

W WY : HI 9 Al AR
T#Y &, FfFT aAg aTE FA™ &%
1

ot seTEe e o F fade
a1 dEw  fegm gwTe @nd
e & siay § @ g5 N gFaT
WY faet & 5 @aw & oy wezeeT AV
oY S9-Fivha st Y T 917 I79-
F w1 gaufas awr A, e § s
& qaawAl f wfaa fea o,
39 THT FT AERA TifeEE & gk
wfnag ¥ wiew & gra g W17
I AT F AR GEIAMAT F7 AT
¥ 32,000 91F w=foT T T
& vy wegeAr # foy w7 AT
37 A wREE A qg Ao {1 fE
& TIUHT W WE & AT § AOEATHA
g fF wada FTERTE aEHTT F
my & frior & & Siwon Fe
w7 oE w1 gEAr A w ey 3 7
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ot wavi fa g ag @@ % g fw
ITHT E B WA AT W T,
fw Fag gTg @ EeR ...

-

st gfe oo oo : I &
wgH T ¢

ot oot fag . wgww av X g
¥g FFTE | AW FE AW
W WY FAH aE ¥ @AW AR
@ §ogag @ Aafaw g 1 ¥
FOIW FiRE ¥ FgT I/ O BT
FTAQITARNE .

st ®o Wro @AA( : qaT A & 7

st w0 fqg : ATQ S FRE F
g e arf § ag R 9w ]
I AGT AT FET & AR F ¥ A€
T & Stev aE TgT ¥EY W1 7 ;| A
I T e Tm E AT A Ayl &
| g |

WU WY | TIUT AT AgT THETST
ey T av

W T fdE T FT g AL
N agiyfammm ¢

oY TRIACAF . qT G ITg—

weqW WEYA : W19 A5 AT |

Wt WA U fraw mg
g7 F |

W REAY [ W9 W THELT T

7H |

St THIAATT ;. HGEAT H1 AT
gu Wt I g www gEw fear
qRIFT N fada ST w1 A9 w94y
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IT%! agr & fag feqr mar, 39w @
waew § ? $¥ AR 1@ atg § el
3 FT W AT ?

e e e

12.31§ hrs.
PAPERS LAID ON THE TABLE

Avupit REPORT, POSTS AND TELEGRAPHS,
1965 ETC.

The Minister of Finance (Shri T. T.
Krishnamachari): I beg to lay on the
Table a copy each of the following
papers:— '

(i) Audit Report, Posts and Tele-
graphs, 1965, under article
151(1) of the Constitution.

[Placed in Library, see No. LT-

4103/65].

(ii) Appropriation Accounts, Posts
and Telegraphs, 1963-64

|Placed in Library, see No. LT-
4104/65).

PETROLEUM AND NATURAL GAs (AMEND-
MENT) RULEs

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir): I
beg to lay on the Table a copy of the
Petroleum and Natural Gas (Amend-
ment) Rlles, 1985, published in Noti-
fication No. G.S.R. 339 dated the 6th
March, 1865, under section 10 of the
Oilfields (Regulation and Develop-
ment) Act, 1948.

[Placed in Library, see No. LT-
4095(65].

NOTIFICATIONS UNDER ALL INDIA SER-
VICES ACT

The Minister of State in the Minmis-
try of Home Affairs (Shri Hathi): I
beg to lay on the Table a copy each
of the following Notifications under
sub-section (2) of section 3 of the All
India Services Act, 1951.—

(i) The All India Services (Pro-
vident Fund) Amendment
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[Shri Hathi]

Rules, 1965, published in
Notification No. G.S.R, 327
dated 6th March, 1965.

(ii) The Indian Civil Service Pro-
vident Fund (Amendment)
Rules, 1965, published in Noti-
fication No, G.S.R. 328 dated
the 6th March, 1965.

(ili) The Indian Civil Service
(Non-European Members)
Provident Fund (Amendment)
Rules, 1965, published in Noti-
fication No G.S.R. 329 dated
the 6th March, 1965,

(iv) The Secretary of State’s Ser-
Vvices (General Provident
Fund) Amendment Rules,
1965, published in Notification
No. G.S.R. 330 dated the 6th

March, 1965,
[Placed in Library, see No. LT-
4105/65].
UN1oN PuBLic SERVICE COMMISSION

(EXEMPTION FROM CONSULTATION)
AMENDMENT REGULATIONS

The Deputy Minister in the Ministry
of Home Affairs (Shri L. N. Mishra):
I beg to lay on the Table a copy of
the Union Public Service Commission
(Exemption from Consultation)
Amendment Regulations, 19685, pub-
lished in Notification No. G.S.R. 431
dated the 20th March, 1965, under
clause (5) of article 320 of the Consti-
tution, together with an explanatory
note.

[Placed in Library,
4106/65].

see No. LT-

12:32 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’' BILLS AND RESOLUTIONS

SIXTY-FIRST REPORT

Shri S, V. Krishnamoorthy Rao
(Shimoga): I beg to present the Sixty-
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first Report of the Committee on Pri-
vate Members’ Bills and Resolutions.

12.32% hrs.

PRESENTATION OF PETITION

Wt fe A (@)
AW, d FIT IURA [T qaT
Ta% gfafraw, 1944, R Ig5 gg=
A @ fradt F www § o0
afaw 1 IF I grr gEaafer Q@
afaF g Suegifaa Fwar g1

12:32} hrs.

UNION TERRITORIES (DIRECT
ELECTION TO THE HOUSE OF
THE PEOPLE) BILL*

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): On
behaf of Shri Nanda, I beg to move
for leave to introduce a Bill to provide
for direct election in certain Union
territories for filling the seats allotted
to them in the House of the Peopte
and for matters connected therewith.

Mr, Speaker: The question is:

“That leave be granted to intro-
duce a Bill provide for direct
election in certain Union territories
for filling the seats allotted to
them in the House of the People
and for matters connected there-
with.”

The motion was adopted.
Shri Hathi: T introduce the Bill.

12.33 hrs.

DEMANDS FOR GRANTSt—contd.
DEPARTMENT OF COMMUNICATIONS

Mr, Speaker: The House ‘will now
take up discussion and voting on

*Published in
dated 31-3-85,

Gazette of India Extraordinary,

Part II, section 2,

+Moved with the recommendation of the President.
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Demand Nos. 101 to 105, 148 and 149
relating to the Department of Com-
munications for which 4 hours have
been allotted.

Hon. Members desirous of moving
their cut motions may send slips to
the Table within 15 minutes indicating
which of the cut motions they would
like to move.

DeManpd No, 101—DEPARTMENT OF
COMMUNICATIONS

Mr. Speaker: The House will now

“That a sum not exceeding
Rs. 9,88,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Department of Com-
munications’.”

DeManD No. 102—OvVeErRseas COMMU-
NICATIONS SERVICE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,4446,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Overseas Communica-
tions Service’.”

Demanp No. 103—PosTs AND TELE-
GRAPHS (WORKING)

Mr. Speaker: Motion moved:

"That a sum not exceeding
Rs. 1,16,95,23,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Posts .and Telegraphs
(Working Expenses)’.”

Demanp No. 104—Posrs AND TELE-
GRAPAS DIvIDEND TO GENERAL REvE-
NUES AND APPROPRIATIONS TO REk-
SERVE FUNDS

Mr. Speaker: Motion moved:
“That a sum not exceeding
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Rs. 8,62,96,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Posts and Telegraphs
Dividend to General Revenues and
Appropriations to Reserve Funds’.”

DEMAND No. 105—OTHER REVENUE Ex-

PENDITURE OF THE DEPARTMENT OF
COMMUNICATIONS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 22,65000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Other Revenue Expen-
diture of the Department of Com-
munications’.”

DEMAND No. 148—CaAprITAL OUTLAY ON

PosTs AND TELEGRAPHS (NOT MET
FROM REVENUE)

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 45,09,17,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1968, in
respect of ‘Capital Outlay on
Posts and Telegraphs (Not met
from Revenue’.”

DEMAND No. 149—OTHER CAPITAL OUT-

LAY OF THE DEPARTMENT OF CoOM-
MUNICATIONS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 29,33,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1866, in
respect of ‘Other Capital Outlay
of the Department of Communi-
cations'.”

The Demandg are now before the

House.
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Shri Daji (Indore): The Report
says that the activities of the Depart-~
ment have been growing. With the
completion of the Third Plan and the
beginning of the Fourth Plan, the
work of the department is bound to
increase many times. But, though the
department has increased its activi-
ties, one is aware of the various
complaints against the department,
s0 that the position today is that
neither the consumers, nor those who
work in the department, are fully
satisfied.

The most important reason  for
this state of affiairs is that the P &
T Board, which heads the Depart-
ment, is a truncated board, and no-
thing can be expected of the P & T.
gervices unless we start reorganising
the Board and making it a real
Board. Some one has caustically re-
marked that the P, & T. Board is a
board only in the sense of a black
board on which the names of the
Directors are written. It is hardly a
Board. It is only a forwarding agency
to forward things to the Home Min-
istry and the Finance Ministry.

I may recall that one of the dyna-
mic acts of the Prime Minister, who
was then Minister of Communica-
tions, was to suggest the formation
of an gutonomous P. & T. Board. It
was on the initiative of Shri Lal
Bahadur Shastri that this Board was
formed subsequently in 1958. Shri
Shastri said in Parliament on 28-3-
1958:

“The Department cannot work
if it is hedged in by such rules
and stringent financial controls
that it is not able to move for-
ward or take initiative.”

This was the basis on which ithe
Board was formed, and yet we find
that the Board has not been vested
with the powers of the Railway
Board. It is a hybrid. Really speak-
ing, one does not know what the
P & T. Board is. In the old days of
Negro slave ownership in USA, there
were many categories of Negros. One
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born of a White father and a blaex
mother was g mulatto. One born of
a White father and a mixed mother
was a Giraffe. And then there was
the pure Negro. Similarly, this is
neither a department of the Govern-

ment, nor agn autonomous Board.
This is something in = between, a
hybird. One does not know what

actually it is, who the parents of
this Board are.

The most important point is that
this Board has no financial and ad-

ministrative powers. L will give
some examples. In such a small
matter as condoning the break 1n

service of an  employee, it has to
refer the matter to the Finance Min-
istry. In such a small matter as
the reconstitution of a few cadres,
or even on a technical question like
manning the phonograph services or
the standards for telephone switch
board operators, the matter has to
go to the Home Ministry, which is
hardly qualified to decide on these
technical matters, and yet we call it
a Board. If the Board is going to be
so cramped, we cannot show efficiency
or tempo of activity. The initiative
becomes cramped. The Finance
Member of the Board does not take
decisions in the Board. The decisions
are tentative, and he takes ‘them
back to the Finance Ministry. If
everything has to be referred to the
Finance and Home Ministries, why
have the luxury of having a Board
at all? Therefore, if we want to
serve the ever-growing population
and serve our growing economy and
make the P. & T. a real service to
the people, it should be reorganised
immediately. Full autonomy to the
P. & T. Board on the lines of the
Railway Board is called for, and no-
thing short of that will satisfy us.

May I point out another gnomaly?
This Board was constituteq in 1959.
At ‘that time the Finance Ministry
had all powers over the other Minis-
tries, but in 1862 the Ministry of
Finance decentralised jthe functions
and gave more autonomy to the Min-
istries regarding adjustment of ex-
penditure within the allotted funds,
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but even this autonomy was denied
to the P. & T. Board. It wag argu-
ed in 1962 that since the P. & T.
Board was not a Ministry, this auto-
nomy could not be given to it. And
today the matter stands like this,
that if the P. & T. had not had a
Board, it would have had more au-
tonomy than it is having presently
‘with a Board.

It seems the Finance Ministry is
like an old, jealous mother-in-law,
very jealous of her powers, Wwho
would pot part with the keys of the
kitchen even when many daughters-
in-law have come, even wHen she
herself cannot prepare food in time.
This jealous mother-in-law has to
‘pe told once and for all and ~ very
clearly that this sort of treatment
of the P. & T. will not serve the
interests of the country and that the
P. & T. cannot Punction efficiently
ang deliver the goods.

Shrimati Yashoda Reddy
nool): Father-in-law,

Mr, Speaker: If a gentleman speaks,
he will speak of mother-in-law.

If a lady speaks, she will speak of
father-in-law!

Shri Daji: A mother-in-law ill-
treats the ladies more than the gen-
telemen.

Another disturbing feature of the
Report this year is that the Telecom
services, which have every year
showed a surplus—I will not use the
word profit—have this year showed
a deficit of Rs. 2 crores, whereas the
postal service, with all its economy
envelopes, inlands and far-off village
post offices which are hardly econo-
mic, has shown a nice surplus. This
is a state of affairs which  should
worry us. However, T may point out
first of all that the deficit is not a
real deficit. It is a trick of accoun-
tancy. T do not have the time to go
into it; otherwise, I can prove con-
clusively that it is trick of accoun-

(Kur-

tancy, an adjustment between
revenue and capital for
various  reasons. I am not

satisfied with saying that this is not
a real deflcit. It is necessary that we
should probe into the problem dee-
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per as to why the Telecom services,
which are really the paying wing of
P. & T. have not shown not only a
surplus, but enough surplus. e
first and foremost reason is that the
entire administrative set up is im-
proper, out-dated and inefficient. You
have to have a new set up. Take the
entire telcom services. Let me in-
form the House that while there is
a deficit of Rs. 2 crores the outstand-
ings are Rs. 3 crores, a new high re-
cord. That used to be Rs. 40 or 50
lakhs in the past years; they rose to
one crore last year and this year the
outstandings are three crores. Why?

‘Because a new system of making bills

was introduceqd against the advice
given by the employees and the uni-
ons; they said that this system would
cause bottlenecks but they were
overruled and the new type was
introduced. The result is that the
outstandings are Rs. 3 crores. Bills
are still to be sent out for Rs. 8
crores. Now, what do the bureau-
crats say? They say that some more
officers should be appointed and posts
created and some incentives should
be given. This is a cleay example
of bureaucratic wooden headedness.
For dealing with T.A. Bills of Rs. 5,000
outstanding, they spent Rs. 2,000 in
creating additional posts in  Delhi
itself. This is the way they want to
tackle the problem and that is why
surpluses cannot be shown in this
concern or in any other concern, for
that matter. Unfortunately, as in
every other Ministry, for this Minlis-
try the time is very short. What has
been the increase in the official hi-
crerchy compared to the increase 1n
telephone services? The official
staff had been bloated out of all
proportion to the whole administra-
tive set up; it is becoming bigger
compared to the actual technical staff,
the working staff which shoulq be
catered ifor. But in this category
almost all places are short by 15-20
per cent. We are pained very much
because of the dual capacity in which
I am placed. On the one hang as a
Member of Parliament we have to
ventilate the grievances of the peo-
ple and voice the complaints of the
citizens that the services are not
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effective ang efficient. On the other
hand, I have also to point out the
difficulties that the actual workers
are facing in the discharge of their
duties efficiently and properly. They
are short of staff and material.

There is another example to show
how wrong methods had been intro-
duced. Sometime back the authori-
ties decided that telephone  meters
would be read once in three months.
Again the employees, doing their
patriotic duty pointed out
that this was a bad system.
But they were not listened
to. The result is this. In many tele-
phone connections, the meters turn-
ed one full circle within three months
and when reading was taken after
three months, the needle pointed out
only to a small fraction of the second
or third new circle. ‘When the
employees point out such mistakes,
some officers say to them: this is
not the function of the employees to
advise how to run the department;
they should consider their own de-
mands and settle their own demands.
If the employees want to take a more
constructive and dynamic attitude,
they are not attended to or listened
to. In this process, the department
had been put to a loss of thousands
or lakhs of rupees, because it cannot
be seen whether the circle had been
completed or a new circle had begun
or not.

There is another example of the
rejected stores. Recently, & particu-
lar item was purchased from one Mr.
Amin Chand of Punjab. It was
rejected by the Delhi office, as being
not according to specifications. But
it would be a great surprise to you
that the same stock had been accep-
ted by the Bombay office as being
according to specifications. How this
could be done is a matter which should

be enquired into properly. The
material supplied is certainly not
according to specifications. But again
pressure was put on the Delhi, not

on the Bombay office to reject it as
il is mnot according to specifications,
but on the Delhi office to accept it.
The Delhi office had again reiected
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it yet the Bombay office had accepted
it. About Rs. 40-50 lakhs of reject-
ed stores are lying. I say this to show
how curious the system is. First of
al] payment is to be made not by the
department here, but by some other
office. When the stores are rejected,
they are auctioned at 40 per cent or
50 per cent. The same contractors
purchase that stuff and pass it on
again as fresh. These things go on.
How can the telecom services become
adequate if al] the powers are not
given to the PT Board? One office
accepts what the other office rejects.

I am refering to the case of the
sockets.
Since we are talking about the

telecom services and the deficit shown
this year, it is pertinent to put a
question to the department. What has
happened to the telecom service con-
tract with the Bell Company for mul-
tiple frequency system? Last time
we had occasion to point out that
the tender was wrongly accepted.
The hon. Minister, Mr. Asoke. Sen
then said that the technical commit-
tee unanimously recommended that
the tender of the Bell Company be
accepted. I have in my possession a
copy of the minutes. At that time
too I had wanted to raise it. The
information given to the  Minister
was not correct. The minutes show
very clearly that the technical com-
mittee did not accept the Bell com-
pany’s system unanimously. In fact
that tender was rejected as a majo-
rity was against it. Yet one gentle-
men who was very keen to get it
accepted tried through various chan-
nels. I have got the minutes which I
can pass on to the hon. Minister ag I
have no time to read that. This
House should give a second look to
this affair. It is also very surprising
that the PT Board was not consulted
before this was accepted. It is this
Board which runs this system, which
uses this system; even then it is not
consulted before tenders for such an
important new system are accepted.
The Board was not consulted because
the gentleman was fully aware that
it would not accept it and it was
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opposed to it. By bylanes and other
lanes this Bell Company’s tender was
accepted though it was costlier than
the others. It was also pointed out by
one member of the committee that
the Bell Company was not expe-
rienced enough but he was overruled.
. Now, after one and half years, the
Bell Company is yet unable to in-
form our postal authorities how the
inter-communication between the old
system and new system can take
place.

Sir, T will take a little more time.
When this system is introduced it
will cost Rs. 40 more per telephone.
I would like to know how the depart-
ment is going to meet it. Will it be
passed on to the consumer or will
the department foot the bill of
Rs. 1:20 crores? If that is so the
telcom service cannot be improved.

Before I conclude there are one or
two things about the position of the
employees. Let me at the outset say
that we are thankful to the helpful
and constructive attitude adopteq by
the Minister and the Chairman of the
PT Board regarding the demands of
the staff. Still, there are certain
glaring things. Do you know that
the workers have been given quarters
which cover only four per cent of
the employees: this percentage is
the Jowest in the entire government
machinery; even the audit employees
get more number of quarters. Do
you also know that in the Fourth
Plan the department wanteq Rs. 120
crores for quarters but only Rs. 15
crores had been given for the Fourth
Plan and therefore at the end of that
Plan the percentage will be lower
than even now because only 15.000
more quarters will be constructed
while the employees will increase by
25,000, There is then the perennial
question of shortage of staff. You
cannot work the department effici-
ently without adequate technical
staff. Then, sometimes the officers
get idea of new methods of work.
The introduction of jeep for line

CHAITRA 10, 1887 (SAKA)

Communications 6954

repairs was one such idea. Jeeps were
introduced for linemen; but they were
not used for the lineman’s work but
for taking the children of officers to
school. Of course the linemen no
longer have to take the officers child-
ren to schoo] on bicycle but the jeep
was not used for the specified pura
pose. The employees pointed out
that jeeps could not be used in e
country like India. It had been put
forward in a meeting of the joint
negotiating committee and the need
for a change had been accepted but
the implementation was helg up for
more than four months and we want
to know what action is going to be
taken. There is then the question of
25 thousand of casual workers. We
do not want anything radical; all we
want is that, as in the railways there
is a rule, there must be a rule here
also that after six months of service,
they should be 'made permanent; that
rule should be enforced. There is
the question of the extradepart-

.mental staff running into lakhs, What

is their pay—Rs. 18, 20 or 30. How
can you expect any work from them
with such a small pay scale? This
should be looked into.

Then there is the question of the
Telegraph Enquiry Committee Report
which wag submitted in 1958, From:
1958 to 1965, this report lies buried
in the archives of the Department.
Let us once and for all either accept
it or amend it or have another com-
mittee. The question is pending, and
the telegraph employees are very
agitated about it. It is time that the
Department works expeditiously in
the matter before the discontent of
the employeeg bursts out in a diffe-
rent way.

Similarly, there is the question of
settling the day-to-day problems.
Why should there be difficulty in this
nratter? I say that an administration
that is not capable of settling the
day-to-day problems of the staff is
incapable of ensuring an efficient and
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economic service to the nation. What
1 say is this. I give this praise to
the hon. Minister because, in the
-course of negotiations at one of the
conferences, he said he has faith in
the capacity and patriotic spirit of
‘the workers. We say yes, and we
will live up to that faith, but then,
give ug certain wherewithals to work
;and provide us at least with the
minimum facilities.

For instance, in a city like Delhi,
if you can stand at the urinal pro-
vided in the Eastern Court Post
*Office and not jump away within
two seconds, I will call you a brave
'‘man; Even proper urinals cannot be
provided; dormitories cannot be pro-
vided. 1 request the authorities to
4¢ake at least a human attitude to the
problems facing the employees.
(Interruption).

Shri Parashar (Shivpuri): It is not
here alone; it is a condition all over
the world.

Shri Daji: I have not trotted all
over the world as that bon. Member
has. What is very important is this:
a parliamentary committee  must
immediately be appointed to go into
this question, It has been done in
other countries. It is calleq for in
this country; it should examine the
functions, the organisation and the
requirements of the department,
correlating them with the advance
techniques and possibilities and needs
of the country. Such a parliamentary
committee should go into all these
.questions anq come to a decision. As
has been said by our late Prime
Minister, Shri Jawaharlal Nehru, it
is not enough if we keep pace by
copying others—as is happening in
most of the Government departments
‘here—and what is required is, we
should make advance, baseq on our
own gelf. And for this reason, a
parliamentary committee should be
appointed to examine all these ques-
tions; that is immediately necessary,
as we have not had a thorough exa-
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mination of the working of the Posts
and Telegraphs Department for a
very long time,

Shri Solanki (Kaira): Mr. Speaker,
Sir, before I proceed to make my
remarks, I would first like to make a’
submission that the posts and tele-
graphs department, ufter being sepa-
rated from the Transport Ministry,
has again been linked up with the
Department of Parliamentary Affairs.
I would wish that a separate Minis-
try should be established for posts
and telegraphs, and the Department
of Parliamentary Affairs shoulq also
form a separate Ministry. One Minis-
try doing the job for two different
departments would lead to complica-
tions, and there are more and more
problems arising out of the combina-
tion of Ministries, (Interruption).

Mr. Speaker: Order, order.

Shri Solanki: Already, my hon.
friend Shri Daji pointed out that the
Posts and Telegraphs Board was
established after the statement made
by the then Minister of Communica-
tions, Shri Lal Bahadur Shastri, in
1958, he said that unless the Board
was set up just as the Railway
Board, the posts and telegraphs
department will not make any prog-
ress. After he said that, after two
years, the Posts and  Telegraphs
Board was set up. But in fact, dur-
ing al] these years, nearly flve to six
years since the Board was set up, its
functions have always been governed
by the Ministry of Finance and the
Home Ministry, as Shri Daji pointed
out, sp much go that while the posts
and telegraphs department is capable
of giving good revenue to the coun-
try, just as the railways are doing,
it is handicapped by the controls
put on the Board by the Finance and
the Home Ministries, Therefore, the
entire independence of this Board
has been taken away. This year, we
find from the Annual Report and the
budget that the department is mak-
ing just enough to meet its demands.
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The revenue this year was Rs. 141
crores, but againy if we look into the
accounts, there were many arrears
in the Telephone department which
could not be collected from the sub-
scribers. Several demand notices
were ‘issued, but gtill, in thousands
of cases these arrear notices are
pending and no collections have been
made. I find that thig mistake was
made by the Finance Ministry, and
the posts and telegraphg department
has to suffer consequently. This is
one of the glaring examples where,
though the posts and telegraphs
department could have made good
the lapses and set right its problems
and collected the revenue, because
there was another Ministry interfer-
ing in this department, these wrrears
were not being collected. We find
thus that the income and expenditure
are on the same level. This could
have been avoided easily by handling
independently the problems of the
posts and telegraphs department,

Secondly, I want {o point out that
in the department of motor mail
service, there are varioug complaints
which I have received. I would like
the hon. Minister to look into these
complaints. 'The first point is, in the
month of May, 1963, the superinten-
dent of sorting and airmail division,
Shri Kailash Prakash, put up a
scheme before the posts and tele-
graphs department. This scheme was
aimed at saving a sum of Rs. 1,61,000
for the department. Several routes
are carved out in Delhi along which
the ‘mail vans are running. ‘The
superintendent of the sorting division
put up the scheme by which certain
routes could have been easily cut
down. If those routes, which were
not very important, could be cut
down, there would have been a sav-
ing of a distance of 700 miles per
day, and by saving a distance of 700
miles per day, there would also be a
saving of 10 vans which were being
used. Thus, by a saving of these 10
vans and a distance of 700 miles per
day, a saving of Rs. 1,61,032 could
have been effected every year. This
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was a very useful scheme which
could have saved so much of money
and material for the department. I
do not know what happened to that
scheme. The gentleman who put up
this scheme is now no longer serving
in this department and the scheme
was never pursued afterwards. I
would still suggest that if such eco-
nomies can be made, we should make
an endeavour to make such economies
and thus save a lot of money in the
department.

There are certain routes on the
'motor mail service where big cars
are used which are not of any use on
certain narrow streets on certain
routes. Smaller cars could be used
wherever possible, and if they are
used, we could save petrol and mob-
ile oil and also save monthly to the
tune of Rs. 21,66,468 annually. If we
could use these smaller cars on routes
which are very narrow and where
the streets are congested, we could
save money on petrol and oil. But
then there is some trouble, namely,
in this technical department of motor
mail service, the officials are not tech-
nical-minded, or, they do not seek
the advice on technical grounds. If
they seek advice, or, if they meet to-
gether and discuss these points, this
economy could be achieved. Unfor-
tunately, bureaucracy prevails in this
department. They think that it is
too low toask certain officials or the
people who are working on the vans,
and go advice is not sought, and
therefore these expenses are incurred.

Thirdly, I come to a very impor-
tant point to which I want immediate
attention of the Ministry to be devoted.
This is a case where a serious acci-
dent could have occurred near the
technical institute near the Kashmiri
Gate General Post Office. A petrol
pump is constructed on the middle
of the road. Normally, we see petrol
pumps on the side of the road, at
least about 10 yards away from the
road, but here is an example where
it is constructed right in the middle
of the road. I do not know what to
call this. What is more, the petrol
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tank also is on the road. When the
vans are passing—the vans are full
of dak and other valuable materials—
and when pressure is created, day by
day, gradually, some gas may be
produced and accumulated, and final-
ly an explosion could take place
there, causing serious damage to life

and property. Nobody has looked
imto this matter. Several times the
departmental staff drew the atten-

tion of the senior officers to this, but
the negligence continues, resulting
in an accident on 24th of this month,
when a sweeper by the name of
Ramchandra was hurt and he is in
the Irwin Hospital. This was a
minor accident, but many major acci-
dents can take place by this stupi-
dity. So, this petrol pump which is
constructed in the middle of the road
should be removed.

13 hrs.

Many tyres of mail vans get worn
out and new tyres are asked for.
These new tyres are given to the
department, but unfortunately they
are not used there. Again second-
hand tyres are used. I do not know
where the new tyres go. Again after
a few months a demand is made and
new tyres are given. Some sort of
mischief is being played there which
should be looked into.

There was another point to which I
want to draw attention, There was
a P & T. van DLD 2510. Certain
spare parts out of this car were rep-
laced into one car NDL 1084, which
belongs to a person working in the
P. & T. Department. I do not know
the name of the person, but I know
the number of the car. Spare parts
were replaced into his personal car,
thereby making the government van

useless. Now it is lying in the
garage. This particular incident has
cost the P. & T. Rs. 10,000. There

are many other incidents where there
is change of spare parts. They are
replaced in such a way that they do
not last long; after 3 to 4 months,

MARCH 31, 1965

Communications 696,
they become useless and this is
causing a huge expenditure to .the

government.

When the postal vans are bought,
they have very expensive mirrors
used to sight vehicles coming at the
back. They are replaced by cheaper
mirrors, which do not give a long
service, Due to this, nearly 44 acci-
dents have taken place in the city
of Delhi so far. I hope the Minister
will look into this also. These acci-
dents have cost the P. &T. department
nearly Rs. 50,000.

When such accidents take place,
the staff of the P. & T. department or
the drivers of those vans are held
responsible. When they have to
appear before the courts, the minis-
try does not give them permission.
The accident takes place because of
the fault of the department. If he
is not granted leave to appear before
the court, he has to do it at his own
risk. I know one incident where,
the driver saved nearly Rs. 1 lakh to
the Government by appearing and
taking the blame on himself. When
he returned to the department he

was suspended, instead of being
congratulated. Later on, he was
given a temporary job, but he has

not recelved the allowances for the
period of his suspension. I have got
the papers of this case which I shall
pass on to the minister, so that he
can look into them,

Mr. Speaker: The minister cannot
be expected to be ready with each and
every individual case that might
have happened in such a big depart-
ment. Advance notice has to be
given in such cases, so that the
minister also might be ready and I
might also know. Otherwise, there
would be no answer to these things.
He is going into such details about
which I cannot expect the minister to
give a suitable reply and the hon.
member will complain that the reply
has not been given.
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Mr. Speaker: The debate remains
unreplied then. Our rules do pro-
vide that if an individual case is to
be mentioned, advance notice shall
be given, so that the minister might
be ready with the reply.

Shri Solanki: The reason for my
giving the details is not to get a
reply about individual cases, but to
point out the general dissatisfaction
prevalent in the department, which
should be removed.

Mr. Speaker: That would be rather
putting in a representation on behalf
of one man who has been unjustly
treated,

Shri Solanki: Not one man; there
are other instances which I have
given.

Mr. Speaker: They are different.

Shri Solanki: More efficiency is
required in the telegraph services.
Telephone service is a commercial
service and in many countries like
Japan, commercialisation has brought
in a lot of revenue for the depart-
ment. If we follow the same thing,
we would also benefit. There is a
huge demand for telephones in many
industrial areas and even after
repeated applications, that facility is
not granted. Even minor extensions
are not given in many cases. If they
are granted and the telephone ser-
vices are extended, I am sure the
P&T department will benefit enor-
mously and be able to make good the
loss it may be suffering.

In my own constituency, in many
small towns, exchanges are not work-
ing efficiently. In Kaira, which is
the headquarters of the district, the
telephone exchange takes 30 to 40
minutes to contact a very near town
at a distance of 20 miles, whereas by
road transport the town can be
reached in 15 minutes. Several com-
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plaints have been received in regard
to this. I would request the minis-
try to look into it

There is another instance. In a
place called Mandal telephone ex-
changes were asked for and a cer-
tain amount of money was demanded
from the local merchants. They sent
a deputation to the local authorities
in Ahmedabad. A certaln compro-
mise was arrived at. The telephone
exchange has ‘been granted, but
while making long distance calls,
there is trouble caused by the local
telephone authorities, because a cer-
tain amount of money demanded by
the local authorities was not given to
them by the merchants. So, the mer-
chants are not able to carry on their
business through the telephone  ex-
change peacefully, We put up this
before the local authorities, but
nothing has been done.

The zonal reorganisation scheme of
the RMS was taken up with effect
from 15-4-61. It seems the scheme
has failed. Instead of getting more
eficiency out of this scheme, there is
more overlapping of departments and
this is causing more problems for the
RMS. I would request the ministry
to look into this. If this scheme is
not useful, they should scrap it
altogether and make the department
function as it was before.

Coming to the general conditions
of third and fourth grade postal
workers, they are given certain uni-
forms which are not durable and
shabby, Sometimes they are not of
the proper size and sometimes they
are in technicolour. When they put
on these uniforms, they do not look
like postmen, but like cartoons. I
pointed this out last year also. I do
not understand why they are not
given ordinary mill-made cloth given
to the ministers’ servants and to
other people of the same grade else-
where. Even the Railways give
uniforms made of mill cloth to their
Class III and Class IV servants. 1
wish the same kind of uniforms are
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given to postal workers also. In
that case the cloth would be durable,
the uniforms would look decent and
at least they can wear them with
some pride. At present uniforms
made of khadi cloth are given. The
khadi cloth used is of a very cheap
quality. I have nothing against
khadi. If that khadi is of a better
quality it would at least last longer
and at least they would look decent.
At present the departmental staff
wearing these khadi uniforms look
really shabby. The cloth is also not
durable. Therefore, there is dissatis-
faction among the staff. 1 wish that
this is looked into.

The G.P.O. Delhi is in a very sorry
state of affairs. Day bhefore yester-
day, looking into the papers, 1 read

that the hon. Minister’s furniture
costs nearly Rs. 38,600. I doubt whe-
ther furniture for the same amount

is there in the G.P.O. Delhi, If it is
not there I have no grievance, but
whatever furniture is there should
be at least properly repaired. Even
the chairs and tables in the G.P.O.
are in a very bad state of repair.
They should be replaced. After all, it
is the G.P.O. of Delhii It should
have better furniture, better facili-
ties and there should be a sense of
satisfaction among the staff that they
are working in a better place with
better facilities. Sir, this should be
done.

Another thing I would like to sug-
gest is, when the strikes of 1956—
1960 took place, there was a talk of
forming a Whitley Council in our
country on the same level as in Bri-
tain. For some reason or the other
this has been postponed and it has
never been formed. If this Council
had been in existence during those
years, I am sure the strikes would
never have occurred. Even now, after
this Council comes to be established,
there would be mutual co-ordination
between the employees and Govern-
ment and there would be no prob-
lems which cannot be solved by
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mutual understanding. Therefore, this
question of the Whitley Council is
very important for the benefit of the
Department and for the Government
as a whole.

There is the question of overtime
allowance. On many public holidays
the postal staff have to work. When
they work on these holidays they are
not given any extra allowance, They
should be given some extra allow-
ance for the holidays on which they
come to work or, if the allowance
cannot be given, they should be
allowed to observe these public holi-
days because they generally put in
more work than the staff in other
departments. They put in a work of
nearly 8 hours 40 minutes. Even dur-
ing nights they put in the same
amount of work for which they do
not get any extra payment or allow-
ance. I want the Ministry to consi-
der this. Either they should be given
extra allowance or they should be
allowed to observe the holidays that
others observe.

My hon. friend, Shri Daji spake
about living quarters. Living quar-
ters are very very few in number
compared to the Railways. There
they have nearly 35 per cent. living
quarters whereas the Posts and Tele-
graphs Department does not even
have 4 per cent. With the existing
staff of 2.5 lakhs plus the casual
workers numbering about 1.5 lakhs,
we have only about 18000 quarters
which is a very small number, A
figure of Rs. 120 crores was included
in the Fourth Plan for new quarters,
but that has been revised to Rs. 15
crores. The Minister should make
full attempts to get more money
granted and more quarters should be
built for the staff.

On the whole, Sir, the Posts and
Telegraphs Department can do the
same job as the Railways are doing
for the country. The Railways are
earning very valuable revenue {for
the country and contributing a large
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share of it. The Posts and Telegraphs
Department also is a commercial
unit. It is a public utility as well as
a commercial unit. If that is fully
utilised, if that is fully exploited, I
have no doubt that this department
will work in the same way as the
Railways are doing today. The only
difference is that while in the rail-
ways the workers are fully looked
after and their grievances are heard
that is not the case here. When the
Railway Board officials go to the
Finance Ministry they put their prob-
lems in such a way that they are
accepted. On the other hand, the
problems of the Posts and Telegraphs
are never heard. Their problems
are always pending. The Posts and

Telegraphs Department is totally
paralysed between the two  Minis-
tries—Home and Finance. That is

why there is more and more dissatis-
faction among the workers and staff.
Unless that dissatisfaction is removed
there will be no efficiency in the
department. Here is an opportunity
for us. Utilise this to the maximum
extent and thereby serve the nation.
1 wish that all efforts are made in
this respect.

st AW wgE@ qeIg (AT ¢
qoTey WAIIT, TFIH TT IF YIRH
frmEqe & qifas sfagzas | 785%
FAIFE FT JT Iew@ fwar vz,

a

q  THE AW A TIAT
=it gfer & @iz IWoF

o4 WarqT §1 WA §W@ O A%
faeft favi 7 9T ag= ®1yamw fsar o,
a1 ¥ tavarw & ave w7 a1 o
wga s A, @ fm & oy Wk
w1 3¢ §—zafag fr Ty gaade
AT & I IR & F7 A AT qAH
#F ¥ A FEAR AT 97
T FT JE FANT FT a9 § (5 g o
AEeH AN FTLaFE, g0 9
T ® A TF qiy g F QO
®T TRA |
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ot g wr wgEw  (3T9) ¢
qEqN WEITT, AT SWATGT §T TAE |
FAA R A

T Wo |ATo FINAR ("@W) T HIT
g ofgs & §

=t gfe faeor sma (Fwmanz)

firm afg

wWY WERY . T d<g 99 &
AR A¥T FT [Ha AT § |

it qmare fag(fTmT) - AT aEw
frrgsreaw g |

woaw wgwEw ;- afwat o g §
AAAY TEET wE & far o A
|1 AET AT I @Y Fr |

o2 FATE AT E E—wq F17H
g omar g

=t T |AETT TORT : 7g Afassra
gfaur w1 gL & wreEw ¥ AT
ARR-AedT X AW & wieawm
wfed % qa7 WA FEH KT ARAT
WA & g | WA wfawsm & qw
77 0% qur wfgesw w &, o
HITE-HITET A% HIN-ATEE FT FH
F@T 2|

7| 7 97+ {5 & @ fawwr & qraey
¥ oo faure s¥ve &%, ¥ off @
arcaw fag & sfa Fawar #1 W ywz
FW@IE | T FANAT FT WEAT & 9%
TF [ WY IIET ] | FEA W
qYo Qo Yo FHT AL 4T | G FTAH
€ I I AW IITAT AT AT /AR (7
wet & gqaifusrr fafazes & smamms
w1 fe¥, afea & faow &0 & » e
arraw faw & sfa Faw S F3a1 §
f& gl 3 g ¥ WO 9 w7 F@i
9T qlo THo HYo AHFA A FT HTFATA
fear | & fragw w€m fF a8 o 397
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[ T agrm amia)
¥ ggT % 1@ ¥y ¥, wew w2w ¥ wiw
I W wmger  favia feam
I T SIWOT FL |

q1F AR AT FHAICET FT qEaT
F g9 AT 205 FAT &Y F Hfaed
AN & AU F Aa Ty U
Edfraraa fwmr “orgfaw daTAR” Tl
“gu fem-ug dET F@ ¥ Ffaa
# a9} fafgai & seE gTm
gfFm § ok 2w gaTe sqaear
FLH QU F@T &1 41,000 GRS
T I FAOT @l & gAY a7,
TH-3H, QARG AT 939 99 ¥,
W F wig-TE F I q@r #F faawr
FQ E 1 T IFAT T AT AR qg
X @ & W@y T aFr g&l 7
wdter & § o) @ ¥ @ swfaw
HAT AT T wAren w3 &) faw
#AY 7EX qwg ¥ e § a8 T
fs foam gu 9@ 1 s v &
< g¥ giagr w1 7qW FA A9 @
dro %o o A& £} & swwraT FATE |

W WA AT AT 7AT WET
WA §, 99 ®1 AT AY aEArH gy
gnir ?

Y TR gE1T Q¥ : §F FT ¥4-
zgaeqr 9T foz sony g & fadza s
agar g f5 99 gF D wie W A
qREW AT A IF & A qF AR
FR A FAT QY & 1T qid! T 97
afeT 3o arQ JaT § AN wfwew Ao
AT AT § a7 205 FAT TWH §, WK
7 T TIET 110 FAT T § |
gg g #1 wqw FE A W 98
Uz WA AT FA 4 | T 240
4y wfy av sfy safem aga +@ 2
T 220 &7 wf7 av wfy saf@ 57 ®
afaad saw T F w FQ@ G
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¥ wuwar g 15 €@ wrawe w1 Sy
q9aqi qoAT ¥ s gemTay fag
St W & e sEgwea F fag
sfag & #fas ¥ afas sgam FTyaW
FG AR SR A O A wTREEA
ST # el & 97 F1 3 O F FqEA

T e g, ;e & A9
qOF T IIfeaT FaT § ) €A
¥ 2T T STTTIT T FL AT I
N Y AW SR R g agt W
AR aga &1 F9 § WREAT F qHES
Frmaaignaga o g1 273w g
g 9K T W@ ¥ wfww FAwW
& ol g 27 & ATE O @ar
AT FAST FELASAIBAE 1 To Fo
F = ATE &, ST & co TG E, HKR
Jo THo Wo H HTE TIT o 1@ 3 |
e g # &Y 1o arg TARH § |
ZHIR W | IAA AT AT SATRIT & |
faeeft % 3¢ TR &, W A R0 FALE,
TFas § o TATT § I FAFAT 7 o
EATTE | T AT SHAERAT F ATE AT,
uoTaES gfew foee # & 1 7 wraea 9
T ¥ fafirwr o1 B2 o a8 a8 Mg
¥ oy &1 39 feafq &1 g
Tifgd | W R 0F WA T
F ¥ fF SmamA 7 qE F A1 CF FE©I
FIRERAT JATAT A IT FIGRAA
& T 3w f, Ffves e foar A1
Fgi 9% Sl A agT I IAW T
FTF AR &1 WEAEFAAT H
qfT &Y | TF qTT gATR ST TH qEwe
frzas @rzg J woqar F1 47 AL IF
FEOAT ¥ WEATT IEIA 25000 ‘R
| AT EARE FT FH FT F1G1-
fram feaT 4T | I T I FEAAT FI
HTq FATE S SATRIT FT HTTEEHATHL
1 qu w2 | 7@ F1 FrO07 4 ¢ e
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W 2w &1 "rfas feafa, 3 &1 fave
& arq ax fadfT Far § 5 awt ara
F1 frdt za aw og=m & g 3q 1
foadtr gx Ay &, fpa afy & dfafas
¥, fog wfg & G300 &7 AT g
A

1323 hrs.

{MR. DEPUTY-SPEAKER in the Chair]

™Y g q @ fewda Fod &
Fryg § WY WY F FS FIAT A0fRA
qadar § 97 far § 5 oo qad §
& FT A9 wifgaFHy TU A UHeR
1 ¥ A EAdT T awy & wm fewda
A FT Y §, IT W AW qgr o
JET A0 FAA | W { A ATRNIT
faczn w® firar ¢, = ¥ g5veqw fear
& 3§ # am AR fagw 3 afk
omy foar war a7 & awwar § f5 ag@
Wgar® a9 @ feedt Tt aad
FAFAT, FAGAT AT M qI9  qriE
¥ wee Trafaw fawew &1 any agi
AN Y 3 AHY § | GET AR F AT
HqaFiAA § AN TR agi & fufafza
TATRIA faeed F1 3G FCET X E |
FEA F AT AT Y § AGT ITAWE -
oo fezm T A4Y & | o7 & oo fag
St Y ey IS Wi T ¥ R i
17 A T T 9T I IrAEE rAfer
fAezr T XA T I AAE 1
F faa & 9% aurd ¥ Sgan £

FRE oF SHC A7 aferw gfe-
it gfaw 31 99 ¥ gH AW
@ 2 & faeEr o)k gl
= A1 gfeeat ¥ g% ¥ femide w
fae T Y | Gorowmsad & qra N
farszTTC ¥ AT W AT §, WIT WA
ga w1 #¢ frwma g, s fafe Y

21 (Ai) LSD—S5,
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™R @ g 99 1 fAawer A
arfed T O 91T 39 ¥ g A1fgd |
T W I & daT A gfee &, ofeds
gfefrdt saq A 3fe ¥ frafg &G
a1 g8 Star w1 st & Afys w1 g=er
¥ w=S AT WA F GHA |

T W7 93W FT TATRI F1 feufq
Tgd & wradAT &1 agr FaT 21,000
THRT FAF0T § | FOAT Ag Tre0g
g v o dfeew 9F go & ) A
# fodt o W7 4 TAX HF TART A
gt fa w7 agr &) stat o 7 a3 fadg
faar & f& dYo wwo Mo gfFa ma
TR 1 fAA 7@ W9 T T F A
T y& & mer Rw @fa gzt &
W Q1T 929 § W Iq 7 77T Aifgq+
fawra v g @ 39 F fag ZAE=
F1 Tz T wrAvaFar § 1 @2zw foard-
et wfawT #Y 39 fawrfar #1 [c
# ST FT AT ATHAT FAT AEAT §
fora % wgr mar § f W @ w1 AAHS
& wer § @ R AT A ol
g gfnnd g g § 2T d g9 Ay
e G fgd AF 3w, Vs, wegfadem,
fazdr odft, aw, s gl
afz ¥ g glaard @ 7 faeready
T HT WTOT A I av 7g wiaw
fawra & Ao gl 9 fagr sy
oI 7= w_W & ag 2w S @ Jam,
39 & wifys fawa & afq oy qg
s | & gawar § e ot ma &
gaar , frady s & gre ¥ ghrav
I FA AT AT §, I F YW
Ty AW 9T FATH AT FA AW
w1

N qudfr Ao § w9 A
a FqT T 1 71 qaw w1, ag &
w1y ¥ fragT AT IEAr § 1 w9 W
T IWT §, WY FAT IS § W dar
A Y fafa AT & | wco w ¥
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[# Tm &gy qga]

% g T Y ATE AT B W W9 2
TeA A ProT A | @ goe aferw
w19 WfERg 9 A7 @ 9T WY
M@ TR e wifee  wits a9 e
Fha 1 afg w19 A §Y 0T WA w7
S S AT §ORET § Awe
T A | aga o giawmd swar
"ZH FT HHA |

1948 ¥ 91 W19 & qHi FY
feafa @Y, 3= #1 fagrasie= faear so
o oww #Y feafa &1 fFear oo an
qg FN qzaT & 6 w9 W @y § da
FAM AT AN a7 § | Afaew weed
493 F0T yfawa agr 8, FHarfEt i
sy 199 sfawa a9t &, 9we wfwfe
356 afawa a3 &, 2«wTe wifefaw
138 wfawa a3 & AT SwiA vFSwT
600 wfawa a3 &, Zfem 478 sfawa
TWE T TR AT 1948-49
F gFay A 1964-65 F qew
wiewed ®1 gqT 133 wiawa a@qre §,
AT & AR H W9 #T {AT 111
s et | T A g @A
gu guk gl § frowm & owaen
&1 @Y, T A ALY & 1 afE famer
A 1T 9T § 6T E, I9Q g HouAT
T EATWTfaE WY T THTTEY mer
Wt doet @ 5 wifasy & St |19 eETEE
& I A T H

N wer & wHwIfa & gy ®
wgn IR g | fm oy fo o
o aT¢ I & | 7 vF q|T fawmr @
forg & sHwfal & fag s
& gy ®gw W Nfawa &
TE A GAA AT TREA T XA
103 Wy faey & 1 @O ¥
FA A AW O AFTES A ITET
M N ¥ 2 ER S ¥ fuu
fram N e W @y W
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21 % guwar g R @ wEwR OT Oy
fraz s s A gem fE ogw
ufes & gfus gfnd ST w1 wem FE
wifs s afag F71 73 § 7T
AT FAT, WX TEEAT GEAW HY
FEqAT § A A FH § I Y IqRAAAT
#rgfe d gu 7 ¥ s & wfus
& wfuF AW AR FT AR F
W AW N 7 A Aq9 A% gae frae
F TFEqT APA WEAES ¥ |

¥ 3 o da § oy v § 5 wew
R § ag7 ¥ 0¥ &7 § A¥ fr afe-
T TG AT ARE WA T% FE qTAES
A8 BN & 0w Sw &Y § o=@y
9% QAT &1 IET 9gar & & g
§ ey #var £ fr foaw s § w9
oY AT aifeew @far | a3
AT Aeg WM AT AT qA AL &, AT
AW # WX AT ATH & I T fa-
s ofee @ #1 foafa dar w7 %
T qIST AT ENIY |

¥ frdew o W@ § 5 oo
93W ¥ FO T4 TS & &1 T HA-
T TG AHT QT A9 A AT 9
& | wafad foaw gfew & 9 &, fas,
i, foegd, wan, fafzo, sfew
afr @l X, N s Fa o & 7 &
g gf| g 7 3wt fefaadt w1 fav
savy ffar 0 A wAS 9§ UF
'ﬁo Eﬁ'o »ﬁoﬁmsm“t |

ot T Py ®r: g@ TE A
Haerw o gy ww@ X )

st T q¥ra qda - & ag gafedr
% g fr ag dur @w & 0 fe wfus
¥ ufies & A0} 1 T R foge-
¥ T & AT AP & AT & A
o QT w7 € |
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o fafier ¥ar wer wRw &
ffgm aff § | W & a7 WY oW
faar amT Wfgd | W WX feeA
& 1 AT qTelY f9w QF & AR "R
£ | TEw Taw e o wfgd

N W IR T Ay F fAy ow
o Tlo WMo GHAT =TRA |

qfess mwTSTA wRer @ fraiE
WA & a7 & afw dx wwEEE W
F® Jor@ HT ARAT g | AT ANT
fam & wHSe AU FIA & IAR
¥ tEr H1E srfgem a8 & fF " -
T |9 ST anfowr &7 997 Iq9 {2 )
T g gt fv 38 @, 73 g,
681 UFISTH ¥ 18 FE, 2 W,
98 EIIY, 813 To AWIAT & 2
foad Ay A @ TR A T E
ofw seScm ST A g g e o=
g WEIeT muvT fEFar wr g9y
qRTY & S Fifvg F1 geag faar
W | fo To #o 7 TZ WI FTT ¢
f& @t 18 0T ®A & W 9=
gor & fasd wvaw § s fedee
TEHIA TEY &, IW W QO g e
Ty e s il Em@aETa & af)
w T fegr g 1 A @ fow
¥ wgr 9 fis ag woR v arfew #@
am T |

% syt & 9 fAEga &
NEATE | 1 FAT 20 AW Fo W
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THFAT FEEYL FFw Y, AN {5 P
T &, 9T W O w7 AR 0F
TEdT W #1 fZ@r T 41 9w fF
FEAG X OF TN & fo v by
AT & 1 7 T @ § P
R ST smar § 1 afeww wwrSEE
TR v # & T8 W foig
9T qg=t fF W a7 AT w15@Ee W
#1 7 faar @y ST a1 At AT BT A
1 FAT 20 FTF To T AHGTH 7 21T |
# qumar g & @Yo 3 o T AN
W 9T &g AT Aifgy fe dar A
gw1 | 7 wfafwew #7 g 5 o=
qTEaT wW F1 ag "7 fzar may 5w o
ZH &Y TEHI a1 g WX CRAEY F1
1 FNT 20 TG To FT AHTH faaAT
™o

g U 99 § 7 "y faagw
1 2 Afew & wgar § & owow
frags aomq 3 & /e & 0% aw
T =t ey e fag ot ) aegETe
g %R I F " 5% i form s ag
qUAT goe AfT A7 g gwT &
FIH 77 ¢ & IHT AT AT qRIuiy
T & g1 97 |E F &7 3 faa A
¥ var F WX AW A1 A WTRATEA &
r F IR T FT|
Mr. Deputy-Speaker: Hon. Mem-
bers may now move the cut motions
to Demands for Grants relating to
the Department of Communications

subject to their being otherwise
admissible.

Shri Narendra Singh Mahida: I
beg to move:

(i) “That the demand under
the head Posts and Telegraphs
working expenses be reduced by
Rs. 100.”.

[Need to
stamps
Patel,

commemorative
Vallabhbhat
Patel and

issue
of Sardar
Vithalbhai
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Maharaja Sayaji Rao Gaekwad

®].

(i) “That the demand under
the head Posts and Telegraphs
working expenses be reduced by
Rs. 100.”

[Need to instal postal letter boxes on
important State transport buses
(10)].

(iii) “That the demand under
the head Posts and Telegraphs
working expenses be reduced by
Rs, 100.”

{Need to increase frequency of postal
deliveries in Villages (11)].

(iv) “That the demand under
the head Posts and Telegraphs
working expenses be reduced by
Rs, 100.”

[Need to modernize and expand
existing telephone exchanges and
supply more telephones to large
cities (12)].

(v) “That the demand under
the head Posts and Telegraphs
working expenseg be reduced by
Rs. 100.”

[Need to step up training of staff of
Administrative and  Operative
Offices to learn Hindi. (13).

Dr. M. S. Aney (Nagpur): I beg to
move:

(i) “That the demand under
the head Posts and Telegraphs
working expenses be reduceq by
Rs, 100.”

[Need to retain the Central Circle
Nagpur, in its present form (14).

(ii) “That the demand under
the head Posts and Telegraphs
Dividend to General Revenue and
Appropriations to Reserve Funds
be reduced by Rs. 100.”

[Policy of transferring the surplus to
the Development Fund and the
Revenue Reserve Fund (15)].
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(iii) “That the demand under
the head Other Revenue Expendi-
ture of the Department of Com-
munications be  reduced by
Rs. 100.”

[Inadequate provision for expenditure
connected with national emer-
gency particularly under air-raid
precautions and monitoring orge-
nisations (16)].

Shri Daji: I beg to move:

(i) “That the demand under
the head Department of Com-
munications be reduced by
Rs, 100.”

[Delay in setting up M.P. Circle at
Bhopal (20)].

(ii) “That the demand under
the head Department of Com-
munications be reduced by
Rs, 100.”

[Delay in construction of Telephone
Exchange Building at Indore
21].

(iii) “That the demand under
the head Department of Com-
munications be reduced by
Rs. 100.”

[Need to recover outstanding
phone bills (22)].

tele-

(iv) “That the demand under
the head Department of Com-
munications be reduced by
Rs. 100.”

[Increase in the number of officers
making the Department top-
heavy (23)].

(v) “That the demand
the head Department

under
of Com-

munications be reduced by
Rs, 100.”
[Technicat difficulties of cross-bar
system (24)].
(vi) “That the demand under
the head Department of Com-
munications be reduced by

Rs. 100.”
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[Service conditions of extra-depart-
mental postal staff (26)].

(vii) “That the demand under
the heag Departmeny of Com-
munications be reduced by
Rs. 100.”

[Need to construct
Telephone Exchange
Town (26)].

(viii) “That the demand under
ithe head Department of Com-
munications be reduced by
Rs, 100.”

[Need to construct a multi-storeyed
building in Trichur to accommo-
date all the different postal
offices in the Central Market
place (27)].

(ix) “That the demand under
the head Department of Com-
munications be reduced by
Rs. 100.”

[Need to construct quarters for P&T
staff in Trichur (28)].

(x) “That the demand under
the heag Department of Com-
munications be reduced by
Rs. 100.”

[Need to take steps to extend proper
dormitory facilities to Telephone
Exchange staff in Trichur (28)].

(xi) “That the demand under
the head Department of Com-
munications be reduced by
Rs, 100.”

an Automatic
in Trichur

[Need to extend telephone and tele-

graph facilities to Palappilly
plantation area in Trichur
district (30)].

(xii) “That the demand under
the head Department of com-
municationgs be reduced by
Rs. 100.”

[Need to expedite clearing of tele-
phone connection applications in
Trichur district (31)].

(xiil) “That the demang under
the head Department of Com-
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munications be reduced Dby

Rs. 100.”

[Lack of adequate and mnecessary
amenities for the Post and Tele-
graph staff (32)].

Mr. Deputy-Speaker: The
motions are also before the llouse.

st favaawm wa  ({afan)
IJUTSA WEIET T TIA QA AHIC
T @ga auETl Ee & Y-
W F FEifad FA F wg w=w
A O 9w ff fraand
€ §Y a1 39 § T gfeat @ € o
o< faliw rdiT FW ®7 wEET GO
Fo w1 faem @), Afew w Hwew
& ey § ot vl 9 fame qgdr
O F AT AT FHETET §3A
I TF AWANT TS ¥ 48 69
fr €@ % O 9T g @, % wfer
@ T afer svdeTe wEw g
¢ 1 ag warwa Tar g § frw ¥ 9§
& Qo T FT T TR a1 =Ty
FT 0 EY | XF W7 T Ay 9 q07

cut
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[ frvrme <]

ATAT ATV IaT ET & AT A | 4
AT q2E0 TQ I N A [ F | WG
T @ ey & & qaar &Y #7 W<
auT &7 g 6 g awar § fe oy
iy 19T F /T AW FT G g,
¥ aw ot ), o7 ¥ @ = aft
8 & Y A e @ @ R, Al &
™ feewor & 7 T § & oaw
a2 & q9n & fag e Jear /],
ATAr AT FT FT AEHTA 3qTeqT
¥ a1 gfem & dfam s fog & @0
T weer #1 f& zw warar glaum

A L |

T gva ¥ & oz wgAT ATEAT
fF @ g&miﬂ%m&z‘tm
ma,qufsmmm
&3 & @7 Jg Qi@ w9 F FgAT A
W & AT 3@ ¥ gw AW OF asw
3 & daem #r gafed qurd A
g § fFoww & w fammw
g\t@%ﬁmﬁf&é‘mmﬁ
f& ag faeae &ft @ &Y w@r & A%
T ) a1 7z fama swwAT gan @
AT ¥ W aF & i ¥ | o
o ¥ & w7 § F e wavew
& wrt & afg fa<r Aoy gr<r ¥ wfears
dzr Y Q1 N 39 F fAg W whew
gfau W wd sgaeqr w1 W AT
Afgd aifs wial aw g@ gfgar w
qg=TR ¥ agrar faw

W fawmr & g W oW &
foté ey & 3@ A % SE IX wwi
3 5 9t T© @ 9gA ¥}IAW 22,116
Al ¥ Tve wifew ¥ WX SR T
Q¥ 7 AN X § IgT 9T 96,596
wiet ¥ T A ag ghur T Gl
) W@ A ¥ A ARy
ot § 1 va=e ww fay e
foid & dur qof w7 & T @ @ R,

.
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afew a7  fr # w1 g g R

Q T ¥ wfaw ag w19 4 av &
9 48 qarwg §1 9 AG &G AT
aFar | I @fax 3 f& d o
afgsrdr § 7 & =W A I WY
gfez O T @ F o mfew §
39 & FIX QA AG Fry, foaenr Y
aifgy | w@fed g o W faog A
g 9w frolg wy Fffas s & far
M gy F AT § AR I |
FHRANIIWMIFATF FALEF, FA&
R ¥ wfas afwsr G FT a9 @y
Y ATATHAT § I FT W AW G
sa frmmar gem arfe ot gl s
2w ¥ T § 99 FT IW@N QO ag
¥ WA F AR WY FT TF, AR A8
®F Y AT @ ET A

TR 7y ¥ A ogEr g & fw

T Y § | 99 A1 W 99§ s
& a1fgd | ¥ gwE } e oo o
FHIT & qUUTA 7 IeqTeq a9, oy
WY SrErwEwar 98§ ¥ 919 ane
20 ¥ FRT FEEAA & ATAT A o
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[z srad | & g § fr @
ATHIA F T4 & fAC WY AT FroAT
¥ QF W ST A9 F | Afw
# zear g fr A o & fag sod
grgq @ifvg § 9 afz @ QT &
A & U9 T THIT & §ICRTA &
et & o g7 y|@ T w1 T® ar
TH JHIT & FT@IA B qqfeod Jwe
F UG TEAT JRT F @A W
T[T FX | TH ¥ AW F1 qE€ AW
& FFar g 1

TEY Avg § § Afge & i ®
FgAT ArgaT § | ¥9 fewm ¥ ot ww
gufa T w § A Fen w1 wfuw
A g1 R § Afwa v 9 9T Wl
# aafe & #197 a@ w § g gl
ol gred T8 Y W g | w7 wfwwm
MT@YT ¥ § | TgF 15—-16 €1 § TF
FEATT JATH F1 fa=e fear s <@y
2 | WX agl ¥ oF s g s
F T @ W D FOT IFAT B
24 92 ¥ gurAi faw awy § AR
w19 g awar &, AfewT 9@ 97 A &
fag ZNfreT A =gzear & fay ya=
foar mar 99 § gwdar @ faer o
ATQYL F HH Q@ @A AW qw¥T
# gEfor ST g WX S OF 9@ A
FEY Hravgwar g |

Y gOR W wEAW . STew
WEIRT, 9N A FA A8 &

(Fror & & o w@r)

it faweea T ;. ATAATG SaTEAN
S, Q¥ wEa U a7 faE =@ ¥ awew
FIFTT O W9 @ &, 9T §98 &
Feg PN F A7 I A1 W fEEard
Far Y § o fir guT & d37 ame
NI AT & qH
smafq I3 ¥ gAar & 4 w1 agA
" qwar frar & ) deg 0% o frae F
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AW 70 TYAT WX EWAT § | TH AHTS
FIH FT ooqfer B F owar &
qAwETT graT § a8 g & faondy @
& qEedl ¥ FgAT g E

@ fawmr & arw & @A &
Ik # v frdzw § s 3o o= w1
#eq @ ywe fear T g 5 oo
waw 1§95 fgear gak 2w & T ¥
AT ATAT & | STEIT & g IAT q2AW
F qff vt F us far &1 g9 feww
fagre & qear 9= & W 9T § W
AT FT AT N A HfSATE GrAr . A
fr q1< qg= ¥ wfus T v @ Fw
fadzm § for oo gfoe § e 3w & o
REd W § ITF qIEIEA A ATE-
WHEAT § | WX g FIET 3F FT
€t 9TC Y AT qgAA X FW @wg
71T v #r gfaar e

arflwr e oifee wifgs e
*fg ¥y g R quE &
»TT "qTET I3 T ot St w giaar
AT ® quA FX @ &, Ffww =
w5 s gfewfal qro ag s ™
LR SRR SRR ro
F I T F A FEAT AqET
A 7 v | &7 A g AT =gy
g 99 A 9 W uTRT §RA a3
W § W) wfew =g B @ A6
T wifs ogw @ & | e W
gy ¥ gw a@ Y 9 & ww w
g €41 fEATAT ATRAT § | WY T TR
agi AW &1 AT FT @ QT I
7T § e Wiy & 7 Foav oW
vafe wfes giaar s @ @ 0%
# w1 ofcads s<avr Tfge | foq sq@Y
Twhgfmafigmimaraw
¥ Ay amd & Afww @ o g
I O W ¢, afwe agi Ow aw @
qa wify o=t ogw & § 1 ¥fier qar
WEmam sk Wy wmdy
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[ faerare 7]

W& Iy §, aufy v g ¥ § A%
W TR 9@ Wi qgEw & ¥} o
ufew @t § 1| A gar § e afx
Y el 1 W F oy Qe I
¥ &7 WS G ar Iear W oY o
IR foer g § "I WIRE A AT
gwf Wt &7 g | @ W & wro W
s fany &9 § wrHfa AT =TT

g

§ ¥ FY WX §W AAEE N
waT s AR g T ad dm A
ag 9@ WIS AN q% g & FH A
qE TR F G E | W Rw A g
44 0% o @@ E 9T fm ow
FUT J W TqTET 9 T QX § 1 T
|V gFaT AT § 1 g Aw g fw
@ FTH § wWT FW 3T WY g AT @,

afer ag ara o TE | TET HWY WY
WhAATRAE A A I mar &

o SER GO C U L T

qF" T g T @TfaE & 1 Afwa
TE TR F T & ¥ g WY
TR FH EHF T qF
TO¥ gy FY W T X A A O®
FOegafa ¥ qum & gl s §

Wy A X qF @
TR &7 &0 faam argaT § |
v st ag Afad e sy st
gU W § agi W O Wifew @A

g2%

& fag & wd anp A F wEwn AN
7 & v frey @l & fag Ay
wronar &) & fragw L1l o1

AL RS

AT
fie gdf SO W T HA WK
fagre *r W agn frewr

~p
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q9T AT qE § RBE wwS W @
R § M99 §@ T @ WK
IE X AT T@ WRT FY WX g w67
fave s wrwfew fear @ 1 oEl
oIX aral #t giawr & fag 99 w1 X
famfonr 7 of g7 @ @ § 7w
# giawr 7gm Fr Y fawrfor Y 4t
Iq & T & qIFC w7 g\ fGwrAT

mgar §

a # & ooy s forer dafar
F gy § Fg § | WON SATEH
A gfnn gt T @, Afew endw
afawifal & amEE ¥ swar #}
ferra St 1 & 3 £ I S Ew
fremd a=wa gar & fF @wr aTom T
@ & 9 @ AR R F fAwE
TR

o a@ ¥ ¥ ga F qaA™Er
argar g & gawis @F awne § Wik
IW AR F T 9 T2 AT € Ag 99
FT OF J€0 F2X ¥ | GRS F AW
F T 79§ A FHaw & forg
AT IT FT @ | AT I

e e T fw @ &

I a ¥ o g wfag el v
o @ @ & AR wg e A
gfeur 3 srawET @ | agr o< Shwm
Y i § I3 ¥ IT & sgEE F@
# gfaur g0, wow FTH F7 Ao ¥
O & fag o agrar faasl arg &
S agt & feg & 99 & 6 A Tg
¥ fau Wi fadw gfem w@ & &
T |

W 9% gaml A W) § damw
FT ST WIHAT FAT IHATE | AR
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wrar § fF g1 o agrpafagEs fae
fear s 1 & ww w, o AR SR
w1 e faan, 99 & fa gegqarg W
FT WY T WEW FWT E |

Shri Basappa (Tiptur): Mr. Deputy-
Speaker, Sir, when we are criticising
the activities of the P. & T, Depart-
ment, we cannot afford to forget the
vastness of the area which this
Department is serving and also the
great handicaps under which it is
working and the great deficiencies we
inherited from the Britishers. If “Wwe
take all these into consideration, the
progress that has been made in this
direction is not a very small thing.

Sir, we can hold our head high in
the international world of posts and
telegraphs. It has been given to
understand that in the Congress of the
International Postal Union that was
held recently in Europe we have been
elected as one of the Vice-Presidents.
W have also been told that we were
able to secure places in the Executive
Committee as well as in the Manage-
ment Committee. This goes to show
that our Posts and Telegraphs Depart-
ment has a place in the international
world of communications and the
gloomy picture that Shri Daji painted
about this Department should not be
taken very geriously. Of course,
there are minor details in which we
can attempt to do so many improve-
ments; but the broad picture of
general progress and the new look
that the Minister hag been able to
give to this Department should not be
lost sight of. Of course, the hundreds
and thousands and lakhs of workers
who are behind the successful working

- of this Department have to be con-
gratulated first. So, this will be an
occasion for me to pay my tribute to
all those people who are working
very sincerely. With his informal
outlook and with his practical saga-
city, the Minister has been able to give
a new look and this will go a long
way In bringing the department
cloger to the people.

Sir, the welfare of the workers is a
great thing and various welfare boards
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have been constituted in this connec-
tion. More quarters and more build-
ings will be made available for them
to have g decent living. The Ministry
has also brought out a small pamphlet
where they have given what they
were able to do to the general public
on special occasions. During the time
of Nehru’s shraddhanjali, at the time
of various religious conferences held
all over India, during the Congress
sessions and also during some other
sessions, they have played a very
notable part. Even the recent P, & T.
week was of a great educative value
to the people of this country. In the
matter of sports also they are in the
forefront.

Shri Daji is not here now. He
made a very serious attack on the
working of the P. & T. Board. He
wanted that there should be a P. & T.
Board like the Railway Board. Though
I agree with him on certain points, I
do not agree with all that he has said.
The Minister is quite conscioug of this
and he knows how to make the p, & T.
Board a very efficient Board. He
believes in decentralisation of work
and I have no doubt, Sir, that he will
make this body a very important body.

sft gew W wEAw : 9ATETE
7T, AT TF ey &1 9% § fF

TN ¥ wrw g g
Mr. Deputy-Speaker: The bell is
being rung . . . Now there is Quorum.

The hon. Member may continue.

Shri Basappa: 1 was referring to
some of the statements of Shri Daji,
who was saying that the Ministry of
Finance has got very great control
over the finances of this Department,
and very little can be done by the
P. & T. Board in this regard. I can
assure him that our Minister, sitting
very near to Shri T T. Krishnama-
chari, will not succumb to this control
and he will try to assert himself and
see that his Department gets its due.

The demands on thig Ministry are
go vast that more funds are needed
to meet all the demands. For the
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development of posts and telegraphs
on modern uptodate lines, maybe
more than Rs. 600 crores are required
and what is given may be less than
half of the total requirement. For the
whole of India we have only 7 lakhs
of telephones and I am told that in
Tokyo alone there are 7 lakhs of
telephones, We can imagine what a
lot of work is in front of us to come
up to their mark. I am also told that
for every thousand of population we
have only 0.9 telephone, not even one
per thousand, whereas in the USA it
is 379 for one thousand and in
Sweden 340 for a thousand, So we
have got such an enormous amount of
work to be done. In the fourth Plan
we have planneq for 7 lakhs of tele-
phones more and 3,000 Exchange
stations are to be built. This is not a
small thing. I am sure the programme
that the Department has chalked out
will go a long way to make it
uptodate. ’

D. G.—Deptt. of

The achievements of the Depart-
ment and also the progress of the
Department are not very small if we
consider the following aspects. In
1948 we were spending about Rs. 34
crores and in 1964 we were spending
about Rs. 205 crores, The capital out-
lay has increased by 493%. The em-
ployees have increased from 1,53,000
to 199,000—about 199% increase. The
number of Post Offices has gone up
from 20,240 to 92,317—356% increase.
If we analyse the progress in this
way, we can see that te achievement
of this Department ig not in any way
small. What is required is more
funds to see that the expansion work
goes on very well. The research
work that is going on and the train-
ing programme that is to be set up
will have to be attended to with
greater force and that means more
allocation of funds. My hon. friend
Shri R. S. Pandey was referring to
the progress that had been achieved
in Japan. One of the main reasons
for the progress in Japan is the flexi-
bility of approach that they have
adopted; besides, the association of
the public in the work of postal,
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telegraph and telephone operations
has contributed a great deal. In our
country, the Department takes an
amount of about Rs, 2000 by way of
advance for telephone connections, If
in Japan they were to do like that,
they would be paying a dividend also
on that amount, and see that the
public are more and more associated
and they bring in their money and
the department expands further and
further. I would requesy the hon.
jpister to look into this matter and
see how far the Department can
make progress in this direction.

14 hrs.

Some of the things that have been
done, as, for example, the introduc-
tion of the system of recovery of
telegraph charges in cash will go a
long way in relieving the congestion
that my hon, friend was speaking
about. Similarly, the night postal
service also has been a good thing.
Similarly, the panchayat postal
scheme also will help in trying to
make both ends meet, and it will
enable us to have more and more post
offices in the rural areas also. As
regards mechanisation in the postal
department, I would submit that that
ig very necessary, because the work
is increasing tremendously, and the
electric letter-sorting device must be
adopted in many places. Recently in
London we saw how the mechanical
systemn of sorting letters had contri-
buted a great deal to quicker
clearance. I would, therefore, suggest
that such systems may be introduced
not only in Delhi but in several other
cities. In regard to commoration
stamps issued by the P&T Department,
I would like to bring to the notice of
the hon. Minister that some repre-
sentations had been made in the past
about one Bhakti Bandhari Basaves-
varayya of Karnataka, who had done
a great work in the eleventh century,
who was known as a great thinker
and also as a great philosopher, who
was a man well known for the
Kannada literature that he wrote of a
very high standard, who worked very
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much for the uplift of the Harijans
and who wanted to bring about a
casteless society. I hope that the hon.
Minister will pay some attention to
this matter and see that stamps are
issued to commemorate the memory
of this great man,

The P&T Advisory Committees
which have been set up all over the
country, and on which we have been
Members, have been doing some good
work. Particularly, in the Mysore
Circle, these meetings are held very
often, and we bring to the notice of
the postal authorities there the local
grievances, and immediately they are
set right.

In regard to the RMS, 1 would
submit that there should be greater
co-ordination between the P&T
Department and the railways, for in
regard to the accommodation either
in the vans or at the stations or
about the timings to be allowed, there
is a great discrepancy, and there is a
need felt for greater co-ordination
between the two Departments.

As regards the workshops, I would
submit that what is required is
greater production. They feel handi-
capped at present in the matter of
greater production, for want of raw
materials. In the Stores Department,
there should be more vigilance exer-
cised, so that the stores are made
available to the public in time, because
otherwise the workg cannot be taken
up in time. I am saying this parti-
cularly because we see that a lot of
postal property is lying idle, anq this
results in great damage being caused
to the public property. Greater care
shoulg be exercised in this matter so
that there may be no loss caused on
this score.

When 1 am speaking about the
works and the workshops, I cannot
forget mentioning the Indian Tele-
phone Industries which has been
doing very good work in Bangalore.
That factory has to be expanded,
and it has to be given all assistance
because itg results have been very
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good. Instead of Government going
in for a second factor of that type, I
wish the same factory could be
expanded to a very great extent so
that it may give good results. I am
making this suggestion since we are
thinking of nearly seven lakhs of
telephones and about 3000 exchanges.
This particular factory is doing good
research work also in the fleld of the
expansion of the telephone services.

In regard to the Overseas Com-
munications Service, I would like to
bring to the notice of the hon. Min-
ister that there is a lot of delay
especially when the messages are
brought and they have to be conveyed
through the P&T Department. I would
request that the frequencies for the
Overseas Communications  Service
shoulg be increased and a greater
demand should be made for them and
fuller utilisation should also be made.

I hope that the hon, Minister will
look into all these things and not only
put the P&T Department on well-
established lines, but also improve it
considerably so that this public
utility concern may be of great use to
the public.

Wt T w A (Fer)
IYTE AFITY, qAY 9@ ar ¥ Qe
dz 2famew fawmr & 3 sa=nfa)
N g g, A o
W ¥ fau 522,295 TAF G F
149,226 T WEY, ey wiwm
22,000 I AT, W9 F w9AT TR
frerer ®T J4T WTIT AT

Tw aX fawmer & @t amw A
o Dferard ¥ v faar & 1 1962
¥ gag-gTEl 1 M Ao ds%
gifrad & g g aeh ff, SR
Iaa ww w7 fan, afe 97 & g
a® 7 a9 o WX g9 WY wTw A
@ &% | gy wfee fo? & g@
ey, faweft s Frek A deefa
¥ wrel sq¥ F1 Werar ¥we fwar v
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[y wiTT v q 7]
| wa 39 wfee foad w W ww
#< faar wan §, forawr afoms ag @
fe wfi ft frelt s & weER W
fagwor 7Y fear T § 1 W) wfee

foié gt, @ g SEY §O AW
)

g 3 g 5 wm fawmr & aga
S ITAT FY § W agT TS WweT
s e 3, Sfew @@ fawm Y feafa
Iq T & q<g 2, Fowwr afaor
wrer ATy & gra ¥ §, afgd afcagy
HATeg & gy ¥ § o &% fa varew
TEgE A A ag v T WL ?
w fod § qv g forem @

“gqifd®w % & FTOT, 1964—
65 ¥ A IHEU *
o & fay fao fafw
¥ |TS A9 T FY wAY
A T A g
affg T ¥ 23,000
A THAT AN & T
® qfq, 1965-66 ¥,
N & A"d Qe w7

IERN @A E | AFH I ?

¥ gER ¥ T aEeE—

WY, gfew Wi T ae fawmr § ¥
qg &Y ¥ &Y Weren 9w a%ar §, Afw
# aarf gm fr swa fawwr A
e g T A AT —
qrgT &1 §ar § 1 ag o feed s
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gaT 7 g wAY qvgw w9 Y W
AR xaferg s ot a<d Y fea @
fF ®¥F a1 gHex frg oFIg |1 A @
& ot ag A g § 1 A e
™ & 7w e faen a1 fF 3@
wifras 8% 42 gu &, fagy oo
AT AT @Y §, AT S FA WY
o9 T § | W) A wERg %
yAvor 9, @ Faamawar g fw
fagw "< fawm & oF AT qRT
§ N w2 swre W arw A § oA
wEY IAF Hiefrdbe WM T A A |
g gy € )

W fawm § @ R & aga
¥ X @7l W) ge € | oy sfwEx
o ¢ ) T ¥ R A
oY &, foaY ot @@ &1 At fEgr oA
afgg | W@ @ &1 @ fear S
aifey f& = wfrx feanr -
frar & W 7 wwEr gwfar &
FTOT W TG gAT & | ¥ g AT
OO AR FY qAA F G H
g @Y ¥ 7 aEewn dw MY
wifgw |

ug % § % 3@ favm ¥ aga g
aTe ¥ §, afew 3 e § g
garad &y g¥ §, @i d=mEal & W
9T TTHET T IF AR o o Yo
MY I | T W) qeeE §
QY smaear #Y 9T FAAT § 1 o
¥mgagoaem gl ) A @
A< WY @ g § e o qaray
g1 & % e 9 ¥ F Avmw
e Em A P T wr g &
farer wieft rgw ¥ W f6 o frwmr WY
aa ¥ wqrar dar T wrfee. wits fow
a<g figdy oived arelt wer @, w4 &g
TH-ae fawm W feeelt W o &
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e g F—AveT e @ g |
w fawmr WY ST ¥ osmEr g
& wifge arfd oY sravmEarl
1 gfa sy & sedy & 9y

o THo NTHo F  FHafal
# ferm wW FT o W AW
Z1 A1 &Y Wt freat 2, 59 fF Wae
F T AT IO JEAA FT 95 T
Y g1 @ Y fawar & wE
IT(CH | AT HUT T §, TAAT H-
ot wr §, 99 fF e fawwr dzA
TaHE & A & 7 ST qHo UHo
& FHACET H7 93 9 w97 7 f2y
I, o9 g § fa T —weE
w7 7 f37 g, avg T @) 77 9,
Ffe ST a<F HET qgRy F1 famg
A gEr E 7 9 W FET -
I E H T A I e §
uw g 7 34 7 fox fear &
g FT T qN T A F T
# ITY T AT, AT AT F AT
@ adt @ JA g 1 3 adff B
TN § f wE AT & 6 ¥ FA
AT AT T A E | 9g F=AT AT & |
JATE FT TAF! TH TAT AT WIS WA
fear s & 1+ oF wTET AT WIS AT
MmN e & & %
B AT & | IWHT AT T FTH FEAT
LECUIE S

IS AMET FT AT qqeqr 2 92
¥t aga &TTa & 1 Frer ey # aa
# guos! aqATaT g | ST qoeqe §
w1 wTfhe § a7 aga & over ¢ 1 ag
FT AT 83 AT F FOT & | IqX
%R F1 |19 3G q1 9aq1 I+ & e
grefaal & &9 7 ff 7987 aE@ X
AT TEY & 1§ AP AT FTLHTD AR
AFT N AN FTEFIE ) AN I
I 3T anforg & WY oy & 1 &
FTr A IR g W wfn e 2
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T I AT & AT T aH W AT E |
FE qIC T 1L F Gl AT FY FGT
ST G § AfEFT FD FraT & Ag P
ag &g 1T € 5 faw 94 ¥ wEw
W 7% ] 1| 9 AT A 98 W g6
F g § afsw o a% ag wEe
faaaRt yafmafiaf g
WEH FIT A K T IT GRS B AT
FT 7@ BIET T & 1 mow =ifEe
f& wrq g I feafg i AT
gifae %3

ATT 9T FY A AT & TEF 9T
o @ | 97 g ar feaAr g
graq fryae g% & fau fear @ o
fau & zosr gegare ¥AT g 1 FfEA
F@AI A TAXN S Ffaqr & 1 ag X
T 4T TG AGT FT AqTATEr A
33 g9 97 | WIS g T wTaner I3
arg g T 1 ag fEgaw ofar
War g aaFe g go
T UF g AT 77 qF qIT 4 F
g A AT WEAW AT T AT |

#e afqq & ar¢ § & 5w §9 Fa0
ATEAT § | WMo TRo MHo ¥ fog Y
fesar faar omar &, Sod are ¥ & wg
FEY GF TATE | TSArAT TH A ¥
W & 7w a7 w3 g A @ & w1y
Ty FEATE | TET 22T e Fesar qwan
& oF W AT AT Er A
gAT & A = N AT AT ge@r
o ¢ 9¥ sy fes
¥ qar 7 1856 ®T AT guT § 0
aifow gt § O S # ¥ arly Zwar

47 T I § 1 T TE
@ A &Y ey @ R e
war fe famfor & @ &, fC gy &Y
warar v fF T & w@r ¢ W fed
T o A g T e ofgd s @
€ 1 qar 7EY ag "o aw W A av
2 o W Y faar mr o " q@e
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[ s s T
qWo T A1 Fgr war g A1 o
fe @ g w1 o W & W X
el wY wFT AC A FPY & v wo
U¥o THo T FT FH § | T Wi
fawmt #1 qrgR f T & T
W O § aean ag) fiar § WK
™ A § diuEE wwd @ A W
oot fesr & T AT @Y @ W)
o W W § 1w dEr Wi
Tff F@T g § a7 uw W s
FET 9B | WY W w9 fgEmw
feaa Shw AT 9FW

RYA 9T 99 TH ¥ FI 3X TH
T ¥ g aTE g § A = 9}
WX 99 qi¥ ATE9 QX FAT qEET

8 g€ & safs sw@waT 33,000 7 W7
¥T 23 ar@ @ A€ ¢, © ;W A
¥ 1t & | agowe & feemw ¥ -
wftdt 7 d@eqr Wy sy w wifed
arfe | & wfgw vt J@T 9T
9T aw

I9a fea Twys aE ¥ 6
gafgaw ofvgre & wma wifed | agr
whgaa o a7 I & ws @

flewmag i @ nar @ 1 W W
e & ofkar & fag gaT ey fead
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TFET qAT AT AT AW & TRA
I T A FT Plawd sTm w7 oaw
aY ag qga oW gN | 92 dag ufrar
#1 W9 T qE § 9 WY §AY 97 qgAT
Fwa § W17 39 *1 3w #Y gEdh gawd
WY T w7 AR §

| T wfes @A ¥ aa
R & 1 fow aw ¥ gl W
g9 TRl g2t ¥ fam o @ty §
R @ w agt WY @ an afe
SR wEfE 1 w9 F@ R AT
faemr wfed | ww fam |@@% o &%
g ¥ WY AR F QX ownfem wv
4ot & W gw O § | AT W Oy 99
&9 s frgr o a1 fem § afew
®H 3T & FIA FT FgT AF qTfH
T &7 & FAHT KT A9 T qF W
W W IAH WL, WA
®T TF |

nqd TR & fau A afmaer
I R A WETWYT § & @ g )
I W § T {1 ATH T@H @AT
AT @ | U% FEIET F W @AT 74T 97 |
7 g ¢ v g7 oF wow A 0w 0F
sfumwr F+z a1 Il & w@gEAYT
¥ ¥ g9 I 97 T§ HAS g 9y
FA 9 | FEA AGT AT 49T FT
fear | w9 @z @ 97 faw w &
qgEwNT ¥ W 97 aqr A=y
! gfagr st zfez & @Y gu ow
n3. gfmw ¥ UF U NSY FH @

B2 ®AMA AT 50, 60 4T 70
QYT WRAIT X &, IT FT JAERAT
qga g7 3T W o @ fEar sav
arfed | 57 ®1 & WFY F7F 97 AIJGT
AT 9% GuT A fEmr s wfey o
AW ITFE FZ A, ITF f wsH
F i, <A F § TSw A vEr qMEr
3ifgo | oar A Dar .fge fw ey
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A Y AL F WK TG O
® faeell § Vo fagr o | @@ 9w

' wygfrar @ §

weqor wfafa 1 @ fawfa o
I w2 wré W A famr o g, A
I F IR AN I A fawfart oF
f& oreg &) T4F AW = w foar o
T & 39 F & A0 ey @ § W
AN AT & QAN QIR
ary fear mar g W T A O) A
T 0€ § | I HAE ¥ w9 36
sfawg wHaf@t & fau f@RT @
# afem grq 7 9 g & fag WY
& Ty § ) & oy aga & A
T W § | W@ AN qTN qgT AT
g afra & faegs f o 1 s faws
Aol ¥ g T W1 SUKT 57 W ©W
F fqr Tma™ ®Y §aT HT |

FIE F W7 A W 99 & A
! 9T FOT g H g 1 AW X
q W W I A A qgT ARG
T §%G § | WIHSAT ¥ AY W 9T
g W A I ¥ W ) weww
# 1 3§ w1 Y Wy &Y AT Wfgd o

Wt gew WT weAT  JINAW
TG, W { F1 T8 & | 9g Ay
T ¢ fv ®rw w1 ga™ IITAv v
AN

Mr. Deputy-Speaker: The quorum
bell is being rung. Now there is
quorum, This is the fourth time tha!
the quorum bell is being rung. 1
request the hon, Members to maintain
the quorum.
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Shri Rama Chandra Mallick.

Shri Rama Chandra Mallick (Jai-
pur): Mr. Deputy-Speaker, Sir, I
must thank you first for this oppor-
tunity that has been given to me to
speak; and at the same time I wish to
congratulate the hon. Minister and
the Deputy Minister and their able
officers. 1 visited the 1.T.I. factory at
Bangalore, the Teleprinter Factory at
Madras and the Cable Factory at
Roopnarainpur. They are doing very
good work and are progressing to-
wards our expectation.

Sir, now I come to the problems of
my own State, Orissa. It is observed
from the different press conferences
held by the Directors of Posts and
Telegraphs from time to time that
there has been a wide development
of Posts and Telegraphs transactions
in Orissa. I do feel, Sir, that it is
high time that we should raise the
status of the Orissa circle and place
it in charge of a senior officer like
Postmaster-General, who can handle
our problems more honourably and
efficiently. There have been constant
demands from the public, from the
press, and in the various Regional
Posts and Telegraphs Advisory Com-
mittees in this regard. Government
have not taken the necessary steps
and given due consideration. I how-
ever do hope and trust that the hon
Minister will kindly change his views
and grant us our legitimate demand
to upgrade the status of the existing
minor circle to that of a major circle.
It is a long-felt need. It should
be placeq in charge of a senior officer
of the rank of Postmaster General for
its still better functioning.

I am also extremely glad to learn
that a separate telephone revenue
account office has been granted to
Orissa since 1st April 1963. We wanted
the headquarters of this office to be
immediately shifted from Calcutta to
Cuttack or Bhubaneswar, K 1 want to
know from the hon. Minister whether
all the offices have gone to Orissa
and whether the full department has
shifted or not.
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In view of the fact that the provi-
sion of telephone connections to the
public is a profitable proposition to
Government attempts should be made
to satisfy this demand to the full.
But the P. & T. authorities are still
unable to meet the high demanq of
the public adequately so far. It is a
fact that a large number of people
desirous of having new telephone
connections have been waiting for
years together, but in vain.

The conversations over telephones
are not audible in Orissa, even from
one district to another. You know that
some of the districts like Mayurbhanj,
Koraput, Sambalpur and Sundergarh
are thickly populated, There are also
dense forests and mountains, So it i
very difficult to hear the conversa-
tions from Bhubaneswar or Cuttack
in that area. I therefore request the
authorities to exercise more vigilance
in  maintaining the system more
efficiently.

Coming to the RMS section, I want
to stress an important point. The
RMS section from Cuttack to Vijaya-
nagaram should run as quickly as it
should be for quicker disposal of
postal articles in Ganjam and Koraput
districts. Furthermore, the RMS sec-
tion, the major portion of which is
running within the state boundary of
Orissa, needs to be transferred and
kept under the control of the Director
of Posts and Telegraphs, Cuttack, for
its better functioning. I am sorry that
people get their postal articles,
especially in south Orissa—Ganjam,
Koraput, Sambalpur and so on—after
a delay of four or flve days. The
reason is that the dak is first sent to
Vijayanagram RMS and from there
to Cuttack and then delivered to the
local people, The sorters at Vijaya-
nagaram RMS do not know the Oriya
language, They therefore send it back
to Cuttack. There are so many other
difficulties also. I therefore strongly
request that these areas of Orissa
State should be transferred and kept
under the Orissa Circle, which
arrangement will be more convenient,
more useful and less expensive.
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Another point, the shortage of
forms in post offices in Orissa, in the
rural areas. The problem of shortage
of various forms in post offices in
Orissa could never be solved by the
local authorities. It is quite natural
that the day-to-day increase in postal
traffic in the State causes heavy
demand from time to time. It may not
be possible for presses located in far
off places like Hyderabad and
Calcutta to meet this heavy demand
in time and quickly, I therefore
suggest the establishment of a depart-
mental press in Cuttack or Bhuba-
neswar, so that the problem can be
solved on a permanent basis in no
time.

I have visited many post offices
not only in towns but also in rural
areag and made enquiries. I am the
President of a Postal Employees’
Union. I have to say something about
the condition of the poor workers in
my own State I have particularly seen
the poor branch postmasters in rural
areas. In the offices, no money order
forms, postcards or envelopes are
available. The same is the case in
regard to telegraph forms. Ewven
kerosene oil is not available, It is a
matter of regret that in this way we
are losing revenue. If adequate sup-
plies of these things are kept, people
could purchase their requirements of
postcards, envelopes etc. and the
department also could get revenue.

Another point is about the EDDA
and EDDMC. This is a neglected de-
partment. These poor employees get
only Rs. 22 Rs. 35 or Rs. 40 per month.
This is quite insufficient. In the rural
areas, they have to go 5, 10 and 15
miles without umbrella and without
their formal dress uniform. They have
no cycle allowance. "1 therefore,
request that their salary should be
increased so that they could have at
least two meals a day. This matter is
before this august House. I request
the Minister to give sympathetic con-
sideration to this request,

The branch post masters and
delivery agents are not getting casual
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leave and medical leave facilities. The
result is that if a man falls sick and
cannot attend to his duties, he cannot
get his salary for that period. I suggest

that they should be entitled to
casual leave and medical leave

facilities.

I am surpriseq that these branch
postmasters and agents are still not
recognised as departmental employees.
They are so-called extra-departmental
employees. They feel they are not
actual employees of the Government
who are entitled to the usual facilities
granted to government servants, even
though the work they do is very
important in the villages. A mother
may be anxiously waiting for a letter
from her son who may be in NEFA
or any other border areca, When the
postman brings an envelope or post-
card to her from her son, she feels
‘very happy, Many of the people in the
rural areas have not seen any Min-
isters or officers. But they know the
local postman who is rendering a very
useful service to them. So I suggest
that the case of these workers
ghould be considered sympathetically.

As I said, I am the President of the
Union of a locality. I come of poor
family. It is my duty to bring the
difficulties of these poor workers to
the notice of the hon. Minister and
seek redress from him. Unless we
can do something for this poor sec-
tion of the people, our country can-
no¢ prosper.

We get five hundred rupees per
month. How can they live with
‘twenty rupees per month? This mat-
ter should be considereq very sym-
pathetically.

Another important point I want to
sibmit here for the consideration of
the Ministry. As a Member of Par-
liament I requested the then Minis-
ter, Shri Jagjivan Ram, about a post
office in my village, just one furlong
from my own house. That is the
oldest post office in the area of my
police station. There is a big rice

21(Ai) LSD—S.
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mill, there is the Orissa Corporation,
there are the naib tahsildar’s office,
gram panchayat headquarters, prim-
ary health centre and also a railway
station. There is a high school and
there are a number of primary schcols
and other institutions at this place.
Therefore, the post office should be a
sub-post-office with telephone and
telegraph faci'ities. I got a telegram
from our Chief Whip and our Minis-
ter here after six days! If this is the
experience of Members of Parliament,
what will be the difficulty suffered by
other people? I therefore strongly
suggest that the post office at Barun-
dai should be converted into a sub
office with telephone and telegraph
facilities.

There is another important point
about my constituency. You know,
it is such a peculiar place. Some
portion is table-land, some portion is
forest, and some portion is flood-
affected area. You have to go by
boat to some of these areag during
summer and rainy season. I am ref-
erring to Jajpur, Binjarpur, Barchana,
Dharamasala, Aul and Patamundal
police station areas. Telephone and
telegraph communication should be
there. Suppose there are floods; any
message from these areas will never
reach the authorities. So I request
that the important post offices should
be provided with telephone and tele-
graph facilities.

st art (fgae) @ SumEw
wgrea, & qiw 9 e § oo St A

TG WY F G T@AT 9TRAT E

A N 78 TH-ATX FT [GHFAT &I
AW FY FAT P T § wWiE
feem & 7o #), Afew agi aurq
ARcu

TF a fawrr & sHfar f
greqT gurA ¥ Ak ¥ wiie qel ¥
ot fnft g & A Y g o ef
framft g1 HaPmea & g ud
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T R T EEX gHIEE &
AR F AT |9 ¥ SART A § | FHEER
TR $GT ? S GHTTETE T I QA
N ad B oo @@ AR @
T, T IH HAT, 9 @ FgT ATqT §
fo aurae & fau g8 #O O Fg €
“giR R | GNIETE F9N 9 A Qv
2 ? TF aR &1 ggEa faegw 8@
FTYEFAT § | W H GHIER HH
qIEAT 7 ST 9 g Ty & oag
qram afew ag wfa ¥ a@E@
R g (5 ag anmER AT @ e |
TF qh FA! qIETE §, T gaud §,
HTEHTE 1 YA arer Fifear §, 7R gEd
qATHE FHATA 99T | 93 § | T8 /-
AT F AW I AT F |19 q2T GYEr
fur o w@r @ ®X 98 w1 @, WSy
T.IE €7 H GHTASTE FT &9 &l @I ¢
EIF AL PEFA AL @& |
T dIE ar wifedi § A @A A
w|ET W Y § 1 wArEt & fag
g ) W AR § 1 Wi g gfaer
t 1 Tt ¥ fegar g @)

F<feat faer & a1 99 &1 @ @
a1 g et § 99 f5 @ @ s
A § 1 F A qer v gm st R IO
Mamaarfsmaraorag g fs
¥ %7 3% T M F grar & o 5 1)
W TRT A TOATE K § | TG TG
g 9 A T & are fagr S @
N g R gaE g & S g, a
%g faar amar & fF g & W)
T T ¥ I SHITA 9 ATSA A 54w |

T AT F A qgA & g o 2
I E ¥ AT A A1 & 12 fow oy &
AfrT W d7 w1 @ [T Har § @
w1%e 2 faar JmaT & 1| gy anTeETe &y
saeqr § |
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A EEForan s qgen
¥ T I g A AR HA
g FY qurs Wt w1 @ ¢ wfw
AW WAl AERT ¥ T WEEN W
W A AAARET G R A
AT Y FT A | O AT R
AT d¥ w1 qEFEAT wgA AT §

B #1797 FQ & 79 F7 & IO
UTT & JIHA T@AT AT E | B G
Y srgfroa ewET sRfma T
T ¥ oE Usefaw 9l & Aar
o faa@y FREF ¥ UF qR T
N FART Afcar & am dor 59 F
foram ut f& e mfawa wfa &g
WR "IY 9fEdq aWr Sed & ar
TIANFTAG NI GT AT F AT E |
A XF [EFH F AEEAL A I AR T AF
fear =R #g fear i ag = a&f o
grar {ifs g F92 T 7 fawmw
¢ | wifs 59 § mfawm = ) a@
T T @ gafag aww SE oW AW
fear, W A WA N q@ A A
AT I K A UF GHA | AW H
T AT 4 gAIR W X F ITAT §
&Y IF F FATY FIHFT A AEY QA awdy |
wfew 3fs S@ & mfawm wifa 3t a
Y Y ff  gafew AwE S AF
faar ) Srag N & ww %% fagwa &
TEAT 9TgaT § |

FAX WA FY X FIA W7 AU
& oA & 1oAY W fFogEEdd
|19 7T Y @I | 39 qEFH & gAY
& g g S A fawre Mawe
¥ frwrma Y T @ 99 oA
EEEd T et | AfEw oF gEav
*t wafwg gwfaw #< faar snar & s
wgr W fF 99 F g9 ¥ ow s
B 4T | WA 7 99 F a0 w5 faar
o) gFw faar fe 9@ o q@ awag
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faer 1 R it g% qerag A=Y faey
TRAFAF L N@aG
WRNER & fwar smar € )

W A & a5 wem e g e
TF WX QI & fawmr sar & g9
BT 21 W G fF ey WY 3w F
FOR 2w AY Wy F 7 fawmr & wvr i
@t 1 afew fegea § frdy Wl
AT § w0 WA F SAfwRT 9
W1 T F T FT I IR AR
T Afe gerar adY v

siFE qoEr G S Wy
qHHY AEY 99 1IN ¥ FqT FaEr !

ot K ferly il el Ay
T F @I g, A W g Ay
agt | & #et wgew ¥ oo wwr fF
et Wit & & WA & Sffex g
feq w¢, swET SwE @ 9% § 1 W
B geIU U qT WHT I WA F T
e 1 @17 T AR 9 S\ AT ™
@ o | & wgar g fr
W ¥ g & W W ger femn g

of gAY WA (ITR) ¢ WRR-
Yy IUTETET WEed, ¥ T A wAT-
w7 & sHEfal # 5ol w1 & gifew
gware &1 § foegia 2w at enfa< aga
agraaT € I q9T fawre F AW K
forg wve § daT oFa frar

9@ ¥ 98 AT TN WK Y-
fawa § yefegr e s st w@r
99 § TEY IgT  F=Or Wwfa Y )
dfew ag = wraT Tfen fF ) 3@
oY w1 e AT I v F g d av
Dwagaga aanwr g &
UTIRT AT § ATAAT AT AT 7 &q1
AT FY € F 7T femwrar angr
g, foast g =i wfore sy awi ot
oY R 1 sq1 feaman § | e
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%1 ofimdt fger 9 f5 oifeaw &
faerar & a8t 9X 100 AT F HEA T
w1E oY W9 TF a7 A A w1 A
T & | 7R 9 T wE AF g gfawy
ag & ~fe mi & Aries g 3gA
weg faer &3 | qoreaE & <9 Wiy
ufan # sigt 9% 7o Qb #4479y, Ay
g% W g fow o § Q¥ e @)
qifeeam™ g0 wikg 9 qewifad W
O FT AT AT JGHT TFTAT A &

ferg ewd o £ @\ 9T AT W10

To "o gerfaas @t g€ €, TR 9%
SETT TF, TF A § 797 € F {Y
& 3@ 9 § | UT QHY TIg X WY
afg =% T ar fawrer & sgear 7
&', agi 59 a1 F1 F1E WY I T g Ay
ag fre g1 AT Sitaw sl FLaSd
& 7 xafog foame & fr @i ot e
AT 1T favmr FY sqaeyr oqrfae 3@
® M W & wrer sqra fEmr ST
I7 9EY Tl WEIRT FT £ATT T I
sr=T =nfew

# @19 T ag g 9T g ST
sare fesar sgar g #@ife § ow 9@
aF § W @ el W fF 1w wian
TTagn i frwgmd &A@
gy § grafaq afuwmfal &1 5%
% 1Y fawr @ Wi 9 afeana w9
& Wt & faem § AfFT o aw S
w1E WY FEEE Ag I L & 1 I
& fag & muwt qoee fF SEEgR
fedrgm % qigaer A TUIgT Ag A
fefigae &8s mEx § «faw oo a=w
g MFET "HAT &1 fEa¥ 9T SF<
% T O UUE IS & F1qied
T IR § | O T 9T AT AT FAAY-
¥z mfem, sifaas 7T g &8=Q
oReq TS g .

=it g T wEwT : g9 § AW
e
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Mr. Deputy-Speaker: The quorum
rung.—Now there is

bell is being
quorum,

oft g9 aT |, 97 : 5, F W &
faaza #T @ a1 5 ¥ fefere &
¥1E T 9T g fo wiferer, grat d5=d
e WX sAF STATHE MeT aig
SHT § THT TEE 9T 59 GHIL F TH
WTEAE q&TH #1 FHTd 9T qFT T 9K
o afaw &1 #1997 WX 98 W OF,
oF wH H, faad fF qee wwex
%1 qf@r Y war § o) S § T
W EARIT 1 FTH o7 ¢, T AI€qT
fram water sk ogfaamms
€A fefgae &z @ & waman Wi W
R 7 fefigae e & wmi fr gw g
wt 7% sgfaed faaww § 1 & =
g % wareT ga s 3 AR G o gt
9T qiee wifeay @ gt fF arawas
gfaug s g 1w AR ¥ O,
R F 9K qg W ygEe Al
AT I A @ AT 17 AfTG FIHC I8
ferg s & T @AY HT AR @ )

% oo fratem s s f
& FRETET EATHT § ITHT HIT HGHT
[ oo SR g 1 tF qgew
FER TTHI T FTHATEX TF TTH I G-
o A FTH! GHY AW T &, THT T
fe & aga A Wt o1F A g T
g | g% fag &7 #€ a< for AR &9
TRA g J Y e W faa-
T afes ot o AT FE@ AR
TE ®1 AT g & fag w1f w7w
FEFT T AT & AG SSATTAT ] | AF
1% wife i sgfagr gar qwfor S
& agT WY FT AT § AfFT BT F 7R
WA @A AT gaTR AT A1 o, @
faa #1 gzd) § oy § WK aga otex I
o9t Ife ¥ qgar 92ar § SR AT
A, fa /R =7, 9 fa & ary 2A-
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o faeran @Y 97 aga aRu wAR
g & 9 3°H oF ATae 1 WA
47 AT & 1 §HF HATAT STF F W G
d WA P § gAY 93 o9 ¥
o ¥ A1 gE A G TR A9
€ 97 & F9 ¥ aga wyfaur o fRawa
Tar gt § )

& garar § o ¥ fAgaa www
wiga g f5 ot o Qe onfwe § #94-
I & Ia=r geuT wfaw agrg s
AISEA WGl AT T GRS ATTRIT
gy § agi ¥ gal s & fau oy
wifer gt 3 @t 3a% e agr o AR
Y RSHET 9T F g O "E}
gt § "X I & Iz grfea & |
T HATH I I3 § | qg TIIA AL
TTEW T HT AW FTH F2 a9 §T 39 FIH
) QU G FT 9147 § | FHfAQ JgET
& IT(F FUANE! &7 AT HIW
&gTE 1T | TF g AT Wifewr 77 g7
TIHGTA FT FTH TGN T qHaT § T9q7
foar geFETEx & qlee AfeaT ¥ 7
¥ F7 g, A9 91 /XY g1 qTiF STh-
gM FT G FTH A8 & § TR
CARE

TAF FATAT HWIF AT F AR
g §% FAEE ¥ 9T WH edT
31F T 1T & A d G Sy § W
IAF! FF J FF oY WA §a F7AT
9T F | IO feTE dz AT aXF § ITH
fow arzfea &1 wifawa fear @
¢ afea & o1 aw w3 ag @Y Jwr fw
T73 =T qieq & fag arsfea & o g
yafau zq arq #1 savasan § e oo
¥ o AT § I TAX TEIAT FT 94
atex & fag qrgfesit F agfaga gamq
wY ST |

oF a9 AN WA wgeg f)
IR | A1 oF Sfag g
¥ xgt 9T OF AR THFHAT @IAT F
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o foran gr | ATEIRY 0F @A ST
it ara g A< &7 gAn A ar fs
gl I UF ZATEE TFEAT & G a7
qgT FATTERAT @ it foraa o 2 A-
W HIT 3% ®IT F39 g4 § F A
AT § FA & A% fHT AT9IT90 EF
g & zafan T8t WX s F7 gAr
WTEAwTE § | g7 97 FTH! TA9EqT & |
a3 foo &% Z9® T T NEE 215-
T w1 famr 91 @ IAF F419 IE
foer fF @@t SaF fam SaAr
graTgE ATy g g w7 4fF g
FqUA AG & qEar §  g¥w faw
gl R IAEA UFgES WfEE ARG
QAT T qFAT § AfFA 9w 7 o@D
ITHT IAY AT FT AR gty
wfqwrfeat &) 713 9% & o #¥< fram
o FEATaT q¢ 9 e 3 A 4 |
& argar g q21 9 Wear ¥ Aear EAHA
TFTIA G ATAT (LY |

IUTERET AEIRT, § W9 FY g9ARE
T § fF o qA T wAE 9 e
&1 quy fagm |

Mr. Deputy-Speaker: I will call
the Minister at 3:52. Dr. M. S. Aney.

Dr. M. S. Aney (Nagpur): The
Department of Communications,
particularly the Posts and Telegraphs
Department, is one of the departments
which have to be run on commercial
lines. Railways and posts and tele-
graphs are the two big commercial
concerns which have been run by the
Government of India for a number
of years. Long before the cry of
nationalisation was heard, these
departmentg were run by the Gov-
ernment, and therefore, there is a
particular system under which the
revenues of these departments have
to be accounted for.

If it is a commercial department, it
is supposed that it should produce
some profit, and also make some con-
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tribution to the general revenues.
The rules of the railway conventicn
are known, but tha convention under
which this dividend is to be paiq to
general revenues by the Posts and
Telegraphs  Department is not
generally known to the public. I,
therefore, particularly bring to the
notice of the House what is written
at page 18 of the Demands for Grants
of the Department of Communications,
paragraph 104, or rather Demand No.
104. It says:

“Provision is made in this
Demand for the payment of
divident to general revenues on
the capital-at-charge and appro-
priation of the surplus on the
working of the Posts and Tele-
graphs Service to the Reserve
Funds of the Department.”

This is the general rule but what is
being done this year is given now:

“The surplug earnings of the
Department after payment of
contribution to the Renewal Re-
serve Fund 4and divident to the
general revenues is transferred to
the Development Fund and/or the
Revenue Reserve Fund of the
Department. No surplus is likely
to accrue either this year or next
year after the payment of the
agreeq dividend to general reve-
nues which accounts for the
absence of any provision for
contribution to the two Funds
referreq to above.”

Thig means that the amounts to be
given to these two funds as a matt~r
of course under the arrangemen: :

existed, were by special agreemen:
this year transferred completely to
the general revenues, These two
funds are very important not only for
the proper working of the Depart-
ment, but even from the point of view
of the large number of employees of
the Department, but no provision has
been made for them. Thus, they
have got a surplus of more than Rs. 3
crores for the general revenues from
this source. The surplugs of Rs. 10
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crores in the General Budgel is one
of the great points on which the
Finance Minister was congratulated by
the whole House. I also join in that,
but that is an imaginary surplus,
because what should have been
reserved for some other funds has
been taken away and put in general
revenues, and in this way a surplus
has been shown. Virtually it is not a
surplug at all. If these things had
becn done properly, there would have
been a deficit, That is the position of
our finances today. Anyhow, I have
brought this particularly to the notice
of the House to show that what
appears on the surface should be
taken with a good deal of caution
and it would have been much better
if this surplus had not been shown at
all, on the basis of which the burden
of taxation has been lessened.

There seems to be a change which
the Postal Department intends to
bring about this year, anq in this
connection I wish to bring to the
notice of the hon. Minister the
grievance of the employees of the
Central Postal Circle of which the
headquarters ig at Nagpur. The idea
seems to be to remove that circle
from Nagpur to Bhopal. On this point,
my submission is this. The Govern-
ment of India, for the sake of
administrative convenience, brought
about certain changes, I do not think
they have done the right to take away
Berar and Durg Districts from
Madhya Pradesh and adg them on to
Maharashira against the will of the
people there, Anyhow, having done
that, it was practically understood that
all the Central departments which
were located at Nagpur would be
allowed to continue there, because
otherwise the importance of the city
of Nagpur would diminish and the
people there wil] be affected by it.
But, after the States were reorganis-
ed in that way, gradually the pro-
cess of removing the Central
departments hag begun, and now the
P&T circle at Nagpur is to be removed
from that place.

31, 1965 Communications 7012

There are two representations
which have already been submitied to
the Minister of Communications. I
do not want to read the whole of it,
but shall read a few extracts to
show what the position is. The repre-
sentation says:

“On behalf of the P&T em-
ployees of Nagpur Region in
general, I woulg most humbly

like to place before your honour
the following few lines for your
sympathetic consideration .

“The entire P&T employees of
Nagpur Region desire that the
P&T Circle at Nagpur should be
retained under the administrative
control of D.P.T, Nagpur (Minor|
Sub Circle) having a territorial
jurisdiction over the P&T Offices
of the eight districts of Nagpur
Region.”

Naturally, the people of Bhopal feel
that having got a separate State for
themselves, why should they not have
a separate postal division. Therefore,
on account of pressure brought from
them, and on account of the indif-
ference of the Maharashtra Govern-
ment to protect the interests of the
pecople of Vidarbha who have been
tagged on to them, the position is that
the Government of India is gradually
yielding on this point and gradually
removing these offices.

The representation further
aut:

points

“It has been strongly rumoured
that the question of formation of

a separate P & T Circle for
Madhya Pradesh out of the
present Central Office is under
the active consideration at the

P & T Directorate, New Delhi.”

I do not want to read the whole
thing. I only want to say that it is
a representation under the signature
of the Mayor of Nagpur. I do not
want to go in detail into their griev-
ance, but my only submission is that
this step would resul{ in a mistake.
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‘There is no proper arrangement, pro-
per accommodation at Bhopal. If the
people are transferred there, they do
not know where and how to live. All
this should be looked into. There-
fore, my submission is that they should
consider this matter very carefully
taking into confidence the people of
Nagpur and the representatives of this
union, and see if this new arrange-
ment is at all absolutely necessary, if
a new division for Madhya Pradesh
cannot be createq at Bhopal without
giving rise to these grievances to
the employees at Nagpur, or, alter-
natively a new circle may be created
for the eight districts of Nagpur, with
its office at Nagpur.

We heard a very eloquent speech
from the Defence Minister yesterday,
but I wish to point out that so far
as the emergency is concerned, there
is absolutely no provision made. In
1963-64 expenditure of the Depart-
ment of Communimations connected
with national emergency, civil defence,
was Rs, 798. In the Budget for 1964-
85 a sum of Rs. 2,000 was provided.
But nothing is provided in this year’s
budget for 1965-68. Do the Govern-
ment think that there is no necessity
of making any provision for expendi-
ture connected with national emer-
gency? There is a complete lack of
consciousness of the emergency in
which we are living, in the Govern-
ment departments, a complete lack of
understanding of the gathering storms.
If that is the case, how can thev ex-
pect the people to have a sense of
emergency?

15 hrs.

With these remarks I hope that the
few points that I have brought to
the notice of the Government will be
carefully considered.

Mr. Deputy-Speaker: Shri Basu-

mratari.
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ot gew @ wgTW : STEEH
qitay, & AT 7 sraEqT ARAT F
Tq g7 gTeq ¥ & 17H AZN 7 |

Mr. Deputy-Speaker: Now there is
quorum.

Shri Basumatari (Goalpara): At the
outset, I must congratulate the hon.
Minister . . . (Interruptions). This
department is a very important de-
partment in the modern world. We
cannot run the administration in e
modern country without communica-
tions. Many hon. Members, especia-
ly Mr. Daji, criticised very vehemen-
tly the working of this Ministry.
While so criticizing, they should also
unders‘ang the difficulties and human
failures; in running a department.
There may be some failures but we
must see the overall picture. While
talking of communications, we must
see how to give facilities to all the
corners of our country, especially
areag about which the hon. Member
from Madhya Pradesh and also from
Rajasthan spoke. The Bangalore
telephones factory is remarkably run
and production is made but we have
not been able to meet all the needs.
The demand for telegraphs and post
offices had increaseq but while con-
sidering these demands we must first
consider the demands of the back-
ward areas . .. (An Hon. Member:
Assam) ... yes, Assam. Assam is
quite different from the other States;
it is a strategic State. Everybody
knows what difficulties we ran into
when China attacked us there. When
we had been in NEFA, the complaint
that we heard from various section
of people including our military was
the non-availability of telegraph,
telephone and wireless communica-
tions. Therefore, when the emer-
gency came, they could not contact.
That was one of the reasons respon-
sible for the debacles in NEFA—want
of communication facilities, ‘The hon.
Minister Shri Satya Narayan Sinha is
not only responsible for this Minis-
try and administration of overseas
communication but he is also
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the Minister of Parliamentary
Affairs and the entire failures or in-
efficiency should be set right by him.
Therefore, I hope he will see and
think seriously about developing the
department and improving the com-
munication facilities by incrcasing ef-
ficiency.

Now, coming to my State, last
time also I referred to the want of
telephone and telegraph facilities and
such other amenities. I come from
an area which is only three or four
miles from the border arca. 1t is a
very important area from strategic
point of view as the House knows.
Telephone and telegraph facilities are
not available there. I am not criticis-
ing, but submitting to our _Minister.
Generally people in these areas are
backward and economically poor.
According to the rulesh of the P&T
department, if some area wants a
post office, they have to pay in advance
a certain amount and also bear the
administrative expenditure for some
years, on runners, peons, postmasters
and all that. The poor people could
not pay that much monev, My sub-
mission to the Minister, therefore is
that in tribal sreas, he should con-
sider some special relaxations so that
they may be exempted from payment
of this expenditure. I have been
trying to just have a public phone in
my constituency; it is onlv a few
miles distant from the public ecall
office. I am a member of the P&T
advisory Board and I have been
making this request. Still it has not
been granted to us. Thev say the
distance is not favourable and it must
be a paying proposition. Until and
unless it ig installed, how can you
determine the revenue T do not think
it is the proper way of doing things.
I myself established so many post
offices in my area, not only in my
constituency but in the other tribal
areas alsn, where they had to pay far
5 to 7 years or even 10 years for the
establishment expenditure of these
post offices. I am speaking of the
British timed. But even now, when
our country is an independent with a
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national Government, if the tribal
people are asked to pay in the same
old way, I do not think it is doing
justice, the tribal people could not
come to enjoy these facilities of com-
munications unless there is sympa-
thetic consideration. The hon. Minister
should think about this matter so
that the tribal anq backward areas
may get some special consideration.

Assam is a strategic zone. I have
been saying this all along, When you
think of Assam in terms of state, I
do not think in the timz of emer-
gency you can face the situation. I do
not know whether our hon. Minister
knows the place called Darravga the
Bhutan border from where China.
wanted to come to attack Assam. But
our Deputy Minister knows it very
well, There is no telegraph office nor
a public call office. I do not know whe.-
ther the army people have established
some of thesc offices there by now.
But we should not alwavs depend
upon the army for these things. We
should depend upon our own depart-
ment. I am glad that such an imnort.
ant department is run by the Minister
of Parliamentary Affairs. I request that
he ‘should consider specially the pro-
blems of the tribal people in this
regard and department run efficiently.

ft o wo giw (Fagww): sureaer
wEIeT, T AATHT FT AR F A
gfeqaTd gaTfinT g% &, 3 & W AN
wg a1 UF %) Ay § faeg ammrragio
Iq¥ ST FgRTE, TR A W
&% qeg 1 afadw &1 for% wrar @ W
g Rt A Yaa ot § 9% qEw A
TE | gEfey A A w6 ¥ Ay
e R e A A & ¥
fafire safeq WY 99 Iq AL a9F @K
qK WTH ST FT AT FEAT &Y T W
wwfg o q@ B TAW ET
arfer fir saw feaede #v st faea-
aifar § s ot fF awardr Sl @
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wrafag § 398 @A § 7 3 949-
FTO sy faend 7 gg Ofq ¥ faad
qIfw gH @0 wrarAY ¥ Iq A9 qE

g gfeawr faast & & qre,
YA qAA FHT IAGT qrAY TRE T
AYTE ¥ g 1 F weAY AgET A O39F
forg i 3T =gar § O SRR qim
dIqTg AT H 23,000 AX IRE
ifted @Y FT d6cT fhar & a9
TgT §I qT ANA §T § | TR w
tfF 1964 % QU 4 aF 17,009
T T § W aTEY AT A GF AT
¥ zafery o) T 978 Furg AT ITEAT
g FifF w¥ wa § ot i W 40
qIT gL & 6 HEHA T4 dgi W
oifee @s mar ¢ 1 AfFT § 39T e
9 A Hawg fearsa fe o o7 Q¥
gar® 95 g1 & 99 e R faar ¥ 019,
&y, maraqe Wiy S R 20,
20 WX 40, 40 FIA F AT FIE TEE
wifEg Adt & | § 979 IwATET FOW
fF g2 aF aro 1o afwT ¥ 357 wia-
A ¥ 9 T qTT FT ATTHIA F AT
TF gT 973 IATH ST e wfwT
BTTET AZY &, TIET AT R IT FT F47 &,
agi o g1 & fag 1 Afaasw &
I307 1 ¥ wrm w4 fF 4T Jaadig
I § T qIT FY 3AIEAT g1 F1AAY
W f37 3ATRT &1 747 WY IR Arfed
& gfrar agr fadr § agi g7 & fag
NEd TFAAM g SAqaT |

¥ 7 # fafqeex agn & Wk
TeEATEr F® f gAfET F g A%
qreE AR AT G & ITHT FTH Q€215
9z ATEH & g gaT § | {4 g W
& 3TAT graY & fF SA9T avearg faw
22 T3 WIZATT § | ST 911 AT 7FwE
& I & AR A0 709 FI4T F gFawg
& FTT FFEAT FA T 7T FC R
& 99 3g aF ao9E Fraq § fe o
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fa® 22 " WMEATT 9T FIA TG
ST @1 E | F weat ARy  fAdza w€ar
fF 3 39 22 ¥97 A1 wq@ FX I _A7AT
fag a0d & 359 g7 F FAarial
Frugmi war faa wrE W3¢ ¥
373 Wt ag wgarg wer fzar s wE
EIZA SI&T & T AT fremarar @ AT g™
UST FT gAY A& |

S Qe g ATE  fawmr &
FHAQ E IR AT oG T H TR
aure Ty T F  FIET IAWE HT
Tga w90 qOF ¥ gfwm frar g w%
g 9999 ¥ guga § | zafaq &
argar g fr % & #9 g fa § @1 g7
T @ faar orw, X & oWt S &
faq ag smawar agm & ww O
gT 2T & fawrr & s a9
@ fag axg § Usa ¥ FAAE 1
TIAY wEaqrEl A gAw & gfaar
faeat 8, fa@m@Ey & ) 38 @™
urfs faaft & 7@ giaar €7 ol Y Y
gad &Y A | HAT IT FY 78 glawr
T2 faaat 1 & @ art & faqw s8m
fF fae awg & Uo7 TR F FATfE)
F AT 987 F AW 9T @AW AR
g wrfE #t gigar fawdt @ 3 glaar
T AR AR T qIFN & AW F WY
faar

Qe g% 2&hTw fawrr & &-
IIfEl & @A & Iy qFwAT ) ghaar
AT A 3 AR gEw F R # 5
aga wfeard w1 qm w7 AT
W @ 39 F faq geax wHT A 99y
91F, Afwq ozt 99 & fag aF™ TR
AT GRS §, FHE WX W7 WEAWE
EHTEt awe faw svar 8, we @Y
qg AEM I BT WATIE FIAUT agT
g8 7 g A W 99 sHafEl & fag
HATAY qGT I T I947 2 qTfE 37 HY
Ty graeaY wfear gw Y g &
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[qi g @0 A7)
g w3t § 5 gw avaew § fafaeex
ATEE, T £TTF ST |

wa A & fafreec aga N 39 &
fawrr & o wafa g€ & 9w & fag
AR FAT § |

a1 f uF AT qIET X Figr qv
&t Wy aigm f5 w9 § ®w  °g swFEw
#! w17 fF gL UF  EFATHT sTF I
¥ oF AT A e wfe €Y
e g1 WA |

IqEAH WA, gH AN AT &
& s wfusifat 1 593 qraggy
gaEy &1 fawg wfe @ & foo
‘gafedom & wfumfat ¥ ey warfaa
AT T B, fraet a<g #Y 39 ¥ qwaTe
wTAT AT  qT g AT T § gafaw
Y duadiy AT ¥ w7 ¥ F9 4G
T 8 97 fF gT uF samw TR
g & TN M oF SHTE wifew
F1 IEqT @Y I |

wa # §8 " e a@ <
ot § | &1 1963 ¥ I 30-To
e v7, ¥ feett framm wm@ o
TR ATA 46474 T 4T | A
A F IR IF W 99 SR
440 T9Y 7 faer wrar @Y R 7€ T
gf wiife & ¥ g o § wri g we vy
# A a1 Afeq F w1 F AW 9%
q& 440 T¥ #7 fawr ¥ & fog A
fegr mar 1 & 3 @ v AR @
grafaa wfawifan w q@ fear o
% aqaman fF & § T 81 gF F
% frar feT ag o faw AR farg
Y W fear T § ? & F fawrr ) forar
& ga 1 qar T wre feosfae Og
fra s e fem g ? 0 dwaford
3 forg 7 AL FALH AT FTAZIH &1
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IR AR § frar @ Afeq ot aF
IF A A [ A qEe TEM AT
T8 frar & 1 & fufieexr wdlew ¥
ot w= fF ¥ g7 gvarg ¥ QoEN
FFT AT AQ qFraar FL | 59 A F
% fafreex aga & wgmar agm fr
& qdaw feased feasr ¢ ag qar
T fe wfac ga a0 # $1 A
At O 71 & vy ¥ ag
G FY § fora w7 awg & qH ag 140
TIY 1 ET WA 9T @7 & | O qEww
wrafagt &1 faanr qar Y 8] S W
feaws 1qg @ gd7 MMa@ g

&9 A4 q AATHT FY 1T FY qIT
A & fag ok % ooa 1 F fag
I F AW W Iw fawe fawed §
@& S § 5 oag g ARng
ity qfeq JAgETT ATE aw &
difrg 7 @ 1 afes o/ o1 g d
AT N T EIT F AW 9T A AT T
fewve a0 fF@d 9@

Shri S. M. Banerjee (Kanpur): Mr.
Deputy-Speaker, Sir, at the very
outset, I must congratulate the post
and telegraph employees on the
wonderfu] job they have done. At
the same time, I do not hesitate to
congratulate the new Minister who
has behaved so well in all the.All-
India conferences. I know wherever
he went to inaugurate the conferences
he hag created goodwill, a good indus-
trial relation among the workers. I
hope that he will maintain this, and
I assure him, as the president of so
many all-India unions of the post and
telegraph employees. of my warmest
co-operation at every stage to better
the post and telegraph service,
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I must say I would fully agree
with what my hon. friend Shri Daji
has said about the P & T Board. I
1o not want to dwell much on it
because the time at my disposal is
very little. But I must say that there
shoulq be some improvement of the
P&T Board. When this Boarq was
created, it was supposed to be an
autonomous body with full powers,
but our experience has shown that
this Board is unable to discharge its
«duties because of certain limitations.
I would request the hon. Minister to
accept some of the suggestions given
by the National Federation of Post
and Telegraph employees which are
very constructive, and I am sure that
the acceptance of these suggestions
will definitely improve the working
«0f the Board.

I also feel that more powers should
he given to the Member (Staff). I
‘have been pleading in this House
from year to year that unless the
Member (Staff) is given more powers,
it is impossible for him to alleviate
the legitimate grievances of the em-
ployees. We should not expect that
every time the federation officials or
the all-India union officials should go
and meet th~ Director-General. If
more powers are conferred on the
Member (Staff), things could be
squared up.

Then I come to another very vital
point and that is about the =zonal
reorganisation scheme. It was intro-
duced about four years ago, ‘and it is
nearly four years since the scheme
has been working in three zones, and
., this matter was fully discussed at the
annual conferences. I am sorry to
say that all the employees unani-
“mously passed a resolution that singe
the scheme has almost failed it should

be abolished. I have a reso-
lution passed by them unani-
‘mously requesting the Minister

and the Director-General to do away
with this, because it has not served
the purpose. I am sure if the minis-
ter examines this objectively, he will
<ome to the conclusion that this
should be done away with.
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I come to the question of linemen
in class IV. Much has been said in
this House previously about the pro-
blem of casual labour, Mr. Daji also
has referred to it. Government have
accepted that the contract system
should be abolished and they have
also introduced a scheme of decasua-
lisation in railways and other depart-
ments. So, I request casual labour
should be abolished. Now the P&T
department has expanded and I am
sure these casual labourers can be
converted into regular employees.
That will give them more security
and in return they will give their
best to see that the department
improves.

I must also cxpress 'my concern
over the awful conditions of the
extra-departmental employees. A
committee was appointed at the time
of Dr. Subbarayan. They submitted a
report which was accepted in some
portions. Yet, their condtion is so
wretched that it produces horror and
pity. The minister, with his heart
which beats for the commmon people,
will, I am sure, rise to the occasion
and see that their conditiop improves.

Coming to the telephone training
allowance, at present it is gurprising
that the linemen are getting only
Rs. 3. It should be increased to Rs. 10.
If there is a proper objective discus-
sion, I am sure we will be able to
convince the minister and the officials
that this deserves consideration.

The house rent allowance of line-
men is only Rs. 2. It should be in-
creased to Rs. 10. Is there any palce
in the country where a house can be
had at Rs. 27 Even for sleeping on
the foot-path in Delhi, Calcutta and
Madras, certain contractors charge 4
to 8 annag per night. They earn
money out of the misfortunes of the

poor people. I request that this
allowance should be increased from
Rs. 2 to Rs. 10.

I would also invite his kind atten-
tion to the condition of sorters in
the RMS. A new system has been
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introduced and it has become impos-
sible for the sortcrs to work
smoothly. 1 have seen how the
sorters work in places like Kanpur
and Allahabad. Had I been in their
place, I would have sent the
dak meant for Bombay to Madras or
anywhe.c clse. But they have a cool
brain and they send the dak to the
proper destination,

Coming to the construction of
quarters for the ‘employees, I am gne
with the Federation when they say
that some special allotment should
be made in the fourth plan for this
ourpose. In the P&T colonies, hardly
10 per cent of the " employees are
given quarters. It is high time more
funds were allotted for construction
of quarters.

About dearness allowance, refe-
rence has been made in this House
many times before the Finance
Minister and other ministers and be-
fore Government as a whole that the
D. A. of those who in the lower
scale-getting Rs. 70 to Rs. 109 and
from. Rs. 150 to Rs. 209 should be
increased.. This ghould be considered.
le '‘may say he is not the Finance
Minister. But if he pulls his weight
properly in the Cabinet, I am sure a
decision can be had in favour of
these employees.

In conclusion, I request the minis-
ter to issue stamps in the name of
some persons I am going to suggest.
He should agree to issue a stamp in
the name of that great Mythili Saran
Gupta, who was a great poet and also
in the name of Sisir Kumar Bhaduri,
who was known as Natya Samrath,
who belonged not only to  West
Bengal, but to the whole of India. I
also request that stamps should be
issued in the names of renowned
artistes and musicians like Vishnu
Digambar,” D. V., Paluskar and Ustad
Faiyaz Khan. I am happy the minis-
ter has issued a commemorative
stamp for Ganesh Shankar Vidyarthi.
I hope he will bring out a stamp.
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in the name of the late Maulana
Hasrat Mohani who sacrificed the last
days of life in the national cause. I
also hope that a stamp in honour of
that great politician and poet, Pandit
Balkrishna Sharma, will be issued
Very soon,

Shri Mahesh Dutta Misra
(Khandwa): Sir, at the very out:et,
I wish to congratulate the minister
for having accepted the responsi-
bility of the communications depart-
'ment. I hope he will continue to be
the Minister of Cofamunications for
some more time, because a great res-
pon-ibility rests on his shoulders.
One of the most essential serviceg in
this country is being neglected by
the Government agencies as such.

In the beginning, I would like to
raie two demands of Madhya
Pradesh. One is about the transfer
of the office of the central circle
from Nagpur to Bhopal. I hope the
declaration made by the minister of
Bhopal would be implemented that
the office should be shifted before
July. 1 hope he will say something
in this regard on the floor of the
House al:o. Although I am quite in
sympathy with the grievances of the
Berar and Nagpur people, I do not
want that the golution of their grie-
vances should be made a condition
precedent to the transfer of the
central circle from Nagpur to Bhopal.
I would like that their grievances
should be looked into and all possible
steps should be taken to satisfy them.

There has been again a complaint
from the people of Jabalpur that the
Telegraph Workshop, which has
shown a good deal of efficiency and
output has not been given due en-
couragement. The need for the ex-
pansion of this Telegraph Workshop
has been there. There have been
suggestions made in the past about
it, but the expansion programme has
not been implemented.

Now I come to the various sugges-
tions made by Mr. Daji, Mr. Banerjee,
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Mr, Pandey and other friends. Al-
though I would like to endorse them
all, but I shall not do it in the same
language in which Mr. Daji put it,
becausc it makes all the difference
when a person speaks as an opposi-
tion member or as a member of the
treasury benches. Still we agree
with the basic demand that the P&T
Board should be put on a par with
the Railway Board. There are so
many discrepancies in the running of
this Board without any powers, but
with more liabilities. The labilities
which are there in the Railway
Board are put on the P&T Board,
but the powers. autonomy and initia-
tive hrave not been granted. I would
like to endorse the demand by say-
ing that it should be put on a par
with the Railway Board, because
P&T is equally important. It is one
of the important public undertakings
with a commercial bias. So far as the
commercial aspect of P&T is con-
cerned, it cannot be left {0 the wishes
or caprices of the Home or Finance
Ministry personnel. It has its own
needs and it should have all the in-
itiative that it requires. There
is a great need for making cer-
tain changes in the organisational and
administrative set up in the P, & T.
Department. T think the need to look
after these changes in the P. & T.
Department is more important than in
other administrative departments. I
would like to emphasise on the point
that so far as the administrative as-
pect of the P. & T. is concerned, there
should be a committee set up to look
into the day-to-day grievances in de-
tail, because when I come into con-
tact with the workers I find that they
have certain grievances and most of
their grievances are in connection
with administrative personnel or the
whims and caprices of the bosses.

These are some of the things that
are related to the general characteris-
tic of the country as a whole because
our : dministrative machinery—I1
would like to be a little frank with
the administrative set-up in our coun-
try—is still dominated by the feudal
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spirit of the British Empire. They are
still dominated by the impression of
bara saheb. Therefore, whenever I
go to my union friends I tell them
that some day they will also become
bara sahebs and therefore they shonld
not forget that the complaints thut
they were making against their bosses
might crop up against themselves..
Therefore, this is a kind of general
malaise in the country, this bara saheb
mentality. But it assumes greater im-
portance as far as the P, & T. Depart-
ment is concerna2d, because the
workers there are concerned with one
of the most essential services for the
people, and when grievances from
them come and compiaints accumulate
the whole P.&T. department is defam-
ed. Here, in the House, also occasional-
ly we hear of telegrams, letters and
other things not properly looked after.
There are delays. Sometimes the
newspaper people are also very enthu-
siastic about publishing certain things,
that a post-card took five years or ten
years to go from one place to another
or that a telegram was delivered
after a couple of months. All these
things crop up.

But there are only very few such
examples. Normally the P & T.
Department works quite efficiently
and honestly. Let me, Sir, in this
House, congratulate the P & T wor-
kers that in spite of the distress and
difficulties experienced by middle
class people in the country due to
price rise and various other things and
also due to the administrative diffi-
culties, they are working very hard,
quite honestly and very efficiently.
Therefore, their reeds and their
grievances assume greater importance
and they must be looked into by the
Department and also by the Govern-
ment,

I would like to emphasise only a
few points so far a3z parity with the
Railway Board s concerned. First of
all, as I said, all the liabilities have
been imposed on the P & T Depart-
ment but not the initiative and auto-
nomy. In matters of revenue reserves
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and renewal reserve fund, the P & T
Department is treated on the same
basis as the Railway Board. They are
asked to give the sume dividend, The
responsibility is the same. So the
moncy must be reserved to be used in
the event of any contingency. But,as
I said last year, the contingency never

ariscg and the P & T Department has .

never been found wanting in paying
the dividend. Where is the necessity
of aliocating all the revenue reserves
towards this fund? Something must
be given back to the P & T Depart-
ment. When we wany to take
something, we find so many notes
coming from the I'inance Ministry
and matterg are delayed and delay

in this particular essential service
causes havoc. There is no scope for
improvement. We cannot have any-

thing. In the case of staff quarters,
against a sum of Rs. 120 crores that
was demanded by the Department I
am told that only Rs. 40 crores is go-
ing to be sanctioned in the Fourth
Plan. From this we can understand
as to how the Government of India
in the Finance Ministry or in the
Home Ministry deal with the P & T
Department. It is not considered on
a par with the Railways because it is
not considered as important as the
Railways. Therefore, I endorse the
demand made by my hon. friends
that it should be made completely
autonomous and completely on a par
with the Railway Board. Unless
these powers are given the P & T
Department cannot become as efficient
as we want it to be,

I will give you only two examples.
in matters of break of service the
Home Ministry is consulted and with
-out getting the approval from the
Home Ministry the P & T Department
does not proceed in the matter, Simi-
\arly, in cases of re-constitution of
cadres—a few cadres—the Finance
Ministry is to be consulted. Files
are locked up there and they do not
tome to the P & T Department very
vasily. Therefore, all the work s
held up. This delay in matters of
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the P & T Department, as I said,
creates havoc. As I said, this is one
of the most important reasons why
the P & T Department does not work
as efficiently as people want it to be.
Therefore, in most of these matters
where any commercial undertaking
would have all initiative and all the
powers, the P & T Department is
denied initiative and autonomy. It
is very necessary, therefore, that
looking into the commercial aspect
of the thing and looking into the
public undertaking aspect of the
whole department, all these powers
should be given.

Secondly, I would like to emphasise
that in a society which wants to go
towards a socialist and democratic
goal, to achieve a really democratic
goal it is necessary that certain heal-
thy traditions are laid in this depart-
ment. Administrative changes and
reforms may not matter much in some
other department, but in this parti-
cular department administrative
changes and reforms cannot brook
any delay. Therefore, when you are
not giving complete satisfaction to
our workers in matters of dearness
allowance and other things, at least
give them a very healthy and a very
democratic set up in which the feudal
mentality of the bara saheb and bos-
ses would go away and there would
be enough of sympathy, humility,
liberality and democratic temper
shown by officers and they would try
to deal with people in such a manner
that the democratic socialist goal is
achieved at least in the P & T De-
partment.

Shri Cubbaraman (Madurai): Mr.
Deputy-Speaker, Sir, I thank you very
much for the opportunity you have
given me to speak on the Demand for
Grants relating to the Ministry of
Communications. After persistent
and continuous demand the Govern-
ment agreed to form the P & T Board.
Though it has been there for some
years it has not been functioning as
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it was expected to. I join some of my
predecessors who talked about the
hardships suffered by the P & T Board.
Though it is said to be an autonomous
body, its functions are conditioned and
limited by other departments like
Home and Finance. I would like the
hon, Minister to go into the matter
and see that the P. & T. Board func-
tions as an autonomous body as the
Railway Board.

Housing quarters are most import-
ant for any worker. Unless the work-
ers have got good accommodtion their
efficiency is very much affected. When
we have got nearly one-third of the
railway workers being accommodated
in good quarters as far as the P. & T.
workers are concerned not even 5 per
cent of them have been provided with
quarters. The allotment set apart for
accommodation or constructing quar-
ters is very low. It should be in-
creased. Especially in big cities like
Bombay and other places the workers
find it very difficult to get houses at
reasonable rent. Though it may not
be possible to invest large amounts on
construction of houses I would like to
suggest that in those places 50 acres
to 100 acres of land may be purchased
and houses may be constructed as
and when funds are available. Any-
how I would request the Government
to raise the amount set apart for
housing and build as many houses as
possible.

15.39 hrs.
[MRi, SPEAKER in the Chairl.

I would like to place before the
hon. Minister some important points.
In Tamilnad as we all know, one of
the reasons for anti-Hindi agitation
was that post-cards, money order
formg etc. are printed in Hindi
Sometimes, English is also added to
Hindi. But that is not enough. Until
a few years back, these formsg were
available in Tamil. So, I would re-
quest that money order forms, post-
cards and other forms should be
printed in the language of the region.
If necessary, English and Hindi may

be added alcng with the
language.

regional

An hon. Member: That is not pos-
sible,

Shri Subbaraman: If that is not
possible, the language of the originat-
ing place should be there in money
order forms and post-cards,

Then, even though the availability
of formg has improved somewhat of
late, the position is still not quite
satisfactory. In some of the small
post offices even now forms are not
available when people ask for them.
I hope that will be attended to.

Though there is a great demand for
telephones, the supply position is not
satisfactory. To meet the increasing
demand, telephone equipments and
cables should be ‘manufacturedq in
larger numbers.

Whenever we do not get the num-
ber we want when we dial we com-
plain to telephone No. 191 or Ssome
such number, Then we are referred
to some other number. Even when
we refer to that number many times
we do not get a satisfactory reply.
In order to avoid inconvenience to the
public these things should be pro-
perly attended to.

Also, in big cities like Madurai, coin
phones may be fixed at the railway
stations and central bus-stands.

1 have one more point of local im-
portance to make. Madurai is a big
city and junction. The RMS office at
Madurai junction is a very small and
crowded one. Though it served its
purpose well some years back., now
that its activities have expanded the
place looks very crampeq and that
office is not able to function properly.
I would request the Department to-
construct a separate building for RMS
or ask the railway authorities to give
them more gpacious accommodation.

With these words, I support the
Demand for Grants relating to this
Ministry.
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The M:nister of Communicaticns
and Parliamentary Affairs (Shri
Satya Narayan Sinha): Mr. Speaker,
Sir, I have heard with great atten-
tion all the hon. Members who have
taken part in this discussion. The
House is perhaps aware that this is
for the third time that I have come
before this House to get the Demands
of the Ministry of which I have been
in-charge, passed.
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On the previous two occasions, it
was. my good' fortune that I received
from all sections of the House not
only ordinary bouquets but very or-
namented bouquets and, if I may say
s0,” perfumed bouquets also. This
time I had anticipated that I would
receive some brick-bats also.

.Shrl Daji: How can that be?

Shri Satya Narayan Sinha: In the
case of the Department, big as it is,
it is quite natural......

Mr. Speaker: Nobody would throw
brick-bat on perfume,

Shri Dajl: You ought to be in the
Opposition,

Shri Satya Narayan S'nha: But I
must admit that even some brick-bat
which has been thrown at me has
been done so mildly that I did not
feel it hurt. One unique thing has
happened. The hon. Member oppo-
gite—perhaps I am the Member who
is here for the longest time in the
House; 1 make an exception in the
case of Dr. Aney—has for the first
time thrown some bouquets. It is my
very gool fortune because he is al-
ways critical and even then he has
said something good. In my case, the
hon. Member has been very kind.
It is a unique thing,

Shri Daji: Take it with a pinch of
salt.

Mr. Speaker: He is not doing jus-
tice to Dr. Anev because bouquets are
never thrown but they are offered.

Shri Satya Narayan Sinha: Thank
you. I stand corrected.

Sir, I am one of those who always
welcome constructive criticism. It is
the salt rf democracv. What is demo-
cracy without criticism? I believe in
the old saying of the great saint
Kabir :

fre-fr3 —fat girr =2 g
‘“You must have your cirtics even

in vour courtvard so that they may
always reming you of your failures, of
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your shortcomings, of your draw-
backs.” And they are our best
friends, not those who ccme and play
sycophants, They are no good. k
may tell you that in democracy we re-
quire them but not those who do no#
see any good and who go on criticis
ing. With rezard to such critics, one-
should not at all be anxicus to pay
any attention to them. But with re-
gard to a constructive criticism, if i#
comes from any quarter, a man whd
is in-charge of any responsible work
in democracy shou'd be very parti-
cular.

-Only one request, if I may make
with your permission to the hun,
Members of this House is that, by all
means, they may criticise but they
must also take care to see the backe
ground in which a particular Ministry
or a particular individual is function-
ing. The background and its context
is very important. I would, there-
fore, before I come to defend the
points which have been raised, make
one point particularly in regard to the
Department of Telephones about which
generally we hear so many complaints
from all sides. I am quite conscious
of the difficulties that the Members
have to face. I have to face the same
difficulty sometimes. And you must.
know that even if I make a call, 1.
never disclose my identity that I am.
Minister in-charge of Communica-
tions. I know the difficulties. Bup
with regard to this particular item,
that is, Telephones, I would requess
the Members to see how this thing hap-
pens and what is our difficulty. In
Bombay alone, 20,000 telephones are
working since 1924. The life of those
instruments is only for 25 years. They
became wo~n out, practically dead, in
the vear 1949 and still we are trving
to whip the dead hor-e. The design-
and pattern of the equipment was .
mnade for taking four calls per phone:
per dav. But actually they carry e
load of “6 ralls per phrne per day,
that is, four timeg overloading. As..
recards the duration, the equipment
was designed to take the load of each.
call for 80 to 90 seconds. But actually
the holding time is 4} minutes, that’
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[Shri Satya Narain Sinha]
is, three times overloading. And all
‘this overloading is on the worn-out
equipment whose span of life was
over in 1949. You can well imagine
what performance you can  expect
from such instrumenfs. Of course,
you can very well say that the only
solution is to scrap the whole thing
and get new things. We ure trying
to do it, but it is not so easy to do
it overnight. You are aware of the
financial stringency that we are pass-
ing through. As Shri Daji hag said,
and to some extent, rightly too, when-
ever we want to get any project or
scheme sanctioned, the Finunce Minis-
try is there, Of course, it is the
legitimate duty of the Finance Minis-
try which it is doing, because it has
always to act as a check on the other
Ministries. But the Finance Minister
alsg cannot help it, because the over-
all financia] position is knowpn to
-everybody.

16 hrs,
&t v Tt oA

‘Shri Satya Narayan Sinha: It is
very easy for my hon. friend to say
so. But I would like him to consi-
der his own case, because then he
will realise the difficulty.

Given the limitations both of volume
‘apd of technical equipment and also
the natural imperfections of human
beings, I beg to submit that the per-
formance of this Department is not
‘bad.

Shri Shinkre (Margagoa): Not very
‘bad.

sh Tt @ ¥ AT R

-Shril Satya Narayan Sinha: That is
‘what 1 am saying. I do not claim that
it is very good. At least I can say
that it is somewhat satisfactory. 1
do not mince matters, I call a spade
:a -8pade.

IR WERY WX N &
g A At f aw e
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Shri Satya Narayan Sinha: I bava
sent round a small brochure to hon.
Members. I do not know whether all
of them have cared to go through it,
because the other day when I met
some hon. Members they said that
they had not receiveq it. Perhaps,
they do not care to look into the
papers which are being sent to them.
In that brochure we have given ex-
tracts giving the opinion of foreign
correspondents and agencies regarding
the P. & T. services and the services
connected with overseas communica-
tions. 1 would crave the indulgence
of the House to mention a few of
those extracts; if my hon. firends had
cared to go through the brochure,
they would have founq out that some
of the foreign correspondents had paid
glowing tributes to our services, re-
garding them—I am just quoting—as
‘first class service and one of the best
seen anywhere in the world’; in ano-
ther place, the brochure says ‘excel-
lent service’, ‘could not have been
better’ and so on. I would like to
point out that these foreign corres-
pondents and dignitaries go rounq the
world to various countries and see the
functiong elsewhere, and, therefore,
they have a definite criterion for jud-
ging the performance of the P. & T.
services in India as compared with
those in other countries. I admit
that there may be some tributes paid
only out of courtesy, but certainly if
they had seen defects and had suffer-
ed from the deficient working of these
services, as some hon. Members here
have, then they would have come out
with complaints. The mere fact that
no complaints were received and only
compliments were given by them, I
think, goes to show that our services
do come up to a satisfactory standard.
The people who have come from vari-
ous countries have compared our ser-
vices with the services they get in
their own countries and then have
paid these tributes.

Shri M, R. Krishna (Peddalli):
After all, they will have to be gene-
rous when they come here.
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Shri Satya Narayan Sinha: That
does not mean that [ am self-compla-
cent or that I am indulging in self-
praise. I am only trying to high-
light what may be lost sight of or
underwritten in our mood of criti-
cism 0 only find out our shortcom-
ings. I am not saying that the Depart-
ment is perfect and that there is no
defect in its performance. There are
quite a number of them and they have
tn be remedied as soon as possible.
There is scope and also a need for
improvement. I know that some times
some people fail to get their telephone
cal] matured or fail to get their lctter,
or their telegramis not delivered in
time, and the individual concerned
_suffers cent per cent loss on account
of that. The plea of a small percen-
tage of defects is no consolation to
him. What I want to bring out is that
our attainment has been short of our
aim at perfection due to some unavoi-
dable reasons. It is no¢ that we must
not aim at perfection; that is a thing
which everybod should try in all
walks of life, and particularly in a
Department which has to serve the
public,

Ever since 1 took charge of this
Department 1 have all the time been
emphasising that in order to improve
matters we must eliminate delays. I
have been telling my friends inside
and outside the House and elsewhere
and all the officers of whichever Min-
istry has come under my charge that
all this talk about sadachar and other
things will not be able to eliminate
the corruption which is prevailing,
but nine out of ten cases of corruption
will disappear the day delay is elimi-
nated. There is no doubt about it.
Delay is the mother of 90 per cent of
corruptions. If we try to delay mat-
ters, then it breeds corruption, for
instance, delay in taking decisions, de-
lay in giving telephone, delay in
booking telephones, calls and so on;
if you analyse all these things you
will find that delay is the mother of
90 per cent of the corruption cases
which are prevailing here today.
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You will be glad to note that ever:
since I have taken charge of this.
Ministry, I have askeq my officers to
avoid all delays. You would forgive-
me if I say that I do not keep any
file with me for more than 12 hours
even; in spite of the fact that I hgve
not been used o this kind of adminis-
trative work, and it is a new thing
for me, I have still tried my best not
to keep any file pending with me for
more than 12 hours.

Mr. Speaker: Is that the reason for:
not delaying?

Shri Satya Narayan Sinha: I h.g’ve-
also asked my officers to give me a
return, fortnightly anq monthly, show-
ing how many files they have receiv-.
ed, how many files are pending, why
so many fileg have not been disposed.
of and so on, and they have to sub-
mit explanations in regard to delays,.
and the result has been that many old:
files have started coming out of the-
archieves. It is a fact which I gm.
mentioning. But I would like the:
House to appreciate the steps taken to.
avoid delay.

There is one other thing which 1
should mention. I do not beljeve
very much on this kind of noting
and counter-noting and writing notes
on the flles. I have started discuss-
ing matters with the members of the
P, & T. Board. My hon. friend Shri
Daji has rightly said that the powers
of the board should be enhanced.:- T
must say that nobody would be hap-
pier than me if the Board would get
more powers, but with whatever
power it possesses at present, we are
working at best possible speed and
efficiency. As I have said every week
we meet, sometimes twice a week and
sometimes even more than twice. We
meet across the table; all the members
of the P. & T. board come, and we
discuss all the problems there. We
have free ang frank discussions;
there are no inhibititions there. The
result is that we have been able to
take quick decisions. As many as
90 decisions have been taken so far.
You will Be surprised to kmew that
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some of the officers below feel that
we have taken so large a number of
+decisions that it is rather difficult for
-€hem to implement those decisions.
"The gear has been reversed now.
.And they say that I am going very
Last.

8hri M, R. Krishna: They may be
‘wrong decisions also,

Shrl Satya Narayan Sinha: I would
ke to tell. hon Members that I may
also take wrong decisions sometimes;
I do not mind taking ever wrong deci-
sions but decisions should be taken.
It is much better that wrong decisi-
ons are taken sometimes than that we
should wait and play Hamlet all the
time thinking ‘To be or not to be’,
because that kind of thing is not
good. I have therefore told all my
officers that if they commit bona fide
mistakes in taking quick decisions, I
shall defend them and support them
{n all possibility and probability.

‘Shri Hem Barua (Gauhati): If de-
-cisions are not implemented, then the
«decisions become abortions.

‘Mr, Speaker: Order, order.

‘S8hrl Satya Narayan Sinha: Let
there be delivery first. Then there
‘will be no abortions,

‘There are a large number of forms
4n thig Department. In order to eft-
ect economy, I have asked them to
see how many of them can be eli-
‘minated, because some of them are
absolutely redundant and there is no
dount about that, and in the case of
som. of the formg their size can be
ghortened. 1t is such a huge Depart-
ment which handles a large volume
of work. Some hon. friends have also
mentioned this fact that the Depari-
ment handles about 1.50 crores of
letters every day.

I would beg of Members to just
consider this, It is true that some
letters were not delivered and some
telegramg were not delivered in time.
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Such mistakes may be there.: -But

we handle every day lakhs of tele-
grams. We handle every day one
crore fifty lakh letters. TR

. A}
Shri Kapur Singh (Ludhiana): How
many of them reach their destination?

Shri Satya Narayap Sinha: I am
coming to that.

Even if five mistakes are committed
in a thousand cases, I would consider
the performance first cla:s. Out of
1 crore and 50 lakhs letters handled
everyday, if 1,000 or 2,000 go wrong,
I do not mind. After all, we must
look at it against the background of
the quantum of work they handle
everyday.

off army © WEY WERwW EY ag
- gfrarz qaa § 1 oF N qu g A
wifge

Shri Satya Narayan Sinha: I have
already said that for these people
who do not get the letter in time the
loss is cent per cent. I have said
that. But I would just place before
you for your kind consideration the
immensity of the work handled.
After all, nothing is perfect in the
world. Human machinery is never
perfect. If Shri Bagri were to handle
this, I am sure he would commit more
mistakes than what these people do.

st ay fewd (FX) : &
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Shri Satya Narayan Sinha: As re-
gards forms, we very recently intro-
duced g scheme for the sale of M.O.
forms. This has been criticised. This
scheme was brought into effect from 1st
March 1964, the sale price being ad-
justed against the money order com-
mission. Shri Bagri mentioned about
Satya Narayan Katha in this connec-
tion. Perhaps he ought to know that
whenever a man is in trouble, it is the
Satya Narayan katha that is recited.
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That is the Hindu belief, and being a
Hindu, he should realise that Satya
Narayan katha is always essential for
a man whenever he is in distress.

I was speaking about levying a
charge on money order forms,
Why was it done? I would beg of
Members to consider this. The charge
is 3 paise per form. This was done in
view of the fact that money order
forms being available free of cost,
there was a huge wastage. Some peo-
ple used to take them to their homes
for lighting the fire or choolha.

Shri Hem Barua: That is not true.

Shri Satya Narayan Sinha: These
forms being free, they used to take
them free to their homes. They are
thick. You could get any number of
forms you required. So this was done.
Hon, Members will be glad to know
that this scheme hag resulte in a
saving of money order forms of the
value of more than Rs. 3 lakhs, and
wastage which was about 23 per cent
has been completely eliminated.

Hon. Members might have noticed
that very recently—on my initia-
tive—the department introduced a
foldable envelope, as an experimental
measure in Delhi, for the use of send-
ing telegrams and thereby elimirated
a separate envelope that vraz used.

. Shri Hem Barua: What is that?

Shri Satya Narayan Sinha: You use
a foldable envelope. That will save
money and also time, because you
do not require a lifafa. I do not be-
lieve in lifafa. Therefore, it has been
introduced.

Besides this, we have also decided
to introduce a scheme of giving
awards for the best suggestions avail-
able from the employees of the de-
partment. This Is for the information
of my hon. friend, Shri Daji, who
mentioned about it. We are contem-
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plating to have three such awards:
first, second and third, for the postal,
telegraph and telephone branches,
and also merit certificates when the
suggestion does not come up to the
standard to merit an award. I am
sure those who work in the field
know well how and where econcmy
can be effected and what simplification
can be introduceq conducive to cffi-
ciency of the services. They also know
what are the handicaps we suffer
from, as only the wearer knows where
the shoe pinches. I am sure when
this scheme of awards gaing currency
and the workers take to it, we shall
have many fruitful suggestions com-
ing from them. I assure the House
that we will give the all possible at-
tention to them and see that if the
suggestiong are really good, they must
be given effect to.

As regards installation of latest
equipments in the telecommunication
field, the strides of progress have been
impressive. As hon, Members are
aware, direct dialling scrvices are
already available between Dethi-
Jaipur, Delhi-Agra, Delhi-Kanpur,
Agra-Kanpur and Kanpur-Lucknow.
At present, they cover a distance of
500 kms. When our plan of co-axial
cable is completed and cross-bar
trunk automatic exchanges are instal-
led, we will have direct dialling in-
terconnecting thirty importart cities
and covering a distance of 2,090 kms.—
a performance in the field of telecorn-
munications which can well be a mat-
ter of pride for any adavnced coun-
try. In order to facilitate introduc-
tion of direct dialling system, we are
also going in for microwave radio
links which will provide hundreds of
channels, enabling wus to introduce
direct dialing system. By the end of
the Third Five Year Plan, we are ex-
pecting to have about 2,300 kms. of
microwave links. Let me add that
laying of co-axial cables is being done
at the rate of 2,000 kms, » year and
microwave radio system at the rate
of 1,000 kms. a year. Besides these
steps, we have undertaken a big
gcheme of tetecommunications for rail-
way electrification, About 500 krus. of
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¢able a year are being laid along AC
electrified railway tracks for use of
the Posts and Telegraphs and the
Railways.

About local telephones, the stride
of progress has been, by any stand-
ard, impressive. From world statist-
jcs, the rate of expansion of tele-
phones in India has been from 5,18,026
in 1962 to 6,02,630 in 1963, that is,
more than 16 per cent increase over
1962, which is the highest percentage
increase in any country in the world.
In the current ‘year, we have not
reached that. But this is the expan-
sion. This year we are expecting to
provide 90,000 additional telephones.
Hon. Members will be glad to know
that the target of 3 lakhs of tele-
phones to be provided in the Third
Plan has already been reached and
the target has been raised upward to
4 lakh telephones during the Third
Plan period. T think very few targets

in any plan have been overreached
like this.

~ It we compare the P&T services as
they were before independence and
efter independence, there has been
rather phenomenal progress. I crave
the indulgence of Members to
quote a few figures. Before
independence, We had only
22,000 post offices; now we have
94 000. We are going to have 1,00,000
before the Third Plan period is over.

Similarly, the telegraph offices
have doubled since independence. On
the postal side, we expect to have
about 1,00,000 post offices at the end
of the Third Plan. As hon. Members
know, our aim is to spread within our
limitations, a network of post offices
in the urban and rural areas in a
manner that no citizen of the coun-
try may have to cover a distance of
more than one kilometre in urban
areas and three to five kilometres in
rural areas to avail of the postal faci-
lities. We are progressively investing
the post offices with the powers to do
savings bank work. In 1847-48, savings
bank work was done only in 10,000
post ofices. Now there are 47,500 post
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offices doing this work. 35,000 out of
79,200 post offices in rural areas do
savings work, that is, about 50 per
cent post officeg in the rural areas are
doing savings bank work. All these
post offices have been used for sale
of National Savings Certificates, Na-
tional Plan Certificates, National De-~
fence Certificates and other schemes
aimed at gmall savings.

Telex has been our latest innovaticn
and we are also contemplating to in-
troduce the Gentex system of circuits
switching between important tele-
graph offices by the end of this ycar.

Overseas Communications
continued to make progress during
1964-65. The internationa] telex ger-
vice, which was introduced for the
first time in June 1960 has been ex-
panding very rapidly. Subscribers on
the teleX system in India in any of
the cities of Bombay, Ahmedabad,
Calcutta, New Delhi and Madras now
have access to all the overseas telex
channels operated from Bombay, Cal-
cutta or New Delhi. India has at pre-
sent twelve telex channels working
with London. Manila, Hamburg and
Osaka. Through these services, inter-
national telex connections are now
available with 54 countries of the
world.

Service

Our international telecommunica-
tions are all on the high frequency
radio system with the exception of
some very old telegraph submarine
cables. We have therefore been ex-
ploring the possibility of adopting
high capacity communication systems
which would improve the quality of
services, As hon. Members are aware,
we have recently signed the Satellite
agreement in February, 1965 for the
establishment of Global Satellite
Communication Systemg along with
several other countries of the world.
The total cost of the Satellite System
is expected to be between 200 to 300
million dollars. India’s contribution to
the capital cost of the system will be
0.5 per cent of the total cost. The
completion of the Global Satellite
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System  will give India accesg to
modern large-capacity high-quality
telecommunication channels through

which all forms of telecommunication
facilities can be provided. For the
utilisation of the Satellite communi-
cations, India will need to establish a
ground station, Such g groung station
iz at present estimated to cost about
Rs. 3 crores, with a foreign exchange
component of Rs. 2.25 crores. We
have yet to persuade the Finance
Ministry to agree to it. I hope they
will agree.

Having established a ground sta-
tion, we will have to rent the num-
ber of Satellite channels required for
the carriage of our international tele-
graph and telephone traffic. I am giv-
ing all these things for the informa-
tion of the House to show that even
in comparison with all the advanced
countries, we are trying to do our
best.

There is also a proposal for exten-
sion of the large capacity submarine
co-axia] cable system from Malaysia
to India. After we get both Satellite
communications and submarinecables,
I hope there will be a highly efficient
ang integrateq syetem of global tele-
communicationg free from any defects
or deficiencies experienced at present.

We are establishing a network of
wireless monitoring stations in the
country to provide necessary moni-
toring information for the Wireless,
Planning and Co-ordination Wing to
assist it in itg task of radio frequenc-
ieg management and enforce-
ment of national and internn-
tional regulations. Such stations are
already functioning at Delhi, Nagpur,
Bombay, Calcutta, Shillong, Srinagar
and Gorakhpur and another station
at Madras will start functioning
shortly. These stations are equipped
with necessary specialised equipment
to enable them to supply required
data for all types of transmissions.
Further equipment is being obtained
for this purpose. These monitoring
stations also carry out
operations to the extent possible for
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detecting transmissions which are
unauthorised or which violate licens-
ing conditions in order to take suit-
able action against these operations.
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Shri Satya Narayan Sinha: Our-
factory, the Hindustan Teleprinters -
Limited at Madras, has made halting
progress for want of suitable build-
ings. The building of the factory has.
been completed, and the work is get-
ting into full swing. We expect to-
achieve the production target of 1,326
unit machines for 1964-65.

Now I come to the Indian Telephone
Industries Limited, and I would beg
of Members to listen to the uchieve-
'‘ments of this public sector under-
taking.

Shri Harish Chamdra Mathur (Jal-

ore): It has got the President’s prize;
we know it.

Shri Satya Narayan Sinha: Hon.
Members are aware that this public
sector undertaking wag awardeq the -
Silver Shield by the Committee on
Presidential Awards for being the
best among the public undertakings
selected for best all-round perfor-
mance during 1962-63. This stood first.

The gales of the Indian Teclephone
Industries Limited during 1963-64 were
Rs. 9.30 Crores as against the target
of Rs. 8.10 Crores. For the current
year, the sales target is Rs. 10.92°
Crores. We hope to achieve this
target also. The efficiency of all In-
centive Shops, taken as a whole, for
the year 1963-64 was 110.40 per cent
as ggainst 102.94 per cent in 1962-63.
This entitleq each worker to a pro-
duction bonus of Rs. 178 for the year
1983-64.

Hon. friends opposite, Shri Daji and’
Shri Banerjee, will recall that in this



70s1 D. G.—Deptt. of

[Shri Satya Narayan Sinha]

ITI there wwas some quarrel going on,
and I was appointed arbitrator. I
would request them to go and a_k the
workers, and tney will give their re-
action to my award. Some question
were raiszd about the export of the
telephone instruments. You know that
we were bound by some agreement in
1948 that we could s21l our production
only in Burma ang Ceylon. As re-
gards the export to the other foreign
countries, the agreement placed cer-
tain restrictiong on us and this agree-
ment came to an end only in 1983.
We are now free from those restric-
tions and as such we are prepared to
export about twenty per cent of our
producton from the Indian Tele-
phone Industries Limited and efforts
are being made to find a market ab-
road. In these days of competition in
the international market our exports
can be built up only slowly. In 1962-
63 our export was only for Rs. 38,000
and in 1963-64 it has gone up to
Rs. 556,000 and I hope that this
amount will increase in the years to

come,

The hon. Members must be know-
ing that we import cables from foreign
countries. In any case the Hindustan
Cables Limited, Rupnarainpur is un-
der the control of the Ministry of In-
dustry and Supply. You will be sur-
prised that whatever they produce
are consumed by us; this department
is the consumer; the entire show is
also run by our department but still
it is under some other Ministry. Ever
gince I have taken over charge, I have
been saying: please rationalise it.

Shri Hem Barua: It is the fault of
the Government of which he is a
Minister. ... (Interruptions).

Shri Satya Narayan Sinha: Sir, I
am racing against time. I wouldq like
to give the reaction of the workers. I
would just like to place before you
the telegram which they had sent to
me after the award was given. I have
already said that they had always
finished their targets or have gone
beyond their targets. They say:
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“The Committee wishes to ase
sure the Minister of Communica=
tions that the ITI workers and the
Union have glways stood for
higher production, that no efforts,
will be spareq by them to further
step up the production.”

I am sure the employees will do their
best and that they will give a still
better account of themselves, I would
also like to tell the hon. Members
about the various steps taken by the
department during 1964-65 for ime
proving the efficiency of the services
and also providing measures for wel-
fare to the employeeg of the depart-
ment. I believe the hon. Members
must be knowing that the communi-
cations provided from Delhi towards
Calcutta are on co-axial cable system
available between Delhi—Asansol.
This system enables large block of
telephone and telegraph circuits to be
provideq with a high degree of effi-
ciency. When any fault comes up in
cable, major interruptions take place.
So, it sometimes happens that you
book g trunk cal] for Calcutta and
then they say that the line is out of
order. It becomes out of order !m-
mediately after you put through the
call. Sometimes it does hup-
pen. We are (trying to tuke
al] possible measures to see that such
inconveniences are not experienced
by hon. Members.

There was an aenomalous position
for quite a long tim that while em-
ployees belonging to the Telegraph
and Telephone branches and
RMS people used to get over-time
allowance, this privilege was denied
to the clerk working in post offices,
This was examined and orders had
been issued extending similar bene-
fits to them. Similarly, orders have
been issued assuring the staff, except
those working in running trains, at
least nine holidays in a year.

Hon. Members are aware that a
huge number of extra departmental
employees in my department who run
the services in the far flung areas of
the country were not governed by
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:any rationalised rules and conditions
of service. Very recently orders
have been iSsued’ defining these con-
~ditions. © '’ ;

e ]

- Somve hon. Members have raised
“the question of the extra-departmen-
tal offices and they have said that
those people are getting about Rs, 22
or Rs, 25. It is true, but there is one
thing that hon. Members are for get-
ting. A] these employees are whole-
time workers., (Interruption) 1 also
come from the villages, as some¢ hon.
Members are. I may inform the
House that most of these extra-de-
partmental workers are teachers in
schools; they are not paid well there.
So, they make up the deficiency by
being our extra-departmental workers.
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Shri Satya Narayan Sinha: They
have to work, in general, for not
more than flive hours. I think that
they deserve something mcre, but one
should not run away with the idea
that they are all wholetime workers
getting only Rs. 22 or so. They ure
part-time workers.

stqrt N AT TR W
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Shri Satya Narayan Sinha: We have
taken some decision in that direction.
1 cannot call it a concession or any-
thing which is very favourable to
them, but we have started things in
that direction.

About telegrams, hon. Members
have voicedq complaints both outside
‘and on the floor of the Hosue quite
a number of times. It is already
known that we have got a number of
combined offices in the rural areas,
and these offices have got limited
hours of work. These combined
offices work on a common wire or
telegraph line called ‘circuit’ and there

fore the hold-up of telegrams becomes
almost unavoidable, because when one
office is working the others have to
bide their time, In order to improve
matters and expedite the transmission
of tlegrams, it has been decided that
the working hours of these combined
offices should be extended and the
number of offices on a line should be
reduced, taking into acecunt the lvad
on the line. I am sure the net result
will be improvement in the services
and also expedit.ous transmission of
the telegrams.

In order to improve delivery of
telegrams, it has been decided that
in the combined offices, where there
are three or more telegrams to be
delivered on an average per day, an
extra ED delivery messenger will be
provided. Hitherto, this was not being
done. The implementation of this
order means that we shall be having
1,500 new ED delivery messangers in
the various telegraph offices in the
country. Besides, we have also decid-
ed that wherever there are 80 or
more telegrams per day between two
stations, a separate direct line shoud
be provided.

We have also decided to introduce
teleprinter service in the combined
offices wherever the number of tele-
grams exceeds 125 per day.

Some hon. Members met me the
other day with knitted brows and
flashing eyes, complaining vehement-
ly against wrong billing or incorrect
telephone bills. Some hon. Member
said that he did not book any trunk
call but yet he got a bill for Rs. 200
or so, Sometimes, it happens. I am
gorry I cannot provide any immediate
solution to this problem, but we have
already invited some consultants from
the United Kingdom to go into the-e
details and make recommendations
for the reorganisation and rationali-
sation of our billing system so that the
bills may be correctly and expedi-
tiously made out. In the large tele-
phone districts like Bombay, Calcut-
ta, Delhi and Madras, thousands cf
bills for local and trunk calls are is-
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sued every month. Mechanisation was
considered to be one way of handling
this large volume of work, and ex-
periment .in this regard is already
being conducted at Calcutta. Its suc-
cess or otherwise is still to be finally
assessed. If this experiment is found
to be successful, we would like to ex-
tend 'it. In the United Kingdom and
other advanced countries they have
got a very large number of telephones
and they say that generally 90 to 99
per cent of their bills are correct and
are done very expeditiously. The
Government isg considering the re-
commendations, and I hope that after
they are implemented—I cannot say
that most of these things will be com-
pletely eliminated—theze things will
at least be reduced very considerably.

Some hon. Members have met me
earlier and pointed out to me that the
telephone directory should be issued
in Hindi also, particularly in the Hindi
regions. By the way, hon. Members
must have seen yesterday in the lead-
ing dailies that they have caid very

good things  about the tele-
phone directory which has
been  published very  recently.

They have said that it is for the first
t{ime perhaps in this Ministry that it
has been done like this.

Accordingly, we have taken a deci-
sion that a certain percentage of the
“Telephone Directories will be printed
in Hindi in Bihar, TUttar Pradesh,
Ruajasthan and Madhya Pradesh and
after watching how the public re-
ceive Directories, further steps will
be taken to increase the percentage.

In this regard, we are also consi-
dering about the publication of the
Telephone Directories in regional
Languages by giving the work to pri-
vate publishers, A final decision will
be taken very soon.

Needles to point out that all deve-
lopment and expansion in the activi-
ties of ihe Posts and Telegraphs
Department and the Department of
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Communications depend on the avai-
lability of funds and resources. Here
comes the rub. What can I do? That
is our difficulty. A very rough esti-
mate was made as to the Jdemands
that are likely to be generated during
the fourth Five Year Plan. You
know how the Planning Commission
has ruthlessly cut down our demands.

Our friends here rightly mentioned
about the need for quarters. I will
ceme to that point later. When we

cempare the position about the quar-
ters, we find that in other ministries
of the Government, 16 per cent have
been provided with quarters. But in
this unfortunate ministry it is only 4
per cent. Ever since I took oqver
charge, I have been trying to step
up the whole thing. Ag I said, that
rub comes in and the Finance Minis-
try say, we cannot provide you with
money? Our idea wasg to provide &
considerably lurge number of quarters
for our workers. I ouite realise that
if a man has no proper place to live
in, we cannot expect him to render
very good service. We have to keep
them contented; it is a human factor
which we cannot ignore. 1 quite
appreciate it.
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It anybody Ceserves to resign from
this House, it is Mr. Bagri.

A very rough estimate was made
as to the demands that are likely to
be generated during the fourth Five
Year Plan and it was found that as
many as twenty lakh telephones will
be required by the end of the fourth
Five year Plan. A corresponding
increase will be necessary in the field
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of postal services also. Hon. Mem-
bers are already aware that we have
got a very huge waiting list all over
the country. About 2% to 3 lakhs of
people are waiting for telephones. The
other day .I was told that in Bombay
people are waiting since 1956 in some
areas.

Shri Hem Barua: Very shameful!

Shri Satya Narayan Sinha: No
doubt very shameful. Al] these point
out to the urgent necessity of expan-
ding our resources which, as I said,
primarily depend on availability of
funds. Again this question of fund
comes. Though we are in such a tight
corner I was extremely eager to pro-
vide some concessions. 1 wag rather
tempted to reduce the price of post-
card, it T could, for it would have
carned a warm appreciation from all
round, particularly from the teeming
millions of our country, who may or
may not use other facilities of the
P&T department, bu: surely do use
the postcard. But when I looked into
it, 1 wag surprised to find that even
at present the price we have fixed
for a postcard results in a loss to the
department of Rs. 2,27,82,000. The
cost of handling a postcard is near
about 8 paise.

Shri U. M. Trivedi (Mandsaur): The
<calculation is hopeless; it is wrong.

Shri Satya Narayan Sinha: After
all, if we dismiss all the statistics, we
will be nowhere. Even according to
the international regulations, the
charge of a postcard should be 60 per
cent of the minimum postage chargea-
ble for letters, i.e. the lifafa. As hon.
members know, we charge 15 Paise for
an envelope and 60 per cent of it would
he 9 Paise. We are charging only six
paise. In other words, we have not
decided to go by the international re-
gulations either. According to inter-
national rules the price of a post-card
should be nine paise. Hon. Mem-
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bers also know thal we are running
our postal system in the rural areas
by opening a number of extra-depart-
mental post offices and incurring ap-
proximately a loss of one crore of
rupees. He do not grudge that money.
It is money rightly spent. In the bor-
der areas, even if we have to incur a
loss it is a thing that we must do and
the Government must come forward
to do it.

I am sorry I may not be announcing
any concessions worth the name; still
there are a few measures—humble
things—I am going to take which will
be in that direction, though not actual-
ly being concessions as such. Hon.
Members have very often demanded
that whenever a telegram is sent by
post there should be a system of auto-
matic refund. They would be glad to
know that this suggestion has been
examined and we are going to issue
orders that when posting of telegrams
has to be resorted to and as a result
thereof, Express and Ordinary tele-
grams suffer a delay of twenty-four
hours and forty-eight hours or more,
respectively, the cost of such tele-
gramg after deducting a sum of fifty
paise in each case, representing the
expenditure incurred in booking, de-
livery and other allied works, should
be refunded on the initiative of the
Department. You are not to wait for it
now. You will get back the money
automatically.

The Postal Life Insurance work is
an agency work undertaken on behalf
of the Ministry of Finance. Declaration
of bonus naturally, therefore, depends
on how efficiently we run this orga-
nisation. I am happy to inform the
House ‘that the Postal Life Insurance
has continued to maintain its all-round
progress and has declared bonus for
the period 1960-63, at the attractive
rates of Rs. 23 and Rs 17 per thousand
sum assured per annum for whole Life
and Endowment Assurance policies,
respectively. This is the highest bonus
declared at any time and is also higher
than the bonuses declared by the Life
Insurance Corporation. This will bene-
fit those government employees—of
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course we will not be the recipients of
it—and employees of semi-government
organisations who have taken policies
under the Postal Life Insurance
Scheme.

We do another agency work, of is-
suing broadcas.ing receiver licences.
There has been a demand that there
shou’'d be licances for more than a year
at one time and that it should be in a
a book-form whch can be preserved
properly. At present a sheet of paper
is issued which is very often lost and
issue of duplicate becomes ne:essary.
It has been now decided that this li-
cence will be issued in the form of an
attractive book from the midd'e of
this year. Aliso the fee will be realised
in the shape of special stamps of
which an attractive series is being
brought out. Licence can be renewed
for more than a year up to five years.
A concession will be given for the issue
or renewal of c2rtain types of li-
cence for a period of more than a
year. All these measures will result
in better and improved service and
also are anticipated to effect conside-
rable economy in overall expenditure
in the renewal of licences,

Some hon. Members have raised
points regarding staff quarters. I have
a'ready dea’t with that point.

I would like to make some announ-
cements. During the last four days,
two 100 lines Automatic Teleprinter
Ex~hanges (Telex) have been commis-
gioned—one at Coimbatore and the
other at Kanpur. Another 100 line
te'eprinter exchange is planned to be
brought into serv'ce today at Nagpur.
Within the next ten days, another 100
line teleprinter exchange will be open-
ed at Secunderabad. Tt will be recnlled
that teleprinter exchanges are already
working at Delhi Bomhav, Calcutta
and Madras since June 1963,

An hon. Member: What about Bho-
pal?

Sh-i Satva Naravan Sinha: Bhnpal
is going to get a PMG Circ'e very
soon.
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We are also proposing .to: open:come
munity.centres in large P & T colono-
ies to prompt the spirit of co-opera=-
tion and .community development
amongst the employees and their fami=
lies and to impart training in useful
arts and crafts.

We have eight full-time P & T dis-
pensaries already fun-tioning. We
propose to open a di-pensary at every
station where one thousand or more
employees live.

For treatment of the employees
suffering from TB we have at present
180 beds reserved in various hoispitals
at a cost of Rs. 425 lakhs. We are
thinking of constructing departmental
TB wards attched to reputed TB hos-
pitals. To begin with, one such ward
in each of the four 'main zones, that
is, East, West, North and South will
be constru-ted at a cost of w=about
Rs. 756,000 each. Five holiday homes
exist at present. He propose to add
five wmore. '

Hon. Members are aware that in
P & T we have a gcheme for award-
ing scholarships for technical and non-
technical eduzation of the meritorious
children of the employees. The
scheme started with 200 scholarships
for technical education and fifty for
non-te-hnical. Ipn 1964-65 th» amount.
in this regard would be Rs. 4.25 lakhs.
The demanq for technical education
has be=n increasing. It has, therefore,
been decideg to allot fifty more tech-
nical scholarships.

Before I conclude, I would like to
set at re-t a controversy ragarding:
shifting of the Office c¢f the Postmas-
ter General from Nagpur. We have:
already taken a decision in regard to:
shifting of the headaquarters of the
Centra' Circle from Nagpur to Bhopal.
I have personallv moved in th- matter,
discussed it with the Ch'ef Minister
regarding accommodation etc. and



7061 D.G.—Deptt. of CHAITRA 10, 1887 (SAKA)

after necessary accommodation for
office and staff is made available this
shifting will take effect. For Nag-
pur we have under consideration the
opening of a P. & T. Training Centre
8o that our ‘building may be utilized
and the importance of Nagpur, which
is feared to be reduced, may be
somewhat kept up. In fact, I had a
long discussion about this with the
Chief Minister of Maharashtra and he
went back satisfied when 1 gpoke
about this. When they get this train-
ing centre they will forget that the
PMG’s office has gone away from
their place.

Then, our revered friend, Dr. Aney,
made a point which I cannot over-
look about the contribution to the
general revenues. This should have
been given effect to from 1935. Since
then, it was done on an ad hoc¢ basis.
Now we have taken a decision and
the percentage has also been flxed.
Because, already there is a deficit or
arrear of Rs, 23 crores. We hope that
gradually we will be able to cover it
up. It is a very nice guggestion. We
have already taken steps in this re-
gard and we hope to do something
better later.

) Then, most of the points raised by
other hon. Members are of a local
nature.

st I R g ) sfor
%1 fevz oWt aF &A@ A
ot ?
Shri Satya Narayan Sinha: I have

already announced that it will be
done.

ot g : wR A% T g
gar ?
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Shri Satya Narayan Sinha: If I
have not touched some of those points
it does not mean that I have over-
looked them. I wijll lock into each of
the grievances or complaints voiced
or ventilated by hon. Members on
the floor of the House.

st amf : wF F I 99 AT
F 97 a% | FrEmaag 9|

Shri Satya Narayan Sinha: We shall
lock into them and do all that is
feasible and possible.

Before I resume my seat I would
like wth your permission to express
my grateful thanks to a'l the officers
of my department and the workers
who, ever since I have taken charge,
have given me co-operation in abun-
dance, and I have no doubt that with
their unstinted co-operation we will
be able to acquit ourselves much bet-
ter next time.

Mr. Speaker: After the speech of
the hon. Minister, I think, all the cut
motions are withdrawn,

Shri Narendra Singh Mahida: Sir.,
I want a definite assurance from the
hon. Minister. I have twice or thrice
raised the matter in the consu'tative
committee a'so about the issuing of
stamp in memory of late Sardar Patel.

Shri Satya Narvavan S'nha: I have
announced about that.

Shri Narendra Sineh Mahida: What
about Vithalbhai Patel and Siyajl
Rao Gaekwad?

Shri Satya Narayan Sinha: Please
wait.

Shri Narendra Singh Mahida: How
long?

Mr, Speaker: I take it all the cut
motions are withdrawn,

All the cut motions were, by leave,

withdrawn.
Mr. Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
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the fourth column of the order
paper, be granted to the President,
to complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of March, .
1966, in respect of the heads of de-
mands entered in the second col-
umn thereof against Demands Nos.
101 to 105, 148 and 149 relating
to the Department of Communica-
tions.”

The motion was adopted,

16.52 hrs.

MINISTRY OF EXTERNAL AFFAIRS

Mr. Speaker: The House will now
take up Demands for Grants relating
to the Ministry of External Affairs.
Five hours have been allotted for this.
Those who want to move their cut
motions may do so within 15 minutes.

DEMAND NO. 22—TRIBAL AREAS

Mr. Speaker: Motion moved:

“That a sum not exceeding Rs.
13,48,07,000/- be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Tribal Areas’.”

DeEMAND NoO. 23—EXTERNAL AFFAIRS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 15,69 36,000|- be granted to
the President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st dav of March, 1966, in respect
of ‘External Affairs’.”
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DeMAND No. 24—OTHer RevEnvur Ex-
PENDITURE OF THE MINISTRY OF Ex-
TERNAL AFFAIRS

Mr. Speaker: Motion moved:

“That a sum not exceeding Rs.
7,21,16,000/- be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Other Revenue Expenditure
of the Ministry of External
Affairs’.”

Demanp No. 119—Carprrar OuTLAY OF
THE MINISTRY OF EXTERNAL AFFAIFS

Mr. Speaker: Motion moved:

“That a sum not exceeding Rs.
1,25,00,000|- be granted to the Pre-
sident to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Capital Outlay of the Ministry
of External Affairs’.”

Shri M. R. Masani (Rajkot): Mr.
Speaker, Sir, I wish to speak in sup-
port of my cut motion No. 7 on the
order paper which refers to the failure
to take adequate steps for the defence
of India’s security and vital national
interests which are involved in the
defence of Malaysia, South Vietnam
and Laos against Chinese Communist
backed aggression.

I would like to start by inviting hon.
Members to undertake what the
French call a tour d’horizon, that is,
a view of the horizon. Let us look
around our frontiers and see in what
condition and in what neighbourhood
we find ourselves. On our West, we
find that our relations with our
neighbour Pakistan, have deterlora-
ted—a most unfortunate condition.
When we turn to the north, we find
the Himalayan heights occupied by
the Chinese Communist invaders who
have not withdrawn from our territory
and who do not look like withdrawing
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unless we do something about it. When
we turn to the North-east, we look at
Burma which has been treating our
citizens, people of Indian origin, very
harshly. It looks as if they are being
sucked increasingly into the Chinese
Communist orbit. When we turn to
the South-east, we find our friends,
and neighbours, in the Common-
wealth, Malaysia being subjected to
aggression front Indonesia. I think,
till a few days ago, it could have been
said that the only two countries in
the region which were really warm
and friendly towards us were Afgha-
nistan and Malaysia. Thanks, how-
ever, to recent developments in
Ceylon, where the forces of liberal-
ism have routed the forces of Marx-
ism, I think, we can count on genuine
friendship and expect genuine friend-
ship from the south. Even so, the
picture is a dismal one.

It is the result of many years of our
failure to understand the nature of
the Chinese Communist regime, the
betrayal of Tibet and the unfortunate
adventure into Panch Sheel. Even
today, while all our eyes are glued to
the Himalayas, while our defence dis-
cussions are concerned with the mobi-
lisation of Chinese Communist
divisions across our own borders, while
we look at the Himalayan verandah,
the bandit 1s advancing creeping on
us from our backyard. And that back-
yarq is South-East Asia. For the Com-
munist Chinese bandit there are no
separate fronts and no separate wars.
They are all sectors of the same front,
the all-Asia front on which he wishes
to advance.

Now, let us see what the facts about
South Viet Nam and Laos are. The
facts are that in 1954, a Geneva Agree-
ment or Accord was made by which
all concerned agreed to respect the
sovereignty, independence, unity and
territorial integrity of all countries in-
volved, and to refrain from any inter-
ference in their internal affairs.
A second Geneva Agreement was
made in 1860 with similar terms about
Laos.

21(Ai) LSD—5.
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From the word ‘g0’ in 1954, the
Communist regime in North Viet
Nam, which is a well-known satellite
of Communist China, started violating
the Agreement of 1954. Their instru-
ment in Viet Nam was the Viet Cong
and later in Laos it became the Pathet
Lao. In these two countries they
have been waging a new kind of war.
They have been indulging in a new
brand of aggression.

This North Viet Namese Communist
Government has set out during the
past few years cold-bloodedly to con-
quer the sovereign peoples in the
neighbouring States on its borders.
This kind of aggression is as real and
as pernicious as that of an invading
army acro:s the border. What does it
consist 0f?

There are four elements in this war
that they are waging and in this ag-
gression that they are committing.
The first is that the hard core of the
Viet Cong forces in South Viet Nam
have been trained in the North and
ordered to infiltrate into the South.
The second is that the key leadership
of the Viet Cong forces in South
Viet Nam consists of professional
officers and men of the North Viet
Nam Army. The third element is that
the operations are directed from Hanoi.
And the fourth element is that wea-
pons have now been found with them,
new type of weapons, which show that
the origin of these weapons are Com-
munist China, Czechoslovakia and the
Soviet Union.

The Government and the people of
South Viet Nam have been exercising
their inherent right of self-defence,
and in doing so, they have called upon
the United States to give them assist-
ance, exactly as we did in October-
November, 1962.

In June, 1862, the International
Control Commission, of which we have
been the Chairman, in its Legal Com-
mittee came to certain conclusions;
they found that the charges that were
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made had been proved, ang the charges
that had been made by the Govern-
ment of South Viet Nam had been
documented. I am quoting from the
report of the legal committee of the
International Commission to  which
We are & party:

D.G.—Min. of

“There was sufficient evidence
to show beyond reasonable doubt
that North Viet Nam had sent men
and arms into South Viet Nam
to subvert and overthrow the legal
Government of the country.”

The legal sub-committee of the ICC
foung Hanoi guilty of violations of
four clauses or provisions of the
Geneva Accord of 1954

Since then, other evidence has come
to light. It is now estimated that
since 1959, 20,000 North Viet Namese
officers and men have entered South
Viet Nam to pursue the war against

that countiy. In guerilla warfare,
one gureilla counts for ten  soldiers.
In Malaysia and in other countries

where guerilla warfare has been in-
dulgeqd in, the ratio is ten to one. That
means that you neced ten soldiers to
hold down a guerilla ang destroy him.
Therefore, on that ratio, North Viet
Nam is waging a war in South  Viet
Nam to the extent of sending in an
army of 200,000 men. Even a blind
man would not refuse to see that
when 200000 men cross into one
country from another, that is war, and
that is what is going on in South Viet
Nam today; it is war.

On 16th February, 1865, a North
Viet Namese vessel was sunk off the
coast of South Viet Nam, because it
was suspected of carrying arms. The
members of the ICC were invited,
anq they visited the ship. And what
did they find? They founq a cargo of
100 tons of weapons and ammunition
of Chinese Communist, Czechoslovakia,
East German and Soviet manufacture.
1t 18 no wonder that Marshal Chen Yi
said recently that “China and North
Viet Nam go together like teeth and
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lips.” It is very easy to see which are
the teeth and which are the lips.

17 hrs.

All these years, the Governments of
South Vietnam and of the United
States made the mistake of allowing
thig war to be waged on only one side
of the frontier, of allowing North
Vietnam to continue to be what was
described as “a privileged sanctuary.”
The aggressors crosseq into South
Vietnam, but nobody pursued them
back into North Vietnam. It was a
fantastically one-sided fight. Thcre js
no wonder that as a result, the ag-
gressors got bolder and the threat in-
tensified during the last few years.

It was a very mistaken policy. Some
of us have argued against it for many
years now. When you give the com-
muni‘t aggressors a privileged sanctu-
ary you are practically making it im-
possible to defeat aggression. 1 am
very glad—and every lover of freedom
in Asia is glad—that President Lyn-
don Johnson has discarded that policy
and launched into a policy of what
may be called “planned cscalation” a
policy of calculated risk, a risk that
is completely justifieq by the facts of
the situation. The result is that the
initiative is no longer in Chinese Com-
munist and North Vietnamese hands.
The initiarive, for the first time  im
South East Asia, is in the handg of
the defenders of freedom. The com=
munists. now have only one choice:
either they abide by the Geneva Ac-
cords of 1954 and 1960 or thcy wi'lt
have to take the consequences.

I say that every Indian who loves
hig country, if not for the sake of jus-
tice, for the sake of our.own national
interest, must welcome this develop-
ment in US policy which holds out
hope for the future of South and
South East-Asia.

1t is comparable to the way in which
President Kennedy called Mr. Khru-
shchev's bluff in Cuba. Now at last
the bluff of the Paper Dragon is being
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called. As somebody said the olher
day, Communist China has adminis-
tered its 1,347th ‘serioug warning’ to
the United States. But nothing has
happened except the ‘serious warn-
ings’. At last the measure has been
taken of 'this big paper dragon, this
big bully, which has been intimidating
al] of us in Asia.

Let us imagine what would happen
if South Vietnam and Laos were to
fall. The first thing would be that
Thailand woulg be encircled. and
would not be able to stand up very
long. When Thailand fell Burma
would succumb, and we would have
the Red armies on the gates of India
on our Eastern frontier. Malaysia
would then have a common frontier
with the Communist enemy. And
Malaysia, with a pincer movement of
the Communists from the north, and
Soekarno from the South east, would
be destroyed. Then you will have
the Chinese Communist and their sate-
llites all the way from Karachi down
to Singapore. India would be en-
circled.

There is one thing about Malaysia
which we must remember. One-tenth
of the people of Malaysia are of Indian
origin. Imagine what would happen
if the Chinese Communists and their
allies were to occupy Malaysia. This
ten per cent cou'd be brainwashed.
They cou!d be trained in guerilla war-
fare, and just as Soekarno is today
landing his infiltrators by boat jnto
Malaysia, so the so-called Indians from
Malaysia, brainwashed into traitors,
would be ianded on the coast of
Madras to start what the communists
would like o see in our country.
These are the perils to which we would
be exposed if, God forbid, South Viet-
nam ang Laos were to be allowed to

fall.

Now, in this situation, what is our
country’s policy, and what should it
be? That is the question to which I
would like to address myself. Is our
policy today in regard to South Viet-
nam and Laos in line with the fact
that the defence of South Vietnam,
Laos and Malaysia is part and parcel
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of the defence of this country? Is it
one of encouraging those who are
holding the frontiers of India? Let me
say ciearly that the frontiers of India
today lie on ine river Mekong. The

"Mekong river and its valley are the

eastern frontiers of India today. Every
country has two kinds of frontiers, its
own territorial borders and those fron-
tiers, which if they are not defended,
will lead to the destruction of its own
liberty. Tibet was our frontier. We
gave it away.

Shri Vasudevan Nair (Ambal-
pugha): Did you go and fight?

Shri M. R, Masani: What is going
to be our eastern frontier now? Are
we going to encourage those who are
standing up in defence of those fron-
tiers against the common enemy?
What is our stand? Our stand, I would
explain in three parts.

The first is another Geneva Confer-
ence and the withdrawal of foreign
armies from the region. There have
been two Geneva Conferences. It has
been proved that those agreements
have been shamelessly violated by the
Communists and yet we want a third
Geneva Conference. Are not two bet-
rayals enough? Does not the old pro-
verb once bit twice shy apply at least
twice bit thrice shy? Are we being
prudent men and are we giving pru-
dent advice when we ask the twice
betrayed to invite a third betrayal?

With whom are we asking the Ame-
ricans and the Vietnamese (o nego-
tiate? With those who treacherously
destroyed Tibet, those who were guilty
of a breach of promise given to us,
those who treacherously invadeg our
own couniry. Not content with this
treatment, we invite others to bc as
foolish as we have been in thc past.

Therefore, President Lyndon John-
son is hundred per cent right when he
says that there can be no negotiation
with these people until they first stop
violating the solemn agreements inte
which they entered in 1954 and 1960.
There can be no other answer to this,
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and I do not think it is honourable for
us to advise somebody who is doing
the right thing to capitulate because,
to negotiate with the Communists to-
day is to sell out Vietnam and Laos.
And when we talk of withdrawal of
foreign armies. I have already shown
what would happen if these foreign
armies were to withdraw.

Take another aspect of our policy,
our role in the International Control
Commission, that boneless wonder, al-
ways like Nelson applying the telcs-
cope to the blind eye, not able to see
anything that happeng under its nose
unti] it is brutally forced to do so.
There, we have been sitling on the
fence between the Canadians and the
Poles.

Recently we were bundled uncere-
moniously out of North Vietnam, and
we in our supine manner, walked out
with our tail between our legs. There
was only one thing honourable to do,
to say we will not withdraw from
North Vietnam to resign the Chair-
manship of the International Control
Commission. We did neither.

On 13th February, 1965, the Inter-
national Control Commission sent a
special message to the co-chairman,
Britain and Russia. It was an interim
report, promising a full investigation,
but meantime relaying the Commu-
niques of allegations of both sides,
North and South. That was all right.
But both sides were blamed cqually.
The aggressor was held as responsible
as the victim—very much what the
Colombo Powers did to us when we
were fighting Chinese Communist ag-
2ression in 1962. Why did we refuse to
join the Canadian Member who did
the sensible, honourable thing?  The
Canadian Member, in his note, reminc}-
ed the co-chairmen of the Commis-
sion’s report of June, 1962 to which I
have referred earlier in my speech,
where the Legal Committee of the
International Control Commission had
founq North Vietnam guilty of ag-
gression. What was wrong in refer-
ring to the past report? Why were
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we turning our blind eye to what was
going on? Why were we trying to
equate the aggressor and the victim?
By joining the pole against the Cana-
dian, we, in fact, gave aid and com-
fort to the enemies of our own coun-
try, to those who will destroy us when
they have the chance.

Instead of encouraging those who
are fighting and laying down their
lives for the defence of India, we
needle them, we harass them we
weaken them. We join in the inter-
national Communist chorus, trying to
stop the United States from helping-
South Victnam.

And then our role in Malaysia i8
most unfortunate. Malaysia is today
being attacked by Indonesia. Here
we say: why don’t you two people
talk and make friends?—exactly what
the Colombo Powers told us when
China was attacking us, and we go' so
angry about it.

There was a day in October, 1962,
when this country was attacked by
Chinese Communist troops. The
Prime Minister of Malaysia happened
to be in Delhi on that day. He did
not advise India and China to talk
and make friends. He did not want
to go back to his Capital to consult
his Cabinet. He was an honourable
man, and a good friend.

Shri Ranga (Chittoor): A courage-
ous man.

Shri M. R. Masani: On that very
day he came out in public and said:
“China is attacking India. I am with
India”. He is under attack now. He
has appealed for our help. Not a
sound goes out from us to the effect,
“We are with you, and against Indo-
nesia; we are with you in defending
the country.” 1he least that we can
dc is to send a token battalion or
two of our troops to show that we
are prepared to stanq side by side
with little Malaysia against a big
bully. We send troops to Gaza, we
sead troops to Congo, we send troops
to every remote corner of the world,
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but we cannot send a thousand or two
of our men to Malaysia as a symbol
to show that India is with Malaysia
in its fight. We have been guilty of
base ingratitude in so far as Tenku
Abdul Rahman and Malaysia are con-
cerned. What an image we are giv-
inz to the world of an ungrateful
friend! No wonder others are not
able to see the beauties of our policy.

Mr. George Ball, United States Un-
der Secretary of State said some
things the other day not about India,
but about others who also play that

role. It is not without its virtue.
Let me read a couple of sentences.
He said:

“To play a useful and effective
role on the world stage, it is not
enough for a nation simply to
offer advice on all aspects of
‘worlq affairs; it should be prepar-
ed to back that advice with re-
sources. If unwilling to do so, it
does not contribute to the inte-
rests of the ‘free world’ by seeking
to impose its views on the nations
that are carrying the common
‘burden.”

Al least let us not err against this
very discreet reproof,

The question arises: why are we
following this policy which is unfair
on the one side and is against our
own national interests on the other?
What comes in the way of our join-
ing in guarding our own frontiers on
the Mekong river?

Most people would say. non-align-
ment. I do not agree. This is not the
occasion to discuss non-alignment. T
will assume for the moment that
the policy of our country is non-
alignment and remains so long as
this Government is in power. I do
not think that non-alignment has any-
thing to do with it. The origins of
non-alignment were, many years past.
when our former Prime Minister said
that he would not take sides between
two blocks of Powers fighting each
other. He never said that we would
not take sides with ourselves against
our enemies. And, Sir, when in 1962
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an occasion arose, Mr. Nehru was big
enough and patriotic enough to put
the country’s interests first and to
realise that non-alignment has no
place when your own security and
your own survival were  at
stake and the said that so far as
Communist China was concerned,
there could be no non-alignment. Yet
we practise non-alignment in Malay-
sia, in South Viet-Nam and in Laos
against Communist China.

It is a strange psychosis. There are
several separate issues on which it
worries one as to why our Govern-
ment takes wrong policies. I will take
only the last of these for lack of
time, and that is the ballyhoo about
the aircraft carrier. I have no infor-
mation about what kind of appeal our
Prime Minister made to President
Kennedy. That he made an appea)
is absolutely definite, but none of us
knows its terms nor do we know what
President Kennedy did except what
we know already. I think the Gov-
ernment owes it to the country to
give full information about the na-
ture of the appeal and the nature of
the response.

Too often things are hidden from
the public which they have a right
to know. Hon. Members may remem-
ber Mrs. Bandaranaike’s letter which
proved that an assurance that was
denied three timeg by the Ministry of
External Affairs was in fact given by
our Prime Minister to Mr. Chou En-
Lai through Mrs. Bandaranaike, and
the present Prime Minister was good
enough to admit it in a letter to me
which was published lasty year. Let
us have a little fresh air and light on
these matters.

But I am not discussing what hap-
pened. I am discussing the reaction
which was a fantastic reaction. The
suggestion was made that if Mr.
Nehru had asked for an aircraft car-
rier, he would have done something
dishonourable, something to be asha-
med of! I think the whole House
would have honoured Mr. Nehru if
he had asked for help when help was
required. And yet our Finance
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Minister said in the Rajya Sabha on
22nd March, 1965.

“It is a slur on the character of -
India for anybody to say this.”

It would be a slur on the character
of the man-in-charge if he diq not
get help for the country when its secu-
rity required. Would the gentlemen
who were so annoyed about this sug-
gestion, right or wrong, have held the
Prime Minister back, in 1962, if the
plains of Assam had fallen under the
heels of the conqueror and if Bihar
and Bengal were in danger? Would
they have said: “No, no; do not ask
for an aircraft carrier?” What is the
difference between an aircraft or a
plane that flies on to your land, as it
did, and the plane that flies in from
the sea? Ii was a fantastic, psycho-
pathic reaction which amazes us snd
disgusts us because it show that there
18 something wrong about the minds
of the Government and some at least
of its supporters. Therefore, it is not
non-alignment that comes in the way.
It is the distortion of non-alignment
under International Communist pres-
sure. It ig appeasement of aggression.

I come to the end of what 1 wanted
to say. We live today in an entirely
different situation from that which
we faced when this country became
independent. For this new situation
we need new policies, not a parrot-
like repetition of olq slogans which
have no relewance in this, new cli-
mate.

We must put first things first. We
have inescapable responsibilities in
South and South-east Asia. We have
been defaulting on them, as Mr.
George Ball very gently trieq to re-
mind us the other day. It is time
that we took up those responsibili-
ties. What are they?

It is the responsibility of this coun-
try, as the biggest and leading De-
mocracy in this part of the world, to
take the lead in building up a system
of collective Security. With its neigh-
bours, and having got that, we have
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to invite the Western Democracies to
underwrite that security. That is the
role that our Government should have
played but has not. It should be our
major effort to rally the countries of
the region, to ask Japan to come in.
It is only if Japan at one end and
India at the other hold the front, that
the smaller countries in between will
be able to stand up against the com-
mon menace.

We have sat on the fence long en-
ough. For Heaven's gake, let us come
off that fence. What is necessary is
not to sit on the fcnce, but to mend
our broken fences. If we do not do
so, we shall be in great peril.

st 3o Wo famdl (HTER)

mTd WgRG, qg AW S FAR
A AN-GETEAAE FT ¢, W 97
frAr+@ ¥ @ A|EW WA I
gT g9 WX I 9X qAWA T AN
g = aE ¥ 9@ %W wwn fe
T ATA-CATEANS &7 HANE T |
T wafadm § @ frafadm 7w
¥ gara fra & dar af frard
ML I @ AE g W g D T
T4 7 & 1 foeey gw fq@ s
gy § W M g frw qw SmRe
§ W aww  gw faaar w1 g s
A FW AR N v & F T A
T I AT @ § | T TGN TA-GATEA-
¥z w71 garw dar o v A g ¥
D Y waw 4 forew A awE R A
wid 7wt gk off, 0% "R /T @y
FfmEed | 39 IR a1 FE waew
AH-ATEANE @ gHaT g7 AfeT wr
agi ¥ T gg w< faefr o afe
o T E ) T a0 I IR gu
g o8 e § f6 W AT-geTETEe
FT waea 7g v & fw gw wow Q@
A AA-gETEA H oATd ! W
LA

T
™ a7z I Fg I 5 oaw
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fireY #r forerer adf Wy ? w1 €W
ag %g 2 fr gn faa-fedw @ &
R &, T T A v e
TR T Afy W @ g qe
arar ®r% A e

AqaTH w1 N qaTA iy sy
AT X B 4T IFHT ATH W W
Frmg o9 a1 W A areafaw qq W
Tar I« Igr fE gw T waER qa
X Q@ & | T AT ar fraw awy
gl A @ F oW § o wEd
QL g O fagrr HAT W

% A 7 ag & f5 "y o ot fras
AT T @l A oA F A A
g%’ | g4 gg @ grn fx few gx

% T AW AN agaH #®g
AT g, AT IEFT wa< g feafa
9T 93 | §q IAd § & Agammw
FT GITAT ATH EEATEAT 9T | I ATCAAS
FT WY 0F & 97 7 T w7 W 0F
HT g7 | AT AT WAL ;IR A @
A W oIE @ g feafa
VN, ag gx ar=ar g 1 T W A
o oITET g A FE @A area
A N IW B AT qGA ¥ qF ¥
A wafoar wgfaee awsT F} oA
F A% gHq 3, T qrEA ® § whrae d7v
*F@ qrEr FE § AR = A 9@
F v fawwar g I9@ A AR A
AT WY, I X AR F qAT AT Q@
g 1gw I v ¥ fag aFdd o=
Iy N AT FT ge R £y @
feafs ¥ aar o ? gt 33 @O W
AT T FL Fg WIS A ALY
agar 8, g% W A AT R

.9 TrNEY UrRdE ¥ FIT 250
qigz 1 a9 far 7ot § A W 9
% 1 # 38 % 7 @ § 1 3g g
wt zew § TN Wyt ¥ wR, g faure
ZHFY FAT A

£
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[+t 30 7o fraz"]
) 7g O ad ¥ A qred T
AN R g A F ag Maae
® A F@ ¢, Afew Ian fawmw
wr N F3 ¥ foag g dare w
gigmIm Tl ¥ N T &
farc A8 § | I WY F7 TR Y 19,
IEFT AEEATX AN A gH WAAE
®, AT AT H A § IT FY WY ST

ST FEl & | W w9 G &
@ FA AT T F NG A
&t & wwma g fr gfvar & s o
ATH FHAAT IZA § AT IN TE@E F4T
2 O gg 9T FifeE 9w &)

# = ¥ wgw AEar g fe oA
froet sAAaewr g fafred
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FAT AT IS | Tg FETA FAAY FF
% Jaar @it 1 ogw = arfes Sy
Faran A ¥ 0 @ { e g Foaw
R Aw oF | & aEl § A
it § & afas =7 & Ay I
T ™ A awy

99 g @Em &1 aw feng
MR E N & I Fg9 § 9 o
75 AT wrgHr o gfeww Mfew &
§ ag @9 & | ®T AW 3@ AAY
F A TG FA GHd T @S AL
H WY TEATAA FIE, AT A A AT
FHA | A FEW @Iwg Ad @
|qHAT Y A, T, I 0T F AT 100
qret ¥ @ ¥ @ar & 1 T
¢ fr a8 fagw ReAw @ @ A%
g FIT A A § aifs gardr
T FT 97 AG 93T | FATA qAA
T aTEY A q¥aT 5 gW arwaaT Ag
g o gA 2W F g § gAY A
ar & fod g7 Jarc Y I 1 forawr
qY ATHAIT AT & IT F q2 Y AW
¥ faz o @ amn, afew famr
Y FAAL AT & IX W F oy
I AT § | AT AT 9g gawT Aoy
AU LI i L S el

T gW T fod & ey § A
¥ wgar fax gETn awar
| 7g foié w9 wdr & 6 14,500
A g qfr S ¥ zar
¥ | g 9 & aaT AT A1 g A
#, @& J 7 &7 Faw qrg € fF q=y
F OF 39 9fa gw arw gewaw, afwa
FET W AN FAT IT 14,500
T w7 g & ¥ oF 59 qGfw W avow
a9 F fAy 1 3aF aTed HI9A v ifaw
N & awaa g 5 9z gk 97
a2 Wi A AT § 5 g7 qe g a3
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¥ @ FT 93 gC § AT AN wiw

wRE

ot wq3 f@g (Ffrmr) @ ag aw
g faarodia & T ¢

ot Efcmar AR (TR - wT
800 T TYAT gH FTH A &% W@ § ?

st Jo qo frAf gHET W Q
g ag 7@ & wfew & wgan 2 Fr ag afmd
AN IAAIBNTS | AT &S A &
TO AE AT § | WIGHT F 9T AT FY
aFa ATfEd | QT AT @Y HA &
T ERI | Toora &9t & fremw gy gy
2 | 59 9 & fad qreg § w3
qear § W g ageT gar § 1 g
T I GFATE I AW T R
fe fosaa & s 3 w@T & 1 g Tl
45 TR fagaw a@ gu & | o fam
AR ggt el w1 § fF foewa &
wY faiaw w1 geammw fea; s @
2, ST fomar =Y ovrer o w@r @ 1 o
F AT BIHCA TLEH Fgr AT
o Y gareEs o { w9 few R,
FAFT TEGTATH g1 T § | AT I AW
1 F1E TLEH T § | W g 45 T
HTEHY TET I W I § I* q9 & oy
femd g A Fg A & | T
e dMeeT 3w R E AfwT g A<
ErAge il

& A g AT AT & | aqr 2w
FATA FW 90§ quHAAT qfeeqrs
¥ arg TE o7 v fv @ At
gt § a8 IAT TF A agl QA | AFA
A I FT ANETES g @I &, I A1
T AT T | TS g ATG FY ATRTR
¥ agh & W T agi T o R E | A
T ITEY BT HTT SHTATH Ag) IST T |
T 78 TR AT F % @A
TR 77 FgA g T 3@ g § e g
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Neafgaidaa @ 0
wgfeg a1 smd a1 sareT WeeT g,
fE g ST qHFTEAT FT TF | T
T qY a1 W@ & 9T T T gy
AT 7% @Y |

d #Y my fed | i @ FFET
¢ fr oifeea ar 78 w58 o= §,
T § T ¥ @ § AR W AE 0
wEH § | WX W AT g A faw
fegeam #at § | W@y w¥Té war
§ | @ @ ¥ i\ gwra www sTTan
¢, 9% a8 3@ Y avq § | FqT A FWY
TEET FT07 | 4T ¢ 1 F o 5w o
HY 9gaT § A T@H awgr 41 g foraw
gofeem & IR AP @ HFI A A
¥ agr & o | & qo wmgar g fw
T AT AT FIT ATA qIF § FHAT
Rwingffaasgawd Ty
we far A G @ § 1 A7 araiH 347
TH AN g1 W, A qmr e wo
Ao fsag a7 g frm gare A QY
QR & | I ATTAT T /I @A F IA
@ T A R e @
qRETE F U o| I § AwT o
AT AYIFA T qAT qOT 1T
o w7 & & gard o A T
I F g BT F0aT § a9 919 JIT
FQ § fr gy ey g9 gFE e
AN 1z Naagfs
R g lT T FR g A 9T
R AT T T @1 AATE ) 34
EITX FATAT WA 9g ZAT 1 41, WE
7g za forar | 5= g &1 AT
T &, JTTE F 98T ¥ ) A gQ
¥ 1 WS Srrg A ] i A gAn F
ga=T g} o

HE A& FogAT w1 a1 f@T | WA
gRPIARBAfFgemaad
FAT 74T WX g7 I9 9T F& wréarg
T | FTHTT F qTF 1§ FHATTT ATIHT
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[ 30 qo fA¥dY]
gt § fir gt way wregEen & At ¥ T
FT ATAT AT GH | FT AGE qF FTAA
FAATA ATAT WA FTE AEV §, T WQ
N qHR ¥ 9g AT FTA G W
@1 ¢, 6 wgi ag & a3t & v IR
g & oy &% | ag gfeaw fafedw
#R A" ®fqe #T @1 § o) "y
TAET F1E ITAT TG $T 67 | AW
1Y 9T Y T F A3 gU & | 7O "W
¥ 7€ wmar fF oo wy AT G &L w0
gt Ifg w1 faegw fearar frwwr
TAT &, 7T EHA WA AE qT Y §,
% ag otz av & AN T FTARA §

¥ HOH QF 9@ W q@r
gt § 6 R @ el 9T a9 3w
ar & 1 & At s ¢, A af firee
warr ¥ %1, {6 @rT gara wifeax
¥\ gt g A fae agt gww W
sifeaT wrmT R

# g 5g f& oroga 571 qww
¥ | ZATQ AT TATET A A< g
&Y T | AT TAER ¥ i Forean
*T @1 ¢ | Foas o geE f wr
7 fra a7 W& | AT TR § AEA
Y 9 % QuT iy ATy 9 gy g fw
LA A IHT qift T ATHT N
¥ ATE | IEET ANAT ;T RO
HTAT F[ A AT, IJAKT AG0N qF
watwe T v, w1k 7 qF A W
&Y a1 afeww v A 1 Zgfafear &
s AT agh I § W ag
ANTEA A F gEAT A Sifaw
@ § {5 wga A a3 Wi "7 @)
T TF NAAH FT A9G § FH F §Y |
afer g7 99 43 & | AT AR §Y
wZA ) 7 § ) g7 qwnd & fr mrea A
! ug feafa § % aow A oF FEL A
W 7@ d3ar | AT ag Sfaa wwe By
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fommRelt 91 wrqvee awd 7 Gar Y 3
Tg T AT A}, FHT ot g mwelt
AT ISTH T AT A &

Tvad & oF I W) Fg A
Tgar § 5 w19 w wewew s
TET A A AT9T Arfea) wY T /K |
T AT A9AT 2 Y O I mrafay
w1 g N FATh I qeFEhr w1 ofow
TR F A R 2 AR | fred faay gamrt
WHFTEATT A YOS AP IQ ¥ Ay
W A IAHT T AT fHar G fF A
FT TZT FUT 4T | WIF 9 A6 W6
HITHT § ITHT WY AqET AR, ATAN
TR AL FT TG G FT KT q&TH
T FOEC |

A A AR TAATT & IAFT AN
gk arew fafees #Y gom 1 qw A
g fr wiasa & gwer ag N9 7gaqw
1 T TAEIT AR AW F A
wfafafu g7 =ifgq, & z=t & &
gewrl & wev wfafafy g, gaa awr
2w 9T ) Y wrefaEt FY 97w
AET TFRATT F ® A AT vy gHr
fargg A st BT @Y § A ©F FRAT |
Y a1 5@ TN ¥ gW "L 9OH, 9
ard gfFar gw 1 g7 AT |

Mr. Speaker: Hon. Members may
now move the cut motions to De-
mands for Grants relating to the
Ministry of External Affairs, subject
to their being otherwise admissible.

Shri M, R. Masaal: I beg to omve:

“That the demand under the
head External Affairs be reduced
by Rs. 100.”

[Failure to take adequate steps for the
defence of India’s security and natio-
nal vital interests which are involv-
ed in the defence of Malaysia, South
Viet Nam and Laog against Chinese
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Commaunist backed

M1
Dr. M. S. Aney: 1 beg to move:

“That the demand under the
head External Affairs be reduced
by Rs. 100.”

{Reaction of the Indo-Ceylon settle-
ment agreement concluded recently
on the people of Indian origin in
Ceylon (8)]

Shri Narendra Singh Mahida: I beg
to move:

aggression.

(i) “That the demand under
the head External Affairs be re-
duced by Rs. 100.”

{Need to further improve our relations
and influence among Afro-Asian
Nations (13)].

(ii) “That.the demand under
the heaq External Affairs be re-
duced by Rs, 100.”

{Need to make India’s policy of refus-
ing to arm itself with nuclear wea-
pons better known to Asian neigh-
bours (14)1.

(iii) “That the demand under
the head External Affairs be re-
duced by Rs. 100.”

{Failure to seek contacts with other
non-nuclear Nations and to estab-
lish a common policy or line of ac-
tion (15)]

(iv) “That the demand under
the head External Aflairs be re-
duced by Rs. 100.”

{Failure to obtain compensation of lost
assets for Mozambique Indian re-
patriates (16)].

(v) “That the demand under
the heaq External Affairs be re-
duced by Rs, 100.”

{Need to improve external publicity,
(17]

(vi) “That the demand under
the head External Affairs be re-
duced by Rs, 100.”
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[Need to take immediate steps for

demarcation of the lang frontier of
India. (18).]

Shri H. N. Mukerjee (Calcutta Cen-
tral): I beg to move:

(i) “That the demand under
the heaq External Affairs be re-
duced by Rs, 100.”

[Need to improve working of our
Missions abroad (23)].

(ii) “That the demand under
the head External Affairs be re-
duced by Rs. 100.”

[Dereliction of duty regarding igsu-
unce of passport to Sheikh Abdulluh
(29)1]. :

(iii) “That the demand under
the head External Affairs be re-
duced by Rs. 100.”

[Failure to react properly in the mat-
ter of continued United States mis-
adventure in Vietnam (25)].

(iv) “That the demand under
the head External Aflairs be re-
duced by Rs. 100.”

[Failure to consolidate India’s friend-
ship among non-aligned Powers and
in the Afro-Asian world (26)].

(v) “That the demand under
the heaq External Affairs be re-
duced by Rs, 100.”

[Lack of initiative and of a sense of

perspective in our foreign policy
@n.l.
(vi) “That the demand under

the head External Affairs be re-
duced by Rs, 100.”

[Failure to give full diplomatic re-
cognition to the German Democratic
Republic or even to extend to it
minimum  diplomatic courtesies
(28)]. ’

(vii) “That the demand under
the heag External Affairs be rc-
duced by Rs. 100.”

[Need to settle the problems of In-
dians in Ceylon (29)].
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[Shri H. N. Mukerjee]

(viii) “That the demand under
the head External Affairs be re
duced by Rs. 100.”

[Need to extend rehabilitation facili-
ties to displaced or compulsorily
repatriated persons from Ceylon,
Burma, Malaya and other Common-
wealth countires. ((30)].

(ix) “That the demand under
the head External Affairs be re-
duced by Rs. 100.”.

[{Need to explore possibilities to ban
all sorts of testing of Atom wea-
pons. (31)1].

(x) “That the demand under
the heag External Affairs be re-
duced by Rs. 100.”

[Need to extend and strengthen cul-
tural ties with newly idependent
African countires. (32)]

(xi) “That the demand under
the head External Affairs be re-
duced by Rs. 100.”

[Need to establish separate diplomatic
relations with every newly inde-
pendent African country. (33)].

(xii) “That the demand unde:
the head External Affairs be re-
duced 'by Rs. 100.”

[Need to intensify our foreign propa-
ganda to counter all those coming
from not-so-friendly countires. (34)1]

Mr. Speaker: These cut motions
are now before the House.
17.32 hrs.

M=, DepPUTY-SPEAKER in the Chair]
Shri Haarish Chandra Mathur: Mr.

Deputy-Speaker, Sir, the hon. Mem- -

ber from Rajkot, who initiated the
discussion, did well in taking the live
issues with which we are very much
concerned. He did not go into the
basic tenets of our foreign policy, and
very wisely so. These mantrams of
our basic tenets have been remitted

this House and they are accepted,
by and large, by most of the Mem-
bers here. He was quite right to say
that there is no use repeating them
parrot-like, that we want peace,
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friendship with all, disarmament, non-
alighment and so on. While we are
within the framework of these basic
tenets, it has also got to be judged
to what extent they serve the natio-
nal interests of a country. No foreign
policy of our country will stanq ac-
cepted by the people and Parliament
unless and until we could give an.
assessment of it and we could spell
it out in terms of national interest.
I would not like to go into these basic
tenets and say that they are sound
to the core. We have to judge them
by the way they are implemented.
So, the questions posed by my hon.
friend are of very great concern {o
all of us.

He took up the question of Viet
Nam ang posed the question what our
policy regarding South Viet Nam is.
Well, I think the present Prime
Minister of this country has made it
absolutely clear quite a long time
back. They say that we have not
taken a decision &and our mind is not
quite clear. Our mind is perfectly
ciear on this subject. We have never
condemned and asked America to
clear from there. We have never
said that. We understand the expan-
sionism, the growing influence of China,
and the expansion ang aggression by

China in its subtle form is a thing
of which we take full note. Certain-
lv, we do not want war; we do not

want war to spread; we do not want
the destruction of the country which
is inherent if the hot war continues
there. Therefore, we want that there
should be a political settlement. But
when we talk of the political settle-
ment, it must be clearly understood
what the political settlement means.
The basic question in Vietnam is the
stability of the South Vietnam Gov-
ernment, We have been quite clear
in our mind. We want the stability
of the South Vietnam Government.
We would never support any encrc-
achment; we would never support
ar.y sabotaging; we would never sup-
port any expansionism and the gruw-
ing influence of China. Therefore, to
say that our policy is not clear on the
subject is not a correct assessment of
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the situation. He may in his elo-
guence intend to give a colour to it
That is another matter. We quite
appreciate it. Apart frem our own
national interest, apart from anything
«else, it is quite clear ard just that
what had been decided and agreed
upon at Geneva must be adhered to.
When we talk of negotiations, we taik
.of negotiations in that context. He
asked: With whom to negotiate? 1
would like my friend Mr. Masani to
tell me why is it that Mr. Gordon-
Walker has gone to that area? He
has gone to that area simply to bring
about certain settlement, to try to help,
to try to talk to all the people who are
concerned and !that is a wise step
that has been taken thare. That is
a step which has beea appreciated
and that is almost toeing the line
which our Prime Minister had taken

cerlier. He also asked: What about
Melaysia? I think, «on Malaysia;
when our Finance Minister, much

c:rlier, had gone to that country. he
made a clear categoricai statement
regarding our support to Malaysia.
"This has been made clear cn the floor
«of this House also. Where is the
doubt? Possibly, his acid test
had been: Why have we not
sent forces and military? He said
that we sent military to Ghaza
znq we sent military to Congo. A
man of his intelligence for whom 1
‘have great respect should have giv-
e the whole story. It is not that
we send our military to any country.
It wag sent to the U.N.O., it was seat
there under the auspicious of the
United Nations. Let us make a diffe-
rence. Let us understand the verv
very important basic difference. It
was not to Egypt or to Congo. But
we sent our army to the UN.O. which
was operating there and let him un-
derstand that. In spite of tha fact
that they have been saying taht there
has been a slant in our policy towards
the left, even then the USSR wa: not
very happy about it ang still we
never hesitated to send our forces to
Congo to see that there =are chances
fcr Congo to stand united. There-

{ore, tg accuse this Government for
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Malaysia is more than unfair,

Having disposed of this, I would
rather like to deal with other im-
portant aspects with which this coun-
tiy is concerned. It has been often
said, both from that side as well as
bv certain Members frem this side,
that there is indecision by this Gov-
ernment. I would like to know 1t.
I have carefully scanned all those
speeches which have been made by
the hon. Members from this side or
from that side and, except a general
and a vague denunciation, I have not
found one single positive suggestion
made in any of the speeches. Where
is the indecision? As I just pointed
ont on these two vital issues. our
ming is quite clear. When there is
an opportunity and when there is a
nved for certain further action, I am
sure this Government will never hesi-
tite to take that action. But we want
to strengthen the forces of peace.
There is the least doubt about it.
We do understand, of coirse, what
China is,

If there has been a stalemate in
our performance in the interna:ional
field, I think that it is a matter of
concern not only for the Members
on our side of the House, but for
every patriotic citizen and for every
Menmber of this House, and we would
very much like to receive construc-
tive criticism from them and to wel-
come any suggestions that they may
have to make in order to make our
policy more robust and to make our-
selves felt.

But let us take into consideration two
or three impgrtant facts. The world
scene was dominated in the past by
three great stalwarts, not only be-
cause they were the Prime Ministers
of their particular countires but be-
cause they had a personality of their
own; there was President Kennedy,
then there was Premier Khruschev,
and then there was Prime Minister
Nehru. They had injected in the
international field something which
was really glamorous; there was a
flash and flare in whatever they said
anq in whatever they did, and they
had made a great contribution in the
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{Shri Harish Chandra Mathur]

international field, each one of them
in his own way. Now, all these three
people from the international field
have disappeared, and there is a
slump in the international field today.
if there is a slump anywhere.

Whether we have been able to per-
form well and watch and guard our
national interests or not is the cru-
cial point which we must consider.
The first thing with which we are
concerned is Pakistan and Kashmir.
Pakistan comes very much because
when we are talking of Pakistan,
we must remember that the
dispute with Pakistan centres very
much round Kashmir. Is it not to the
credit of this Government that dur-
ing the last six months, very posi-
tive steps have been taken for a
better integration and better under-
standing of Kashmir here? Only the
day before, the Kashmir Assembly
had passed a resolution or Bill which
is of very great significance. Articles
356 and 357 of our Constitution have
been applied to that State, which
have a deep meaning. We must un-
derstand this. We have projected the
Congress there. It is only during the
last six months that certain impor-
tant positive steps have been taken.
Now, please mark that another im-
portant thing has happened. Paki-
stan on much lesser provocations used
to run to the UN with representations
and raise a bogy there. But what has
happened now? In spite of our hav-
ing taken all these important steps,
Pakictan which used to go there for
even much lesser things, has not
been able to find a friend in the UN
to go now and again raise this debate
on Kashmir., Why has Pakistan not
been able to do so?

Shri Shinkre: There is
Abdulllah now.

Shri Harish Chandra Mathur: I
shall deal with Sheikh Abdullah
also a little later. Pakistan
has not been able to raise it now be-
cause there is nobody to support her.
UK is not prepared to support her.

Sheikh
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You will remember that the repre-
sentative of the UK Government was
one of the staunchest supporters of
Pakistan and he had leq a scurrilous
attack on this Government and
had asked for a plebiscite. But I
certainly give a little credit to the
Labour Government. Let us also
remember that there was another
friend, namely Ireland who had play-
ed that part. We hag taken care,
good care, before the next UN debate
that Irelang was also weaned away
from supporting Pakistan, We had
taken these positive steps.

Sheikh Abdullah is very much in

our minds. I think that we are
attaching too much importance to
Sheikh  Abdullah. When Sheikh

Abdullah was released, I had written
a letter to the late Prime Minister
telling him that I did not mind the
release of Sheikh Abdullah, but 1
certainly did mind giving him a
status and a stature which did not
belong to him, and I did mind his
asking him to be his guest; I had also
said that 1 did not mind Sheikh
Abdullah being given a passport to
go to various countries. This coun-
try is too high, too strong, to be shak-
en by a person like Abdullah. We
need not be frightened of Abdullah.
As a matter of fact, Abdullah has ex-
posed himself, has exhausted himself,
and there is nothing we nced worry
about it. Abdullah will come here, if
he cares to. Otherwise, we are not
anxious about his coming here at all.

But what intrigued me a little,
about which I would like the hon.
Minister to take this House into con-
fidence, is that only the other day
the Commonwealth Secretary of UK.
Mr. Bottomle, made a statement on
the floor of the House of Commons—
he is reported as saying this—that

* Abdullah is one person who enjoys the

confidence of the Government of
India. That has intrigued me most. I
would like the hon. Minister to throw
light on this. How have our Govern-
ment briefed our High Commission
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there? Have they briefeq them pro-
perly or not? Has our High Com-
mission made it absolutely clear to
the British Government that Abdullah
has nothing to do with the India Gov-
ernment, that he does not have our
confidence? If so, they have got to
lodge a protest. They have got to
ask the UK Government to correct
their statement, to correct their men-
tal attitude in this matter.

Shri Sham Lal Saraf: Nothing doing
with his utterances.

Shri Harish Chandra Mathur: I have
nothing to do with his utterances. I
do not care for his utterances. Those
utterances will go to the wind. They
will go to the dust. Nobody will
attach any importance to them.

Shri Sham Laj Saraf: The Govern-
ment also should say so.

Shri Harish Chandra Mathur: They
will be of no value in this country.
If anything, let us take note of the
fact that Abdullah was a much great-
er power when he was behind prison
walls. As soon as he came out, the
whole of Jammu and Kashmir had
expected gomething out of him. As a
matter of fact, by his own utterances,
he was completely disowned by
Jammu. Befcre he wanted to go
from this country he said he woula
first finish Faruq. He said he would
not go out before doing that. But
Abdullah has lost so much even in
Kashmir that Farug could not be
finished by him. He had to sheke
hands with his enemy before he had
to go. His existence depended only
on friendship with Faruq. But even
that Faruq, with whom he had shaken
hands, has made a statement in Kash-
mir saying that Abdullah is a traitor,
Abdullah is a Pakistani. He has lost
ground, and he will be losing more
ground; if God willing, he accepts
the invitation from China, I am gure;
when he goes back to Kashmir, he
will be lynched by the people of
Kashmir. This Government need not
do anything about it, because the
people know their mind, the people
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know their affinity with this coun-
try.

So far as Pakistan is concerned, let
us understand it background. Paki-
stan is the creation of British diplo-
macy for their own sphere of influ-
ence, a thorn in our body-politic.

Shri Kapur Singh: Did we have
nothing to do with it?

Shrimati Renoka Ray (Malda): We
did not want it.

Shri Harish Chandra Mathur: What
we want will come about, not because
we are doing anything, but because
Pakistan ig going the wrong way. It
will liquidate itself. Very soon,
sooner than our friends expect.

Shri Hem Barua: What a prophecy?

Shri Harish Chandra Mathur: Paki-
stan was going belligerent. Pakistan
has pacts. It was found very handy
by the USA for projecting its foreign
and ‘military policy. So it entered into
pacts with Pakistan. Pakistan is now
flirting with China, making friends
with China and Indonesia. I do not

.know; 1 simply wonder whther the

USA has taken thig attitude of Paki-
stan seriously or there is something
much deeper below it. Why hag the
USA not taken Pakistan’s flirtation
with China seriously? The United
States had slopped its aid, even eco-
nomic aid, to various other countries,
but why hags USA not pulled the
strings so far as Pakistan iz con-
cerned? Economic as wel] as millitary
aid continues to flow to Pakistan all
the time, but that is the affair of
USA, and 1 will not go further into
it, But I would certainly like to warn
our Government to take Pakistan
geriously...... to expect trouble from
them. We are 'more than a match for
Pakistan, and it will be the Doomsday
for Pakistan when it attacks India,
I have not the least doubt about it,
but we must be prepared for it.

1 pass on to- China. So far eg China
is concerned, I think it is time we
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[Shri Harish Chandra Mathur]

said these Colombo proposals are dead
in letter and dead in spirit.

Shri Nath Pai: Say it twice. Repeat
it.

Shri Harish Chandra Mathur: Shri
'T. T. Krishnamachari, when he atten-
‘ded the last Commonwealth confer-
ence said so. When I put a question
to the Defence Minister here asking
whether the massing of troops by
China, whether the making of prepa-
rationg by belligerent China, wag not
against the Colombo proposals in
letter and gpirit, and whether he did
not think that the Colombo proposals
were dead for al] purposes, the Def-
ence Minister saigd “yes”. I want the
‘Government to say so now. What is
the use of our thinking about and
talking about peace with China. I
said on the floor of the House that
this withdrawal of the Chinese forces
and this ceast-fire was far more dan-
gerous. Let us not forget that China
wants to hurt our cause much more
by its withdrawal than it had done
by mounting a regular aggression on
this country. If we do not take note
of it, we will certainly suffer very
much for it.

What is the Chinese strategy in
Vietnam? It is not coming out openly
and fighting. This very China was
calling the USA a paper tiger. What
has happened? Why ig it not facing
the paper tiger? China was telling
Russia that she should not have with-
drawn from Cuba, that she should not
have cared for USA wus it was only
a paper tiger. Now, China is not facing
that paper tiger in Vietnam. What
1 say is that they will do the same
thing that they are doing in Vietnam,
which they have done to a  great
extent in Burma, and therefore, I con-
gratulate this Government on taking
a bold step in that particular direc-
tion, trying to take every step to see
that there are no saboteurs here who
are permitted freedom.

For anybody to say that this Gov-
ernment does not take decision, is not
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alert, is not right. How does this fit
In with its performance, with its deci-
sions. We knew very well that this
decision regarding the Left Commu-
nists being clapped in jail was going
to be disastrous for us in the elections
in Kerala, and the Home Minister
made that gstatement, and he was
aware of it. It takes a little time for
people to grasp and understand the
implications of the situation. Of
cource, if the Congress was anxious
to form a Government, they could
have joined hands with the Kerala
Congregs and formed a Government,
but it is not hankering after that.
They did take proper action, and
they took that action in the best inte-
rests of this country.

Our Prime Minister will be going
abroad, and I am very happy that he
has selecteq USSR to be the first
country to visit.. I would not like to
bracket Chima and USSR together,
even though it ‘may be very much to
the dislike of my hon. friend who
initiated the debate. Even when
China attacked us and passions were
running very high wagainst all the
Communist countries, I said that must
be discreet in our observations against
USSR. The USSR has given ample
proof of it by very wisely moving in
the matter step by step and ‘giving
substantial assistance and help. There
is a great psychological impact of that
assitance and that help. Theerfore,
let not bracket them together.

1 would then, in conclusion, Mr.
Deputy-Speaker urge on the hon.
Foreign Minister not to be rigid in
what said yesterday. It is time that
he reorganiseq the EA Ministry. Pre-
viously, it was entirely different.
Prime Minister Nehru was the exter-
nal affairs; everything initiated from
him. He sent notes down; he was
external affairs; he was everything.
Now, notes come up from below and
that is becoming routine work; that
also results in certain delays in re-
gard to quick reactions which are of
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very great importance. There is also
need today to send the right type of
people to the right places in our
{oreign embassies. I raiseq this ques-
tion yesterday. You have categorised
nur missions as A, B, C, D and E
according to comforts. That is not
correct. We must send our senior
and proper people where our national
interests demands.

There was another question about
thosc people who are in the foreign
service, those people who are taken
from outside the services, from the
political life of the country. I think
there has been some misunderstanding
about it. I had taken statistics from
all the countries. In our country it
is less than thirty per cent people
working ag heads of 'missions who are
taken from public life. In the United
States, it is more than forty per cent.
I do not say that it need be here forty
per cent or 35 per cent or that it
should be retaineq at thirty per cent
but it is necessary that we select the
right people who will be able to
understand and inject the aspirations
and ideology of this country who
will be able to represent this country
in a proper manner abroad. That 1s
very necessary and I do hope the hon.
Minister will take due note of it and
give proper consideration to this mat-
ter. Thank you very much, Sir

Tro TR AT Af&ar (weET-
) : I wEew, faRw  HEr
A A g feat g wowmar av fF 7@
st 7y frwd &Y gar ¥ fadw Ay A&
CE A

INAN APAT ¢ IT(HET  ARA
g #1 TER 7| fAae &

st gea WA WEAW  IYTEqA
q2Naq, S &4 a% FJa !

;Mo A AAZT Mf&ar : 7F_T
arar fr fadw A& St 7 st qzqmEme
7T =7 fawd o g A g, W
i g 37 ¥ WY I ¥ g ¥ fama—
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AW & gy § afaat 7 gE gt
A § wEg AW 9y T wegr A
I ET qTET F A AW 1 fwre @)
7T g | 78 @F) & f& gwdwr 7 A
dq AW 1 ], ag iy {7 ¥ S
aw 8, dafgw w1 g fa=r
fgas ot €1 SwaT § AT WY
g &1 geATT FEr 8, 99 wfq wel
¥ o faeeft avF1v Fy fagm #74 go
wT AE FAT

™ g # faw mw &1 faw
<7 frar mm o mEA aET awRE
F1 amw fagr mar 1 g awar @ fE vk
W1 3% T fog 9@, ¥few ag 9@
arz @At wifga e gfa & s and
aw w8, fomr it g w7 @Y
& TF g S # fgea— Ay
FT g7 T9T IFAETHT FT AT 97
o q@ aEr gfar & e o S
A & Afgw 7 #1 9gar qar feg -
A A A R W a2 W A ghAar
F1 9q1 TN tw AT F g7 &1 Tg
ffFr—=tT 791 § w1 F17 & 1 fow
g & a9 & A 7 AT Uy 9
ff SvredesT ®1 § AW FF I9E
faem® FrEE =@ fgger T F1
aRyee famn o, SEY AvE ® W A
WY qurrfas safaefer g fergeam
F @ FIE, IJEF! THAN 9@
@& qfe 9 71 wqE FET AIEE
2 1| wafaegd oot faeger are Afd
T1 ¥ fge fF aferor oftrr & &
¥ &9 gw oar $E F19 A9 w47 fowy
HT &7 IFT T3 W AT F qEwraE
§ awaST 7 area €2 |

18 hrs.

F wt faody grag & 394 faga—
AT F1 AIT A AT FE FTH AR
T w®m, wEamaFgm o dfww
w1 9% g § e afwmor fagemme &0

709t
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[z10 7ra wTIZT ATigaT]
auqA Fat A8 Fw@r g ! o3 oA
& ¢ f5 A fagaame 0 S
W & et g 78 q3g & @ At
dfemm T Ak g @Y AW
off FTCT g @ A wmEE w |
& o9 FT T AT & AwewT § A
sy fifa ¥ o gEac "
Y & QA1 aw WA A @ wate
faelt o w1 aereT e fga & fao, w7
7reg fga & fam iy gfeest & aqms
g #T @ 1 gfaw ofer F oar A
oy 97 7EY, I F faere W/ am
T a1 9 ey afwT st O a7 N9
¥ fawms q | ag Ao A A &
arAr =gl |

AFAIT § T FHUFT F qraed
¥ &% T OFF qAAT B | FB A
3w AT ) q@ o wwOw & faRm
fwmr st agt #v F1 et @
&7 W TET 9FeE qE & ) § A
g afew uw A § F3AT GmE@
z. f& wivz otv sfgiz o7 e
TE ZHAT AT FAAFT 7 A &1 &
IaT gfar ® oa17 e dm o F Ay
T @ & AT IqF W gHET BV
Zraq ¥ arQw & arfgd | & |vgan
g f& o 37 37 M A famren
EQ F & Faww 7€ | @ F e
€ & 7Y a9ewTT A A9 AT A e
fag T« a1 FgIgT W &1 oA
AT & 7 IAA AT wrA qATE
g M @ET WiET T JIfaeg F1
gqeq F79 & fuw | & wmgar g fF
TAOFT ¥ gg wa™ A%A g &
s g, fF owder § afeadr A
¥ 1 TH RTA 1 EF AGT g A
TN | AR TH A W ww g feefE
qg ATAAT qZT FALATE & @i A
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QAT TET g FT G 7 AfwA
7O o wgTafr wwoET & oAy @
A7 ST F A g we ferar @ A
ag gt faw agT agt @@w g
@ wwE & T oA A
TR WEY ¥ I G MR A9 q1Y
7Y & &% fAu ag wama @ w6ifE
®G H A FT M g A @Y E
IZ IR 2 3 | GHAET UH oAy
TATHT & fod o SWRWt F1 Faifa
FAT AT & | WX FE AAAKT 70
F1 T a%d g1 AT a1 RS g
TH SR | gAY El § oA "Wy
YT STET Y wAT e afewatr qH=r
gEE | I @ wF UF A9
ST FY 7N & fom e fean 9

#ag ft 7z Az g R 3w
ot Afeat ¥ Ifqar #1 oawE
oY T AT A9 =y Ay @Y &, 9
are ¥ ¥ g wedi &1 qArA AE 7l
Tzt g, fF fomer 7@ swTe w0
TS @ & 1 TEE § o wE a
z | g% "y =@ fegeer & 0 g
frgmmr @fa wfgd 1 afer ww
#r gfrar & fom s s AT
TG qET ZOAT § WX Il & qv
ST & 1wl aF mos - A @ 2,
RN w97 A1 wE AT wREEAT
T O gEAFET | gwaw Fy  faen-
faar, gudET 1 a7 @Y, qHAET
FT FAT T, THAFT FT qTGH HT—
39, 7% 9 FO4 qIATAT & | WR-
& @A T TEEEY
o Gl @ 1T AT | TEET H/TIT
a1 & fir g faegeama # wfeq #7727
fewa & | & w7 F7 qATg AT "TEAT
g fF o0 sraedAl @7 9T §6 49 Hiw
AR T 9T FAAFT T AT AR
gfaar & Fe@dl F & TARTT FIAT
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g ar | wew ¥ ar g¥ fesgear @
aifed | & ¥ @@ AT A A
Tfed | & et wTEY @ #
qaa & faq w7 wr g 6 g &
T T W BHT AT gHAST qE@U
# @ TRWIE T & Al wegEdY
X 9T ®61 afad /i agd @7 0w
Ay | osww owifew gfme
FHTIATE & AT 9% I, fRe—
g4l B g Nf9F, § 7eq §F G-
TOEN & IAF! gH Fifod, A oqa
T4 IAY @dr AR FEW gutd
M qF qTHd I AT IW@E AT
frrit Aify & W go e 35 I9-
FTT7. HTT femr A% | 39 AT AR EAT
ATAEl # O O®E AR Sl qTHEd
¥ gEaEr | mfaw Al § s
TIAETT ATASY H FHAST | HE AW
7o g za Afqarr @ oafer-
at7. fear at fagw Af o growy a6
AR

Tq gEaeg § & gg WY FgAT IEa
et g & & o afear & ww
TR AW H FATT gHT §, IAF AR
ST TIF JATAYE A A FAT faam Wi
I FATAT FY TTh AYHT eqTF AT
Tifga |« faRwr wEAT oY, @1 FEdr
t fr 39 oY walfeyt #EW F
TeaY ST FY ATG A1 TS TEHRIGT
sfaeier @t #7 ff T2 Avgw a0
¥ I A7 | AfET gw FO TIN
ATEw 7 g & AaE # feeiww &
a1 drEr § A W & faew 0 ozw
fam fadoy mmesl & Frf W@ dEem
F7d FF qEwAT wred & oag zfwar
99 ardY 3, zw § %% FAifear 2, faw
TF FAREY & TEAWTA F FH qAG AT
FIAT & | WA OF & FART AT
FT AW A1 fer zfear & A oAl
T AT AT AT wiwET 2 F eI
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| E )UK qUA IWEH H OFgH &
gafaea AFT fezas JEET F1 Ao
F9 & AU 99 0F 9 9w @ 9,
Iq avg & "y W dfEr Swow
g F % fau agg ¥ v e
TR 9T AT gFA & | Afww mmr
9 @@ U § W A T @
U & =% WO &1 &% & F7 Agra
g ZfAar # sgmar & feafer e
FT @ET T & | AT F™fr WY 0F
FH AT I, OF T 7 aren forwd
S 2 SR o 1 4
UF q9 U, % A9 79 a0 oae
zfaror ofoar & owdet &1 qeer wEAT
g1 1 gaAT g & &gAT ATRAT 9r |

18.06 hrs,

ARREST OF MEMBER

SHRr DASARATHA DEeB

Mr. Deputy-Speaker: I have to
inform the House that the Speaker
hag receiveq the following telegram,
dated the 31st March, 1965, from the
Administrator, Tripura:—

“I have the honour to inform you
that I have found it my duty in ex-
ercise of the powers under Rule
30 of the Defence of India Rules,
1962, read with sub-rule (11) of
Rule 2 of the aforesaid Rules and
al] other powers enabling me in
that behalf to direct that Shri
Dasaratha Deb, Member, Lok
Sabha, be detained until further
orders, with a view to preventing
him from acting in any ‘'manner
prejudicial to the defence of Indin
and civil defence, the public
safety, the maintenance of public
order, India’s relations with fore-
ign powers, the maintenance of
peaceful conditions in Tripura ana
the maintenance of supplies and
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[Mr. Deputy-Speaker]

services essential to the life of the
community.

Shri Dasaratha Deb, was, ac-
cordingly, taken into custody at
2230 hours on the 30th March,
1965 and was lodged in the Cen-
tral Jail, Agartala.”

GMGIPND—LSITI—21(Ai)LSD—4-5-65—970.

Some hon. Members: Shame;

18.07 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
April. 1, 1965/Chaitra 1], 1887 (Saka).
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